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ALPHABETICAL LIST OF MEMBERRS
TENTH LOK SABHA
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Abdul Ghafoor, Shri (Gopalganj)
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Akher Pasha, Shri B. (Vellore)
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Antulay, Shri A.R. (Kulaba)
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Asokaraj, Shri A. (Perambalur)
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Baitha, Shri Mahendra (Bagaha)
Bala, Dr. Asim (Nabadwip)
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Bandaru, Shri Dattatraya
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Banerjee, Kumari Mamata
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Bansal, Shri Pawan Kumar
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Barman, Shri Palas (Balurghat)
Baman, Shri Uddhab (Barpeta)

Basu, Shri Anil (Arambagh)

Basu, Shri Chitta (Barasat)

Berwa, Shri Ram Narain (Tonk)
Bhadana, Shri Avtar Singh (Faridabad)
Bhagat, Shri Vishweshwar (Balaghat)

Bhakta, Shri Manoranjan (Andaman &
Nicobar Islands)

Bhandari, Shrimati Dil Kumari (Sikkim)

Bhardwaj, Shri Paras Ram (Sarangarh)



Bhargava, Shri Girdhari Lal (Jaipur)
Bhatia, Shri Raghunandan Lal (Amritsar)
Bhattacharya, Shrimati Malini (Jadavpur)
Bhoi, Dr. Krupasindhu (Sambalpur)
Bhonsle, Shri Prataprao B. (Satara)
Bhonsle, Shri Tejsinghrao (Ramtek)
Bhuria, Shri Dileep Singh (Jhabua)
Birbal, Shri (Ganganagar)

Brar, Shri Jagmeet Singh (Faridkot)

Brohmo Chaudhury, Shri Satyendra Nath
(Kokrajhar)

Buta Singh, Shri (Jalore)
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Chacko, Shri P.C. (Trichur)
Chakraborty, Prof. Susanta (Howrah)
Chaliha, Shri Kirip (Guwahati)
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Chandrasekhar, Shrimati Maragatham
(Sriperumbudur)

Charles, Shri A. (Trivandrum)
Chatterjee, Shri Nirmal Kanti (Dumdum)
Chatterjee, Shri Somnath (Bolpur)
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Chaudhary, Shri Rudrasen (Bahraich)
Chaudhri, ‘Shri Narain Singh (Hissar)
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Choudhury, Shri Saifuddin, (Katwa)
Chowdary, Dr. K.V.R. (Rajahmundry)
Chowdhary, Shri Pankaj (Maharajganj)
Chowdhary, Shrimati Santosh (Phillaur)

Chowdhury, Shri A.B.A. Ghani Khan
(Malda)
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Shri Gurcharan Singh
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Das, Shri Jitendra Nath (Jalpaiguri)
Das, Shri Ram Sunder (Hajipur)
Datta, Shri Amal (Diamond Harbour)
Deka, Shri Probin (Mangaldoi)

Delkar, Shri Mohan S.
(Dadra and Nagar Haveli)

Dennis, Shri N. (Nagercoil)
Deora, Shri Murli (Bombay South)
Deshmukh, Shri Anantrao (Washim)

Deshmukh, Shri Ashok Anandrao
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Deshmukh, Shri Chandubhai (Bharuch)
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Devegowda, Shri H.D. (Hassan)

Devi, Shrimati Bibhu Kumari
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Diwan, Shri Pawan (Mahasamund)
Dome, Dr. Ramchandra (Birbhum)
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Dutt, Shri Sunil (Bombay North West
F
Faleiro, Shri Eduardo (Mormugao)
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Gangwar, Dr. P.R. (Pilibhit)
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Gautam, Shrimati Sheela (Aligarh)
Gavit, Shri Manikrao Hodlya (Nandarbar)
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Ghangare, Shri Ramchandra Marotrao
(Wardha)

Ghatowar, Shri Paban Singh (Dibrugarh)
Giri, Shri Sudhir (Contai)

Girija Devi, Shrimati (Maharaj Ganj)
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Gogoi, Shri Tarun (Kaliabor)
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Mahavirsinh Harisinhji

Gomango, Shri Girdhar (Koraput)
Gopalan, Shrimati Suseela (Chirayinkil)

Gowda, Prof. K. Venkatagiri (Bangalore
South)

Gudadinni, Shri B.K. (Bijaipur)

Gundewar, Shri Vilasrao Nagnathrao
(Hingoli)

Gupta, Shri Indrajit (Midnapore)
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(Murshidabad)

{
imchalemba, Shri (Nagaland)
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(Tirunnelveli)
Jangbir Singh, Shri (Bhiwani)
Jangde, Shri Khelan Ram (Vilaspur)
Jaswant Singh, Shri (Chittorgarh)
Jatav, Shri Bare Lal (Morena)
Jatiya, Shri Satynarayan (Ujjain)
Jawali, Dr. B.G. (Gulbarga)
Jayamohan, Shri A. (Tirupattur)
Jeevarathinam, Shri R. (Arakonam)
Jena, Shri Srikanta (Cuttack)
Jeswani, Dr. K.D. (Kheda)
Jha, Shri Bhogendra (Madhubani)
Jhikram, Shri Mohanlal (Mandla)
Joshi, Shri Anna (Pune)
Joshi, Shri Dau Dayal (Kota)
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Kahandole, Shri ZM. (Malegam)
Kairon, Shri Surinder Singh (Tarn Taran)
Kale, Shri Shankarrao D. (Kopergaon)

Kaliaperumal, Shri P.P. (Cuddalore)



Kalka Das, Shri (Karolbagh)
Kamal, Shri Shyam Lal (Basti)
Kamal Nath, Shri (Chhindwara)

Kamat, Shri Gurudas (Bombay North-
East)

Kamble, Shri
(Osmanabad)

Arvind Tulshiram

Kamson, Prof. M. (Outer Manipur)
Kanaujia, Dr. G.L. (Kheri)

Kanithi, Dr. Viswanatham (Srikakulam)
Kanodia, Shri Mahesh (Paten)

Kanshi Ram, Shri (Etawah)

Kapse, Shri Ram (Thane)

Karreddula, Shrimati Kamala Kumari

(Bhadrachalam)
Kashwan, Shri Ram Singh (Churu)

Kasu, Shri Venkata Krishna Reddy
(Narasaraopeta)

Katheria, Shri Prabhu Dayal (Firozabad)
Katiyar, Shri Vinay (Faizabad)

Kaul, Shrimati Sheila (Rae Bareli)
Kesri Lal, Shri (Ghatampur)

Kewal Singh, Shri (Bhatinda)

Khan, Shri Aslam Sher (Betul)

Khan, Shri
(Moradabad)

Ghulam Mohammad

Khan, Shri Sukhendu (Vishnupur)

Khanduri, Maj. Gen. (Retd.) Bhuwan
Chandra (Garhwal)

Khanna, Shri Rajesh (New Delhi)

Khanoria, Major D.D. (Kangra)

Khursheed, Shri Salman (Farrukhabad)
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Koli, Shri Ganga Ram (Bayana)
Konathala, Shri Rama Krishna (Anakapalli)
Kori, Shri Gaya Prasad (Jalaun)

Kotla, Shri Jaya Surya Prakash Reddy
(Kumool)

Krishna Kumar, Shri S. (Quilon)
Krishnaswamy, Shri M. (Vandavasi)

Krishnendra Kaur (Deepa), Shrimati
(Bharatpur)

Kshirsagar, Shrimati Kesharbai Sonaiji
(Beed)

Kudumula, Kumari Padamasree (Neliore)
Kuli, Shri Balin (Lakhimpur)

Kumar, Shri Nitish (Barh)

Kumar, Shri V. Dhananjaya (Mangalore)

Kumaramangalam, Shri Rangarajan
(Salem)

Kumarasamy, Shri P. (Paleni)

Kunjee Lal, Shri (Sawai Madhopur)



ppuswamy, Shri C.K. (Coimbatore)
rein, Prof. P.J. (Mavelikara)
ismaria, Dr. Ramkrishna (Damoh)
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>dha, Shri Guman Mal (Pali)
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M
lade Gowda, Shri G. (Mandya)
fadhukar, Shri Kamla Mishra (Motihari)
Aahajan, Shrimati Sumitra (Indore)
Aahato, Shri Bir Singh (Purulia)
Aahendra Kumari, Shrimati (Alwar)
Jdahto, Shri Rajkishore (Girdih)
Mahto, Shri Shailendra (Jamshedpur)
Malik, Shri Dharampal Singh (Sonepat)
Malik, Shri Puma Chandra (Durgapur)
Mallikarjun, Shri (Mahbubnagar)
Mallikarjunaiah, Shri S. (Tumkur)
Mallu, Dr. R. (Nagar Kumool)
Mandal, Shri Brahmanand (Monghyr)
Mandal, Shri Sanat Kumar (Joynagar)

Mandal, Shri Suraj (Godda)

(vi)

Mane, Shri
(Ichalkaranji)

Rajaram Shankarrao

Manjay Lal, Shri (Samastipur)
Manphool Singh, Shri (Bikaner)
Marandi, Shri Krishna (Singhbhum)
Marandi, Shri Simon (Rajmahal)
Marbaniang, Shri Peter G. (Shillong)
Masood, Shri Rasheed (Saharanpur)
Mathew, Shri Pala K.M. (Idukki)
Mathur, Shri Shiv Charan (Bhilwara)
Maurya, Shri Anand Ratna (Chandauli)
Meena, Shri Bheru Lal (Salumbar)
Meghe, Shri Datta (Nagpur)

Mehta, Shri Bhubaneshwar Prasad

(Hazaribagh)

Mirdha, Shri Nathu Ram (Nagaur)
Mirdha, Shri Ram Niwas (Barmer)
Mishra, Shn Ram Nagina (Padrauna)
Misra, Shri Janardan (Sitapur)

Misra, Shri Satyagopal (Tamluk)
Misra, Shri Shyam Bihari (Bilhaur)
Mohan Singh, Shri (Ferozepur)
Mollah, Shri Hannan (Uluberia)

Mujahid, Shri B.M. (Dharwad South)



Mukherjee, Shrimati Geeta (Panskura)
Mukherjee, Shri Pramothes (Berhampore)
Mukherjee, Shri Subrata (Raiganj)
Mukhopadyay, Shri Ajoy (Krishnagar)
Munda, Shri Govinda Chandra (Keonjhar)
Munda, Shri Kariya (Khunti)
Muniyappa, Shri K.H. (Kolar)

Muralee Dharan, Shri K. (Calicut)
Murmmu, Shri Rup Chand (Jhargram)

Murthy, Shri M.V. Chandrashekhara
(Kanakapura)

Murthy, Shri M.V.V.S. (Visakhapatnam)
Murugesan, Dr. N. (Karur)
Muttemwar, Shri Vilas (Chimur)
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Naik, Shri A. Venkatesh (Raichur)
Naik, Shri G. Devaraya (Karara)
Naik, Shri Ram (Bombay North)
Naikar, Shri D.K. (Dharwad North)
Nandi, Shri Yellaiah (Siddipet)
Narayanan, Shri P.G. (Gobichettipalayam)
Nawale, Shri Vidura Vithoba (Khed)
Nayak, Shri Mrutyunjaya (Phulbani)

Nayak, Shri Subash Chandra (Kalahandi)

Netam, Shri Arvind (Kanker)

Nikam, Shri Govindrao (Ratnagiri)

Nyamagouda, Shri S.B. (Bagalkot)
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Odeyar, Shri Channaiah (Davangere)

Oraon, Shri Lalit (Lohardaga)

Owaisi, Shri
(Hyderabad)

Sultan Salahuddin

P
Padma, Dr. (Shrimati) (Nagapattinam)

Pal, Dr. Debi Prosad (Calcutta North
West)

Pal, Shri Rupchand (Hooghly)
Palacholla, Shri V.R. Naidu (Khammam)
Pandeya, Dr. Laxminarayan (Mandsaur)
Pandian, Shri D. (Madras North)
Panigrahi, Shri Sriballav (Deogarh)
Panja, Shri Ajit (Calcutta North-East)
Panwar, Shri Harpal (Kairana)

Passi, Shri Bairaj (Nainital)

Paswan, Shn Chhedi (Sasaram)
Paswan, Shri Ram Vilas (Rosera)
Paswan, Shri Sukdeo (Araria)

Patel, Dr. Amrit Lal Kalidas (Mehsana)

Patel, Shri Bheem Singh (Rewa)



Patel, Shri Brishin (Siwan)

Patel, Sri Chandresh (Jamnagar)
Patel, Shri Haribhai (Porbandar)

Patel, Shri Harilal Nanji (Kutch)

Patel, Shri Praful (Bhandara)

Patel, Shri Ram Pujan (Phulpur)
Patel, Shri Shravan Kumar (Jabélpur)
Patel, Shri Somabhai (Surendranagar)
Patel, Shri Uttambhai Harjibhai (Bulsat)
Pathak, Shri Harin (Ahmedabad)
Pathak, Shri Surendra Pal (Shahabad)
Patidar, Shri Rameshwar (Khargone)
Patil, Shri Anwari Basavaraj (Koppal)
Patil, Shri Prakash V. (Sangli)

Patil, Prof. (Shrimati) Pratibha Devisingh
(Amravati)

Patil, Shri Shivraj V. (Latur)

Patil, Shrimati Surya Kanta (Nanded)
Patil, Shri Uttamrao Deorao (Yavatmal)
Patil, Shri Vijay Naval (Erandol)
Patnaik, Shri Sivaji (Bhubaneswar)
Patra, Dr. Kartikeswar (Balasore)

Pattanayak, Shri Sarat (Bolangir)

Pawar, Dr. Vasant Niwrutti (Nasik)
Peruman, Dr. P. Vallal (Chidambaram)
Pilot, Shri Rajesh (Dasua)

Poosapati, Shri Anandgajapati Raju
(Bobbili)

Potdukhe, Shri Shantaram (Chandrapur)
Prabhu, Shri R. (Nilgiris)

Prabhu Zantye, Shri Harish Narayan
(Panaiji)

Pradhani, Shri K. (Nowrangpur)
Prakash, Shri Shashi (Chail)
Pramanik, Prof. R.R. (Mathurapur)‘
Prasad, Shri Hari Kewal (Salempur)

Prasad, Shri V.
(Chamarajanagar)
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Prem, Shri B.L. Sharma (East Delhi)

Premi, Shri Mangal Ram (Bijnor)

Purkayashta, Shri Kabindra (Silchar)
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Rahi, Shri Ram Lal (Misrikh)

Rai, Shri Kalp Nath (Ghosi)

Rai, Shri Lall Babu (Chhapra)

Rai, Shri M. Ramanna (Kasaragod)

Rai, Shri Nawal Kishore (Sitamarhi)

Rai, Shri Ram Nihor (Robertsganj) .



Raj Narain, Shri (Basgaon)
Rajaravivarma, Shri B. (Pollachi)
Raje, Shrimati Vasundhara (Jhalawar)

Rajendra Kumar, Shri S.S.R.
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Ram Babu, Shri A.G.S. (Madurai)
Ram Badan, Shri (Lalganj)
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LOK SABHA

Monday, July 25, 1994/
Sarvana 3, 1916 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. Seeaxer in the Chair

NATIONAL ANTHEM

The National Anthem was played.

11.02 hrs.
[English]
. OBITUARY ﬁEFERENCES

MR. SPEAKER: Hon. Members,
we are going to make obituary references
to our former colleagues who are no
more. But, before | make the obituary
references to them, we would like to refer
to the sad demise of President Kim-Ii-
Sung of North Korea. This House wishes
to place on record its profound sorrow
and grief at the passing away of President
Kim-il-Sung of the Democratic People’s
Republic of Korea. President Kim-ll-Sung
will be long remembered for his valiant
services to his country and as a great
revolutionary and nationalist. President

Kim-1l-Sung was not only a father figure
to his people but his charismatic
personality was acknowledged by all.
With his passing away, ends an era. He
was, till his death, the longest serving
leader and was a legend in his life time.

Relations between India and
Democratic People’s Republic of Korea
have always remained cordial and friendly.
We also recall President Kim-ll-Sung's
significant role within the Non-aligned
Movement. As recently as April, 1992,
President Shankar Dayal Sharma, as
Vice President of India, had visited the
Democratic People’s Republic of Korea
and had the occasion to participate in the
80th birthday celebrations of President
Kim-II-Sung.

This House wishes to convey its
heartfelt sympathy to the people and
Government of Democratic People’s
Republic of Korea and to the members
of the family of the late President.

| have also to inform the House
with profound somrow of the passing
away of three of our former colleagues,
namely Sarvashri Anant Prasad Dhusia,
Tula Ram and Kumari Abha Maiti.

Shri Anant Prasad Dhusia was a
member of Fifth Lok Sabha during
1971-77. He represented Basti
Parliamentary Constituency of Uttar
Pradesh. An educationist by profession,
Shri Dhusia was a devoted social worker
and worked for the upliftment of the
depressed classes of the society. He
also had special interest in the fields of
education, cottage industries and fisheries.
He took keen interest in the proceedings
of the House.
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Shri Anant Prasad Dhusia passed
away on 27 June, 1994 at Basti at the
age of 81 years.

Shri Tula Ram was a Member of
Second to Fifth Lok Sabha. He
represented Etawah Parliamentary
Constituency of Uttar Pradesh from 1957
to 1962 and Ghatampur Parliamentary
Constituency from 1967-1977.

Earlier, he was a Member of Uttar
Pradesh Legislative Assembly during
1952-57.

An agriculturist and teacher by
profession, Shri Tula Ram was a member
of Lucknow University Count.

A devoted social and political
worker, he served as the General
Secretary of District Depressed Classes
League. He also tnok special interest in
solving the problems of rural people and
welfare of the weaker sections of the
society.

An active parliamentarian, he also
served as a Member of Estimates
Committee.

Shri Tula Ram passed away on
27th June, 1994 at Etawah at the age
of 80 years.

Kumari Abha Maiti was a Member
of Sixth Lok Sabha during 1977-79 and
was Union Minister of State in the
Ministry of Industry. She represented
Panskura Parliamentary Constituency of
West Bengal. She was also a Member
of Rajya Sabha during 1960-62.

Earlier, she was a Member of West
Bengal Legislative Assembly for two terms
during 1952-57 and 1962-69. She served
the State of West Bengal as a Minister
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holding the portfolios of Home, Refugee
and Social Welfare during
1962-69.

Kumari Abha Maiti was a freedom
fighter and she -actively participated in
the ‘Quit India’ Movement in 1942,

A social and political worker, she
worked for the upliftment of weaker
sections of the society and for the benefit .
of rural people.

A journalist by profession, Kumari
Abha Maiti was the editor of ‘Satyagraha
Patrika’ and was the Chaiperson of
Editorial Board of ‘Juger Dak'. A widely
travelled person, she had attended the
12th Congress of the Federation of
Professional Women, in Canada, in 1971.

As an active Parliamentarian, she
made significant contributions to the
proceedings of the House.

Kumari Abha Maiti passed away on
2 July, 1994 at Kuala Lumpur at the age
of 69 years.

We deeply mourn the loss of these
friends and | am sure the House would
join me in conveying our condolences to
the bereaved families.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAOQ): Mr. Speaker, Sir, |
rise to pay homage to one of the great
leaders of our time, President Kim-li-
Sung of the Democratic People's Republic
of Korea. He guided the destiny of his
nation for over four decades, first as a
revolutionary and as soldier; and after
the formation of DPRK, as its Premier
and later as President. So comgplete was
his identification with his country that he
came to personify it. His passing away
leaves a void that will be difficult to fill
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President Kim-li-Sung was a strong
votary of the Non-Aligned Movement.
India’s relations with DPRK was very
good during his time. The people of India
share the grief of the people of the
Democratic People's Republic of Korea.
| also wish to place on record the
condolence of this House on the passing
away of this great leader.

We continue to look forward to
strengthening our friendly relations with
DPRK.

Three former Members of this
House passed away in the period after
the last Session. Kumari Abha Maiti was
a veteran leader. She was one of our
important colleagues in the Congress
party in those days. She was a freedom
fighter who took an active part in the Quit
India Movement. She was also a
prominent journalist whose writing showed
her jealous concem for women and for
the rural poor. As a Minister in West
Bengal and later as Minister of State for
Industry here, she displayed remarkable
administrative ability and leadership
qualities. She was also a Member of
Rajya Sabha for two years.

She maintained a life-long
commitment to the uplift of the weaker
sections of society.

Shri Anant Prasad Dhusia was a
Member from Basti elected in 1971. He
took keen interest in social work
particularly in promoting education among
the scheduled castes and scheduled
tribes. He took special interest in helping
the rural poor in setting up cottage
industries in their homes to be able to
make a living in the village itself.

Shri Tula Ram was a Member for
four successive terms from 1957. He
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was also a Member of the Estimates
Committee. He did a great deal of work
in rural areas and in agriculture. He
worked tirelessly for the welfare of the
weaker sections of society.

Sir, | would like to place on record
our deep condolences to the families of
these Members and, of course, to the
friendly people of DPRK on this occasion.

[Translation]

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, | and my
party share the sorrow and grief
expressed by your goodself and by the
hon. Prime Minister on the sad demise
of the President of North Korea, Shri
Kim-ll-Sung and Kumari Abha Maiti, Shri
Tula Ram and Shri Anant Prasad Dhusia
and place our deep condolences on
record.

| have had the opportunity of
working with Kumari Abha Maiti. Her
contribution within the House and outside
was very significant. She succeeded in
eaming a special place for herself in the
social life. We all are profoundly grieved
on her sad demise.

Shri Tula Ram and Anant Prasad
also were Members of 5th Lok Sabha.
Their's was a remarkable contribution to
the House. | place deep condolences on
behalf of myself and my party on record
on their demise.

Shri Kim-il-Sung of North Korea
was a great leader, a crusader and a
nation-builder. There were dissenting
differences with his ideology and his way
of working but under his leadership,
North Korea successfully overcame great
challenges and moved ahead on the path
of progress after crossing all the obstacles
in its way.
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| did not get an opportunity to see
him personally. | wanted to visit North
Korea, via South Korea but he was
averse to my seeing him after visiting
South Korea. He wanted me to visit
North Korea directly. According to him it
was not proper to visit North Korea via
South Korea. This also gives an insight
into his personality and his style of
functioning. Those who know him say
that he was a different personality from
within than what he looked outwardly. He
was a very sensitive, sweet and
affectionate personality.

We all share this national mouming
of North Korea and | reiterate my solidarity
with what you and hon. Prime Minister
said in this connection.

SHRI SHARAD YADAV
(Madhepura): Mr. Speaker Sir, | and my
party join you, hon. Prime Minister and
hon. Atalji in expressing our deep
condolences on the demise of great
leader of North Korea Shri Kim-lI-Sung.
| agree that North Korea has, today,
strongly emerged as a nation and the
leadership Shri Sung has provided in
unifying this nation emotionally and in its
development is unique.

1, on behalf of myself and my party
place on record our deep condolences
to the bereaved family of a leader whose
remarkable life, full of a crusader's zeal,
was dedicated to the nation building.

I, too, have had an opportunity of
working with Kumari Abha Maiti. She was
a Minister here in 1977. All these three
Members Contributed actively in the
debates and discussions of this House.

Lastly, | once again express my
condolences to their bereaved families
and thank you.
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SHRI SOMNATH CHATTERJEE
(Bolpur): Mr. Speaker Sir, today we
grieve the passing away of an outstanding
world leader and statesman’ President
Kim-lI-Sung of the Democratic People’s

. Republic of Korea. President Kim-lI-Sung

had fought for the liberation of his country
and his people from an early age and
he had put up a relentless battle against
the impernialist forces, whether it be the
Japanese |Imperialism or the US
imperialism. And he was able to free his
country from the strangiehold of those
countries.

Sir, his contribution towards the
practical application of Marxism-Leninism,
is for all to see. He realised that the
principles of Marxism-Leninism based on
a scientific concept, had to be applied
in the concrete situation obtaining in his
country and there lies his success. That
is why, we find that North Korea is a
country where there is no unemployment,
no poverty and no hunger. He made
significant contribution to the improvement
of the conditions of the people of his
country. And now Sir, we see in stark
contrast, what is happening to some of
the former socialist countries. He had
also been fighting relentlessly for the
unification of the two Koreas. A life long
fighter against imperialism, believer in the
scientific basis of Marxism-Leninism, an
exponent and strong supporter of the
Non-Aligned Movement and a father
figure so far as the socialist world is
concemed, his passing away is a great
blow not only to the friendly people of
the country of North Korea but to all who
are striving for the establishment of
societies free from exploitation and free
from hunger. His passing away has been
at an inopportune time, in a sense,
because negotiations are going to start
on the question of nuclear arms. We
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hope that the Democratic People’s
Republic of Korea will continue to follow
the ideals and example of President Kim-
ll-Sung.

We shall continue to have the
closest friendly relations with the
Govemment and people of North Korea.
Sir, on my behalf and on behalf of my
Party | convey our sincerest condoiences
to the Government and friendly people.
of North Korea. We hope that this tragic
loss will not halt the progress, both of
the country and the friendly people of
North Korea.

So far as other colleagues, whom
we have lost, are concemed, | have had
the privilege of working with them in this
House since the Fifth Lok Sabha and |
distinctly remember their active
participation and contribution to the
proceedings of this House. | also moum
their loss and | request you, Sir, to
convey our sincerest condolences to the
members of bereaved families.

SHRI INDRAJIT GUPTA
(Midnapore): Mr. Speaker, Sir, first of all,
on behalf of my Party | wish to offer our
condolences at the passing away of
these three colleagues of ours who made
their own contributions to the work of this
House.

Kumari Abha Maiti belonged to the
District of Midnapore of West Bengal,
which district has eamed quite a place
for itself in the course of freedom struggle,
particularly during 1942 Movement. She
belonged to a group, | should say, of
Congressmen hailing from Midnapore
district. We all remember Shri Satish
Samant and several other old freedom
fighters, both the Congressmen and
Communists, who were strong in their
own way in the district of Midnapore
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which became a bastion of the Freedom
Movement. Kumari Abha Maiti was a part
of that legacy and she had distinguished
herself in the House. She worked as a
Minister also in the House.

We shall also miss the absence of
our two other colleagues, Shri Tula Ram
and Shri Anant Prasad Dhusia.

So far as President Kim-II-Sung is
concemed, | had the good fortune to visit
his country two years ago as a guest of
the Workers Party of Korea. | met him
personally and aiso had for quite a length
of time talks with him.

Mr. Speaker, Sir, you have referred
and the Prime Minister also referred to
the fact that we have very good relations
between our two countries, but | must
say that it was the ardent desire of the
Government, the ruling party and of the
people of the Democratic People's
Republic of Korea that the Indian Prime
Minister should pay at least one official
visit to their country which unfortunately
was not possible to bring about upto
now. Especially, since the Prime Minister
visited South Korea, they were all the
more eager that a visit to their country
should also be arranged. | know the
Prime Minister also was quite eager to
go, but anyway during the life time of
President Kim-li-Sung it could not come
about. And, it is a tragic irony also that
he passed away, though at a ripe old
age, on the eve of the historically crucial
moment when for the first time a Summit
meeting, face to face meeting, between
President Kim-1l-Sung and the President
of South Korea was about to take place
which | think wouid have gone a long way
in restoring peaceful and normal conditions
in that part of the world and also helping
towards the peaceful re-unification of the
country which has been divided. From
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our own experience in this country, we
all feel that any country once divided, if
by the efforts of their own people, can
be peacefully reunited on the basis of
certain agreed principles, nothing could
be better.

Unfortunately on the eve of that
historic Summit Conference he has
passed away.

All | want to say, Sir, is that, there
used to be quite a lot of arcasm and
chides, particularly, in the Westem Press
about the fact that he was always referred
to in his country as the great leader.
Anybody who visits that country once
and sees with his own eyes as to how
that country has been transformed and
developed over the years under his
leadership would not be surprised that
his people, at least, do really sincerely
regard him as the great leader. | do not
wish to add anything but the liberation
of his country and its advance to its
present position was entirely due to his
efforts.

Today, when he has passed away,
it is fitting that our country should pay
a tribute to his memory. So, Sir, | join
with others in hoping that his country will
be able to further advance and progress
along the path which they have chosen.

[Translation]

SHRI CHANDRA JEET YADAV
(Azamgarh): Mr. Speaker, Sir, we are all
grieved by the passing away of our three
former senior Members.

Shri Anant Prasad Dhusia was my
neighbour in district Basti and, usually,
we worked together. One who met him
was greatly impressed by his innocent
disposition and his deep faith in the
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upliftment of the poor and down-trodden.
He continued to work for the upliftment
of the poor even when he was no more
a Member of Parliament. He is not with
us today.

Shri Tula Ram was no less than
him. | also had an opportunity to work
with him. He was greatly interested in
social works and did a lot in the creative
field. He worked throughout his life for
his constituency, his district and
particularly for the landless labourers. |
am confident that the people of his
district will emulate his example and
complete his unfinished task.

The innocent nature, smiling face
and simple personality of Kumari Abha
Maiti left and indelible impression on
whosoever met her. She worked tirelessly
for the upliftment of the women on
national and intemational level. She had
creative suggestions for her mission and
was constantly anxious to achieve her
goal. | am sure that the path she showed
will lead to the upliftment of the country’s
weaker sections and the women in
particular.

| urge you to convey our party's
condolences to their bereaved families.

[English]

Mr. Speaker, Sir, President, Kim-
II-Sung will be known in the history as
a greater revolutionary and also a great
statesman. He will be known as a builder
of the modem Democratic People's
Republic of Korea. | had an occasion to
meet him twice, first about 19 years
before and then last | met him was 4
years before.

During my both the visits, | had
seen how North Korea has progressed
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in all aspects. It is a delight to see a
new generation, a vibrant generation
and a young generation, full of vitality
and the most important thing is that
every inch of his fand was used for
agricultural purposes. He was a man who
was always concemed with peace, with
intemational cooperation and he was a
great friend of India. In my last meeting,
he, speciallx.~ conveyed the feeling that
he would like thaf India and Korea should
work together along with other Asian
countries.

His last concem was the unity of
the Asian countries. He could see that
there was an onslaught on the developing
countries in the field of economics, in the
field of politics. Therefore, he was
concerned with all this.

He was really working hard for the
unity of the developing countries,
particularly the Asian people.

| am sure, his_loss is not only to
the democratic people of Korea but to
the entire people who are fighting for
peace, who are fighting tor building a
new world, who are fighting for a new
civilization and a new culture.

| would like you to convey our
feelings on behalt of my party to the
democratic people of South Korea.

SHRI P.G.
(Gobichettipalayam): Mr. Kim-li-Sung
headed North Korea regime in the Second
World War when two Koreas came into
existence. He had been the President of
North Korea for the past 46 years.
Throughout his long tenure, he had
maintained excellent and cordial
relationship with India. | hope the same
relationship will continue in the new
regime also.
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He was a source of strength for
peace and solidarity. He had given his
support and cooperation to India at the
times of crisis. He supported the Kashmir
issue and other important issues. In his
death, India has lost a good friend.

Three of our former Members of
Parliament passed away. They will be
remembered for their valuable
contribution.

On behalf of AIADMK, | pay my
tribute and homage to all of them.

SHRI CHITTA BASU (Barasat): |
join you and the Prime Minister and other
distinguished colleagues in the House to
pay on my behalf and on behalf of my
party respectful homage to Kim-ll-Sung,
the President of the DPRK and the
General Secretary of the Korean Workers’

Party.

The world knows that he was a
great patriot and universally respected by
the people of Korea. He was consistent
and valiant fighter against imperialism
and neo-colonalism. He was a consistent
friend of India.

The people of Korea and the people
of India have got many common values
to sustain. He lived and worked for
building socialism in his country. He lived
and worked to defend world peace. He
lived and worked to continue the fight
against imperialism and neo-colonialism
and all kinds of machinations of the war-
mongers of the world. He had undying
faith in the ultimate victory of socialism.
He contributed for further enrichment of
the universal teachings of scientific
socialism by introducing his very scientific
idea, which is called the juchi idea of
applying scientific and universal teachings
of Marxism, Leninism in tha concrete
situation of the country.
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His demise is a great loss not only
to the people of Korea but to the world

forces who are fighting against

imperialism, who are fighting against
neo-colonialism, who are fighting for the
defence of peace, who are fighting, as
their goal, for establishing socialism.

On behalf of my party, |, once
again, pay my respectful homage to that
great leader and great Statesman of the
world.

We had lost during the intervening
period some of our valued comrades.

Sir, |, on behalf of my party and
on my own behalf, also express my
grieved shock at the sad demise of Shri
Anant Prasad Dhusia, Shri Tula Ram and
Kumari Abha Maiti. | had the opportunity
of having some close contacts with Kumari
Maiti, who worked for the upliftment of
the downtrodden, particularly women.

With these words, | thank you.

SHRI D. VENKATESWARA RAO
(Bapatia): Mr. Speaker, Sir, | associate
myself with the feelings expressed in the
House on the sad demise of the President
Kim-Il-Sung, President of North Korea.
He was a great warrior, nationalist,
revolutionary and a great leader. Mr.
Speaker, Sir, he was responsible for the
development of the whole of Korea and
he maintained good relations with India.
He was a strong believer of Non-Aligned
Movement.

Mr. Speaker, Sir, he was the
President of Korea for the last four
decades. His sad demise is sad not only
for the Koreans but for all Asians and
all the people. | extend on behalf of my
party and on my own behalf, my deep
condolences to the friendly people of
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Korea. | also express my deep
condolences to the family members of
Shri Anant Prasad Dhusia, Shri Tula
Ram and Kumari Abha Maiti. Thank you,
Sir.

MR. SPEAKER: The House may

now stand in silence for a short while
as a mark of respect to the deceased.

11.36 hrs.

The Members then stood in silence
for a short while

11.38 hrs.

ORAL ANSWER TO QUESTION
[Translation]

Prime Minister’s Visit to Russia

+
*1.  DR. SAKSHUJI:

SHRI DATTATRAYA
BANDARU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime minister
visited Russia recently;

(b) if so, the issues discussed by
him with Russian leaders and the outcome
thereof;

(c) whether any agreements were
signed during the visit in various spheres;

(d) if so, the salient features thereof
and the extent of their usefulness in
strengthening bilateral relations; and
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(e) the time by which these
agreements are likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) to (e). A
Statement is placed on the table of the
House.

[English]
STATEMENT

(a) Yes Sir. The Prime Minister
visited Russia from 29 June—-2 July,
1994.

(b) Wide-ranging discussions took
place on intemnational, regional and
bilateral issues. In particular, attention
was focussed on furthering bilateral
cooperation and overcoming obstacles in
the economic, commercial, defence,
stience and technology and cultural fields.

(c) and (d). Yes Sir. The following
documents were signed during the visit:—

(1) Moscow Declaration on the
Protection of the Interests of
Pluralistic States.

(2) Declaration on the Further
- Development and Intensifica-
tion of Cooperation between
India and the Russian
Federation.

(3) Agreement on Cooperation in
Science and Technology.

(4)  Agreement on Cooperation in
the field of Information

Technology.

(5) Agreement on Cooperation in
the field ot Tourism.
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(6)  Agreement on Cooperation in
the field of Protection of the
Environment and Natural
Resources.

() Agreement on Cooperation. in
the Exploration and Use of
Outer Space for Peaceful
Purposes.

(8) Memorandum of Under-
standing (MOU) on Science
and Technology Cooperation
in the field of Meteorology.

(9) Memorandum of Under-
standing (MOU) on Science
and Technology Cooperation
in the field of Metrology.

(10) Agreement on Formation of
Indo-Russian Aviation Private
Ltd.

(11) Protocol to the Agreement on
extending credit to the Republic
of India for financing long-term
projects in the field of technical
cooperation and for purchasing
special equipment.

A summary of the salient features
of each document is given in the
Annexure. These agreements and MOUs
provide a framework for cooperation on
a continuous basis in these area.

(e) The Agreements ori Cooperation
in Science and Technology, Information
Technology, Tourism, Protection of the
Environment and Natural Resources,
Exploration and Use of Outer Space for
Peaceful Purposes and the MOUs on

‘CooperatiminMeteorologyandinme

field of Standardisation and Metrology
have clauses providing for automatic

" extension unless revoked by either Party.
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Concemed departments are already in
the process of implementing these
agreements and MOUs. The Agreement
on Formation of Indo-Russian Aviation
Private Ltd. is in the process being
operationalised and the Protocol to the
Agreement on extending credit to India
for financing long-term projects in the
field of technical cooperation and
purchasing special equipment has taken
effect.

ANNEXURE

Moscow Declaration on the
Protection of the interests of Pluralistic
States: Recognition of growing threat
from aggressive nationalism, religious
and political extremism, terrorism,
separatism to the unity of pluralistic
States. Inadmissable to arouse inter-
ethnic, inter-religious hatred. Support for
the territorial integrity of these States.
India understands Russian concems that
the fundamental human rights of all
people in the FSU States should be
safeguarded. Russia appreciates the
efforts made by the Government and the
people of India tc strengthen social
harmony, preserve termitorial integrity,
support to actions taken by India to
strengthen social harmony, preserve its
territorial integrity, to create atmosphere
of confidence in South Asia. Intemational
community, international organisations
urged to respect integrity of these States.

On the Further Development and
intensification of cooperation:
Cooperation on such areas as terrorism,
subversion, international crime,
disarmament. In the area of trade and
investment, encouragement to private
and public sectors, joint ventures,
investments. In the area of Science and
Technology, cooperation in the areas of
nuclear energy, outer space, passenger
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aircraft, information. Cooperation in the
in the area of culture and human
resources devélopment. Concrete steps
under the CEP. Concern over the
continuing tension on the Tadjik-Afghan
border. Affinity of approach with regard
to the Asia Pacific Region and the
situation in Afghanistan. Support to the
inter-Tadjik dialogue.

Cooperation in Science and
Technology: Cooperation in fundamental
and applied research, industrial research.
Encouragement of direct contacts.
Exchange of scientists, scientific
informaticn, joint research, labouratories
and setting up of design bureau. Research
activities under ILTP. Nodal departments
Department of Science and Technology,
India and Ministry of Science and
Technology and Technology Policy,
Russia.

Tourism Cooperation: Establish-
ment of contacts between organisations
and companies. Simplification of immigra-
tion/customs. Facilitate the issuance of
visas upto 3 months. Facilitate import
and exchange of publicity material.
Exchange of statistics, experience in
hotel management. Assistance to each
other in training of staff. Opening of
representations in either country.
Exchange of groups, promotion of
individual tourism. Nodal Ministries/
Ministries. Department of Tourism,
Ministry of Civil Aviation, India and State
Committee for Physical Culture and
Tourism.

Exploration and Use of Outer
Space for Peaceful Purpose: Russian
Space Agency: Russian Space Agency
and ISRO to be the implementing
agencies. Cooperation in the field of
outer space, space medicines, manned
flight, space flights. The planning and
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conduct of joint projects, joint use of
launch vehicles, space and ground
facilities. Intellectual property protection.
Consultation on annual basis between
the heads of the executive agencies.
Additional meetings between the Foreign
Ministries if necessary.

Cooperation in the Field of
Information Technology Nodal
Agencies: Department of Electronics from
the Indian side and the Presidential
Committee on Informatisation from the
Russian side are the nodal agencies.
Cooperation in areas such as promotion
of joint ventures, joint information
technology projects in ecology, medicine,
management, banking, stock exchange.
Presidential Committee on Informatisation
Policy. Encouragement of reciprocal
purchases of information technology.
Setting up of a working group under the
Indo-Russian Joint Commission.

Memorandum on S&T
Cooperation in the Field of Meteorology
between the Indian Meteorological
Department (IMD) and the Russian
Federal Service for Hydrometeorology
and Environmental Monitoring: Joint
work in the areas of meteorology,
environmental monitoring, and climate.
Exchange of scientists, information, joint
projects. Nodal agencies the Indian
Meteorological Department (IMD) and
the Russian Federal Service for
Hydrometeorology and Environmental
Monitoring.

Cooperation in the field of
Protection of Environment and Natural
Resources: Areas of cooperation include
on subjects such as global environment,
climatic changes, depletion of the ozone
layer, conservation of biological diversity,
protection of tigers and Siberian cranes.
Prevention of trade in endangered
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species. The facilitation of direct contacts
between organisations (State, public and
private). The establishment of a working
group. Forms of cooperation, joint
projects, exchange of information. Nodal
agencies Ministry of Environment and
Forests, India and the Ministry of
Environment Protection and Natural
Resources, Russia.

Standardisation, Metrology and
Certification: Nodal agencies, Bureau of
Indian Standards and the Committee of
the Russian Federation for
standardisation, Metrology, and
certification: A sub-working Group to be
established. Cooperation in the field of
standardisation, Metrology and
certification. Joint research and standards
specimen checks.

Defence Related Agreements:
Protocol to the Agreement on extending
credit to the Republic of India for financing
long-term projects in the field of technical
cooperation and for purchasing special
equipment, dated September 17, 1992:
The Protocol makes amendments to the
September 17, 1992 agreement and
extends the period of utilisation of the
credit till September 1996. US $ 830
million worth of special equipment is to
be delivered under the Agreement. 5%
interest, 7 years repayment maintainec.

Agreement on formation of indo-
Russian Aviation Pvt. Ltd.: Signed
between Aviation Industries on Indian
and Russian sides. Indian partners are
Hindustan Aeronautics Ltd. and Industrial
Credit and Investment Corporation of
India Ltd. The Russian partners are the
Moscow Aircraft Production Organisation.
The Mikoyan Design Bureau, State
Corporation for Armaments Export
‘Resvoorouzheniye’ and the Ryazan State
Instruments Plant.
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The Joint Venture will soon be
registered under Indian Law and will
provide a wide range of maintenance
support and service to all aircraft of
Russian origin in India and in third
countries. The Joint Venture shall have
an authorised share capital of US $ 400
million. Equity 50:50.

[ Transtation)

DR. SAKSHIJI: Mr. Speaker, Sir, |
would like to thank the hon. Minister of
External Affairs for laying down the
answers of my questions on the table of
the House. Besides it | would like to
know, as | had asked in part ‘d’ of my
question, how far these agreements will
be useful in strengthening bilateral
relations, but the hon. Minister has not
given a proper reply to it. Moreover the
hon. Minister has not fixed a time limit
for the implementation of these
agreements. My submission to the hon.
Minister is that first of all he should give
reply to both of these questions only then
{ would ask the other question.

MR. SPEAKER: it will be taken as
your supplementary question.

SHRI R.L. BHATIA: Mr. Speaker,
Sir, the details of all the agreements
between India and Russia has been
given and regarding their implementation,
we have also taken some decisions.
Committees have been set up in some
areas and in some areas the discussions
have been completed and a few are yet
to be completed. A final decision will be
taken on all these things in the meeting
of joint committees which is scheduled
to be held in November this year in India.
Six groups have been formed for it which
will submit their reports by November.
The final decision will be taken in the joint
committee meeting. :
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DR. SAKSHLUI: Mr. Speaker, Sir, in
reply to part ‘c’ of my question, the hon.
Minister has stated that the
implementation process had already been
started by the concerned departments
regarding the agreements, whereas the
hon. Prime Minister had gone on a visit
to Russia between 29th June to 2nd July
and about one dozen agreements were
signed during this period. | would like to
know, by when these agreements will be
implemented. November is fixed for it but
| am doubtful about it as even after giving
in writing many a times regarding the
agreements, the promises have not been
kept. | would like to cite a small example
in this regard, even after making a
promise regarding the Ayodhya issue,
the issue was taken to the Supreme
Court... (Interruptions) Mr. Speaker, Sir,
if the hon. Members will behave like this
then how one can express his views...
(Interruptions)

| would like to submit that the hon.
Prime Minister had sent the Ayodhya
issue to the Supreme Court under article
143... (Interruptions)

MR. SPEAKER: Please come to
the supplementary question.

DR. SAKSHWJI: Though the
supplementary question | would like to
request hon. External Affairs Minister
that.

MR. SPEAKER: Don't make
submission but ask your question.

DR. SAKSHIJI: My question is that
how far these agreements will be useful
in strengthening the bilateral relations

"~ and what has been the usefulness of the

agreements made till date? Whenever
the External Affairs Minister or the Prime
Minister of our country goes on a foreign
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tour, he goes there with a begging bowi
in hand and this time also during the
foreign tour of the hon. Prime Minister,
the same thing has happened...
(Interruptions)

This time also a promise have
been made to give loan. Our Prime
Ministers have been going on foreign
tours with a begging bowl in hand fill
date...(Interruptions)

My question is that how long this
practise will continue.

MR. SPEAKER: What is the utility
of such agreements?

SHRI R.L. BHATIA: | would like to
infom you that on such high level,
discussions some issues are settled,
some policies are framed and the
decisions taken are sent to the concemed
Ministries. This time also some high level
decisions have been taken in the
concemed Ministries of both India and
Russia will decide it and the Ministries
have taken up this work. We are
monitoring it so that the decision taken
by the hon. Prime Minister.

[English]

SHRI DATTATRAYA BANDARU:
Mr. Speaker, Sir, the four-day visit of our
Prime Minister to Russia was on two
important issues. One is about liquidating
the huge debt which this country owes
to the second giant, Russia, particularly
a sum of Rs. 30,000 crore is lying in the
coffers of the Reserve Bank of India.
Earier when Mr. Gorbachev was in the
Government, the value of a rouble was
equivalent to Rs. 19 in Indian currency.
And because of the present political and
economic collapse of Russia, the value
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of rupee had changed. Now one rouble
is equivalent to Rs. 25.

So, in the present context, | wanted
to tell the hon. Prime Minister or the
External Affairs Minister the mode of
repayment should be based on the
present intemational market value. | want
to know whether this condition or whether
this perspective has come before the
agreement between India and Russia.

My second question is a very
important one and that is with regard to
the transfer of the technology. | want to
know whether because of the pressure
of United States, Russia was not inclined

. to give that technology to India. | would

also like to know whether this point had
also come in the agreement or in the
discussion during the visit of the hon.
Prime Minister.

SHRI R.L. BHATIA: Sir, with regard
to the debt which India owes to Russia,
it is true that some time back when
President Yelstin'was here in India, some
agreements were entered into that India
will be paying Rs. 8000 crores every year
for 12 years and Russia will import goods
against this debt.

The hon. Member has also raised
a point of Rupee—Rouple ratio. When we
discuss this point, | think, we will have
to take a broad view of the total gamut
of relations between India and Russia. All
these projects which were given to India
were given at a very subsidised and low
rates as compared to the world market
at that time.

Secondly, it was given on a special
interest of 2.5 per cent. So, India, all
these years, has gained the advantage
of this debt. While making a settlement
with regard to the debt, this ratio was
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fixed and accordingly we are dealing with
it.

Thirdly, the hon. Member has raised
the question of cryogenic engine. There
was an agreement between ISRO on the
Indian side and Glavkosmos on the
Russian side that they will supply to us
this cryogenic engines and also the
second advantage that we could have
was that they would give us the technical
knowhow etc. But later on there was an
objection from America and they asked
us that let us revise the agreement
again. So, in the new agreement, Russia
has continued to supply us two cryogenic
engines with the additional two cryogenic
engines with the option that they will
supply to us three more cryogenic
engines. That means India will get seven
cryogenic engines from Russia under the
new agreement. But in this case, Russia
will not give us the technical knowhow.
But India will continue to get cryogenic
engines as agreed upon.

SHRI DATTATRAYA BANDARU:
Sir, the question is about transfer of
technology.

MR. SPEAKER: He has replied. He
is not going to get it.

SHRI INDER JIT: Mr. Speaker, Sir,
in the past, the erstwhile Soviet Union
supported India strongly on the Kashmir
issue. | would like to ask the hon. Prime
Minister, who is happily present here,
whether we can now count on Russia to
continue to extend its full support to us
on the Kashmir issue at the UN and
elsewhere as a successor State to the
Soviet Union.

SHRI R.L. BHATIA: Sir, so far as
the Kashmir question is concemed, we
have discussed this problem with them

JULY 25, 1994

Oral Answer 28

and we have placed our view that Pakistan
is trying to internationalise this question.
Their view is very clear and that has
been stated by them that the matter be
discussed between India and Pakistan by
a dialogue under the Simla Agreement.
At the same time, they also say that the
internationalisation of this question will
not help.

SHRI D. VENKATESWARA RAO:
Sir, India is the largest supplier of tobacco
to Russia. Every year 40000 tonnes of
tobacco is to be exported to Russia from
India. But in the last two or three years
it got hampered. Last year, the
Govemment of India gave an advanced
credit of Rs. 100 crore to purchase
tobacco for Russia.

An agreement was entered into
buy 27,200 tonnes of tobacco, out of
which 8,777 tonnes were not litted from
India. | would like to know whether any
kind of arrangement was made to lift this
tobacco and whether there is any
programme to put the tobacco in the debt
repayment route process. This is very
important as far as Andhra and Kamataka
are concerned, where tobacco is the
main crop.

SHRI R.L. BHATIA: Yes, Sir,
tobacco is put in that agreement. The
Prime Minister was very much emphatic
on this issue of tobacco that there should
be a three-year prospective agreement
between the two parties-with regard to
tobacco, tea, leather goods, upper shoes
and soya bean. These items were
particularly discused to be the part of this
debt arrangement so that India could
export. A three-year prospect has been
agreed upon.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): | would like to add
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something in this connection. | have
been stressing and re-stressing the fact
to the tobacco farmer friends in Andhra
and elsewhere that they should now
reduce production of tobacco and switch
to some other crops because worldwide
tobacco has become something which no
one wants to use. It leads to cancer.
Medical science has proved it times
without number. | have been appealing
to them in open meetings, public meetings,
because my area also comes under
tobacco, and | have been warning them
that we cannot indefinitely make
arrangement for the export of tobacco,
either to China or to Russia or elsewhere,
particularly when their own condition
does not really permit them to give any
priority to tobacco. So, these are matters
which we have been trying our very best
to sort out. But there is a limit beyond
which we cannot go, unless the farmers
and our friends from the Opposition from
Andhra and other States where tobacco
is grown, join us in this campaign that
progressively they should bring the area
of tobacco down and not increase it
indiscriminately, as has gone on for
some time in these States.

[Translation]

SHRI HARI KISHORE SINGH: Mr.
Speaker, Sir, the Indo-Russian relations
have started a fresh, we should welcome
it. Our hon. Prime Minister has also paid
a visit there. | would like to know from
the hon. Prime Minister and the hon.
Extemal Affairs Minister it any change
has come in the Indo-Russian relations
in the present intemational set up and
it it is so, what is it? Secondly, whether
any discussion was held for the
Membership of our country to the security
council, if so, was an assurance given
in this regard?
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SHRI R.L. BHATIA: Our relations
with Russia are very old and almost in
every area we have cordial relations with
each other. We have different perception
in one or two areas but by and large our
relations are harmonious. You have made
a reference to security council.

[English]

As | szid, we have some different
perception so far as N.P.T. and other
areas are concemed.

[Translation]

But as far as security council and
U.N.O. are concermned, may be restructure
in your view, means that it should be
restructured and democratised and...

DR. CHATTRAPAL SINGH: It
means that India would be the member
of the security council or not.

MR. SPEAKER: Please take your
seat. | think that he does not mean it
but something else.

SHRI R.L. BHATIA: It is our view
that at the time of its formation the
members were less but today the number
is large. it should be represented and
people from all the areas should be
given, representation. As far as India is
congemed, Russia will support it.

[English]

SHRI SHARAD DIGHE: Mr.
Speaker, Sir, | will put that point in a
further concrete way. { would like to know
whether the Treaty -of Friendship and
Cooperation which we had with the
erstwhile Soviet Union continues still in
the same form including the question of
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security in this region or not. | would also
like to know whether the present Russia
now considers India as the Most Favoured
Nation in this region as the former Soviet
Union was considering or whether they
equate us with Pakistan in the same way
as far as this region is concemed.

SHRI R.L. BHATIA: Sir, Russia
considers India a great friend and there
is contact at all levels between us and
there is cooperation with us. So far as
the 1971 agreement is concemed, the
Clause 9 of the agreement, which was
a security clause, is not there. But
otherwise there is complete cooperation
in the field of culture and economy.

[Translation]

SHRI RABI RAY: Mr. Speaker, Sir,
I would like to know from the hon.
Minister that this Indo-Russian agreement
signed by the hon. Prime Minister and
the President of the Soviet Union has
been useful for our defence services
specially for our Air Force. | would like
to know from the hon. Minister if it is also
a fact that the Naval Chief of Russia had
made a promise to give us a ‘B’ class
aircraft career of 40500 tonnes, which
has not been completed as yet | would
also like to know from the hon. Minister
it any discussion was held in Russia for
the benefit of our Navy?

SHRI R.L. BHATIA: As far as the
question of co-operation in the field of
defence is concemed, a joint venture will
be set up for MIG's etc. Secondly a
committee has been set up, which will
have representatives of both Russia and
India, to find out the other fields of
cooperation in defence services. As far
as your question of naval ship is
concemed, their Defence Minister is
coming on a visit to our country and a
discussion will be held with him.
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SHRI ATAL BIHARI VAJPAYEE:
Mr. Speaker Sir, the cold war is over,
the Union of Soviet Republics have
disintegrated and the Warsaw pact is
over but NATO is still intact. Not only
NATO does exist but the extension of it
is also being done. The point of
disarmament has been raised so is there
any scnchronisation between the
extension and strengthening of NATO
and the disarmament? Had the policy
adopted by our country regarding the
N.P.T. and developing of missiles been
discussed with the Russian leaders, what
is their attitude towards it or we should
take it granted that both America and
Russia have the same opinion towards
it.

[English]

SHRI P.V. NARASIMHA RAO: Sir,
they know our position so well that they
have not raised it at all during my visit.

[Translation]

SHRI ATAL BIHARI VAJPAYEE:
Mr. Speaker Sir, | do not have to say
anything and | do not have any complaint
the hon. Prime Minister is satisfied with
this reply.

SHRI GEORGE FERNANDES: Sir, |
would like to ask just one question from
the hon. Prime Minister regarding defence
matters. Under the present circumstances,
85 percent of the arms have been
purchased for our defence services from
Russia. It is obvious here that whatever is
written here about the defence related
agreement, there is nothing clear in it about
the purchase of arms between our country
and Russia. On the contrary 830 million
doftars have been mentioned, when 85 per
cent of our arms are purchased from
Russia, has the hon. Prime Minister
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decided anything with them for the
maintenance of the arms and for the spare
parts and other materials?

SHRI R.L. BHATIA: Russia has
given us a loan of 830 million dollars and
we can purchase necessary parts and
equipments for the updating of our
weapons from them by it. 830 million
dollars has been given on loan by Russia
for this purpose.

WRITTEN ANSWERS TO
QUESTIONS

Parallel LPG Marketing

2. SHRI UDAYSINGRAO
GAIKWAD:
SHRI VILASRAO NAG-
NATHRAO GUNDEWAR:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) the names of the private sector
companies permitted for parallel LPG
marketing in the country and the criteria
adopted for such permission;

(b) whether arrangements for LPG
import, storage, safety, price and bottling
have been made by them;

(c) if so, the details thereof;

(d) whether the Government have
fixed some charges to be collected from
consumers by these companies;

(e) if so, the details thereof,

(f) it not, the reasons therefor;
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(g) whether these companies
propose to commence their marketing
activities within a time-bound period; and

(h) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAF
SHARMA): (a) to (c). Under the Paralle
Marketing System, the private agencies
have been allowed to import LPG, using
setting up their own facilities anc
distribution network for sale of suct
imported - LPG at market determinec
prices. Individual parties do not need an'
specific permission from the Ministry ¢
Petroleum and Natural Gas for thi
activities they intend to undertake unde
the Parallel Marketing System. Howevel
they are required to obtain necessar
approvals in accordance with th:
provisions of other relevant Acts an
Rules goveming safety, environment, etc
At present no private party is ready wit
the facilities of their own for import ¢
LPG. 11 private parties have signe
Memorandum of Understanding with th
public sector oil companies for the us
of their handling and storage facilities :
ports for import of LPG. Several partie
have planned to develop their own impc
facilities. The Chief Controller .
Explosives has already issued licens¢
for 14 bottling plants and also approve
plans for setting up 61 other LPG bottlit
plants by parallel marketeers.

(d) to (f). Govemment have r
fixed any charges to be collected frc
the consumers. However, reports ha
come to the notice of the Govemme
about some parallel marketeers collecti
deposits from distributors and consume
The State and UT Govemments ha
been advised to ban collection of depos
by parallel marketeers without maki



31 Oral Answer

35 Written Answers

adequate arrangements for supply - of
these products. Besides, they have also
been advised to verify the genuineness,
antecedents and capabilities of persons/
agencies intending to take up activities
under the parallel marketing system and
to take appropriate action against persons
found indulging in fraudulent and unfair
trade practices. Public have also been
suitably advised and wamed through
press releases that they must find out
the antecedents, genuineness and
capabilities of concerned parailel
marketeers before entering into any
transaction within them. MRTP
Commission also takes action against
persons/firms/companies indulging in
unfair trade practices.

(g) and (h). The private parties are
expected to commence activities under
parallel marketing system depending on
their commercial decision. However, some
of the parties have already imported
LPG, major portion of which has been
sold to bulk consumers.

[Translation]

Oil Bill

3. SHRI RAJESH KUMAR:
SHRIMATI BHAVNA
CHIKHLIA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether the Govemmment had a
proposal to reduce the oil import bill;

(b) if so, the achievements made
in that direction so far;
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(c) the percentage of reduction
made in the oil bill during 1993-94 as
compared to the previous year; and

(d) the target fixed for 1994-957?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). The quantum of
import of crude oil and petroleum products
is determined on the basis of availability
of crude oil and products from indigenous
sources. Efforts made to reduce the bill
are through increased oil production,
increased refinery production,
conservation of oil products and
competitive purchases.

An amount of US $ 6.958 billion
was provided for import of crude oil and
petroleum products during the year
1993-94. As against this, the actual
import bill for 1993-94 was about US $
5.471 billion. The reduction in the oil
import bill during 1993-94 as compared
with the original approved import bill is
estimated at US $ 1.487 billion.

(c) The oil import bili for 1993-94
is lower by about 10% as compared to
the previous year.

(d) Government has approved an
import of 24.230 MMT of crude oil and
14773 MMT of petroleum products for
an estimated value of US § 5.980 billion
for the year 1994-95.

National Highways

‘4. SHRI LALIT ORAON: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the amount allocated and
released to Bihar during the last three
years for construction, repair and
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maintenance of National Highways in the
State;

(b) the amount spent by the State
Government;

(c) the head-wise amount allocated
to the State for 1994-95; and

(d) the National Highways in Bihar
likely to be taken up for construction,
repair and maintenance during 1994-95

SRAVANA 3, 1916 (SAKA)

Written Answers 38

and the total amount likely to be spent
thereon?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) and (b). The amount allocated and
released to Bihar during last three years
for construction, repair and maintenance
of National Highways and the expenditure
incurred by the State Govemnment are as
under:—

(Rs. in lakns)

Year Development Maintenance and Repairs
Allotment Expenditure Allotment Expenditure

1991-92 1142.00 1292.81 1012.30 1089.73
1992-93 1385.00 1384.91 1072.66 1072.73
1993-94 1920.00 1920.00 1276.45 1276.45
(tentative) (tentative)

(c) The head-wise details of the
amount allocated/released to the State
for the year 1994-95 is as under:-

(Rs. in lakhs)

Year Development Maintenance
Amount Amount

allocated released

1994-95 1700.00 581.78
(upto 6/94)

(d) Development and maintenance
of National Highways is a continuous
process and funds are allocated state-
wise and not national highway-wise. It is

too early to indicate the amount likely to
be spent during 1994-95.

Post Offices in Rented Buildings

*5. SHRI CHHEDI PASWAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether many post offices are
functioning in rented buildings;

(b) if so, the rent paid during the
last three years, State-wise;

(c) the various efforts made by the
Govemnment for the construction of Post
Office buildings; and
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(d) the amount allocated for the
said purpose during each of the last
three years?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) to (d). Efficiency of Postal
operations depends to a great extent on
the availability of spacious and well-
designed buildings. It is, therefore, one
of the objectives of the successive 5
years Plans of the Department of Posts
to construct buildings for Post Offices
and Mail Offices. During the 7th Five
Year Plan, the Department of Posts
spent Rs. 155.55 crore on construction
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of buildings. The amount allocated during
the last three years for construction of
Post Office and Mail Office buildings is
as under:

(Rs. in crores)

1991-92 1992-93 1993-94

19.30 20.00 25.95

The rent paid during the last three
years for the Post Offices and Mail
Offices functioning in rented buildings
circle-wise is given in the attached
Statement. Since State-wise figures are
not maintained, information Postal Circle-
wise has been given in the Statement.

STATEMENT

Rent paid for Post Offices during the last three years circle-wise

(in Rupees)

1991-92 1992-93 1993-94

1. Andhra Pradesh 13995136 15095962 16246145
2. Assam 2430550 2436740 2512975
3. Bihar 5239960 5239900 5239900
4. Delhi ‘ »  2294278.58 2811738.04 2568638.09
5. Gujarat 6054970 6297930 6308044
6. Haryana 1301994 1397758 1522638
7. Himachal Pradesh 1574000 1703000 1814000
8. Jammu & Kashmir 1471226 1350871 1365386
9. Kamataka 9311419 10387443 12078012
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1991-92 1992-93 1993-94
10. Kerala 13190155 12300066 13273668
11. Madhya Pradesh 6024194 5648120 6513740
12. Mabharashtra 28431099.72 30652682.54 24237881.51
13. North-East 2487178 2764829 2930810
14. Orissa 4877110 4726840 5732116
15. Punjab 2371611.15 2383477.10 2485168
16. Rajasthan 3377564.48 3697264.48 4227442.92
17. Tamil Nadu 14674708 14047428 15243947
18. Uttar Pradesh 11122916.07 12535774.65 13657437.48
19. West Bengal 12500000 10600000 12200000
Total 142729910 146077823.81 150157949
[English] (c) the amount of investment

involved from those companies;

Power Sector

*6. SHRI CHITTA BASU:
SHRI MANJAY LAL:

Will the Minister of POWER be
pleased to state:

(a) the position in regard to the
power requirement and power generation
in the current year-in comparison to that
of the last year in Delhi and other States;

(b) the number of foreign/private
sector companies that have agreed to
invest for setting up of power projects in
india;

(d) the broad features of. such
power projects and the places where
they are likely to be set up; and

(e) the terms and conditions laid
down for generation and transmission of
power by foreign and private sector .
companies?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): (a) The energy
requirement and energy generation in
Delhi, and other States during April~June,
1993 and April-June, 1994 are given in
the Statement | & II attached.
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(b) to (d). As on date proposals
have been received from foreign based
private companies (including NRIs) and
joint ventures for setting up of 35 projects
for a capacity addition for 22432 MW
involving an investment of Rs. 73386
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crores. Details of the proposals are given
in the Statement-lll attached.

(e) The guidelines for investment
by private sector companies (both foreign
and domestic) in the power sector. are
given in the Statement-lV attached.

STATEMENT-I

The energy requirement during Aprnl 93-June 93 and April 94-June 94

Nama of the State/

Energy Requirement

(Figures in Mu Net)

UT/System April 93—June 93 April 93-June 94
Chandigarh 173 192
Delhi 2860 3140
Haryana 2730 2790
Himachal Pradesh 356 402
Janmmu & Kashmir 855 955
Punjab 5040 5360
Rajasthan 3625 3970
Uttar Pradesh 8020 9185
Guijarat 7620 . 8110
Madhya Pradesh 5490 6210
Maharashtra 11295 11895
Goa 205 242
Andhra Pradesh 6665 6885
Kamataka 5370 5460
Kerala 1905 2072
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Name of the State/

Energy Requirement

(Figures in Mu Net)

UT/System April 93—June 93 April 93-June 94
Tamil Nadu 6675 7325
Bihar 2175 2280
bvc 1920 1920
Orissa 2135 2250
West Bengal 3185 3360
Arunachal Pradesh 374 41.3
Assam 558.4 567.8
Manipur 70.3 77.2
Meghalaya 65.6 75.8
Mizoram 27.6 32.6
Nagaland 30.6 31.3
Tripura 66.1 73.0
All India 79155 84902
STATEMENT-lI

Statewise/Systemwise Energy Generation during April 93 — June 93 and April 94

— June 94

Name of the State/System

Energy Generation (MUs)

April 93 — June 93

April 94 — June 94

BBMB

Delhi

J&K

3243

1656

2761

1703

892
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Name of the State/System

Energy Generation (MUs)

April 93 — June 93

April 94 — June 94

Himachal Pradesh 673 1344
Haryana 659 876
Rajasthan 2060 2240
Punjab 2903 3015
Uttar Pradesh 11971 13205
Gujarat 6731 7522
Maharashtra 10429 11717
Madhya Pradesh 8536 8908
Andhra Pradesh 7821 6985
Kamataka 3642 3786
Kerala 1504 1495
Tamil Nadu 7108 8286
Bihar 783 705
Orissa 1046 804
West Bengal 4092 4717
D.V.C. 1504 1767
Sikkim 7 9
Assam 215 294
Meghalaya 382 330
Tripura 38 41
Manipur 160 154
Total All India 77977 83556
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STATEMENT-IV

Guidelines of the policy to encourage
Greater Private Investments in Power
Generation and Distribution to Tap
Additionality of resources.

The following are the details of the
scheme to encourage greater private
sector participation in the electricity
generation, supply and distribution:~

*  The Indian Electricity Act, 1910 and
the Electricity (Supply) Act, 1948
have been amended to bring about
a new legal, administrative and
financial environment for private
enterprises in the Electricity Sector.

*  Private Sector can set up thermal
projects (coal/gas) and hydel projects
and wind/solar energy project of any
size.

°  Electricity Projects where the total
outlay does not exceed Rs. 25 crores
need riot be submitted to the Central
Electricity Authority for concurrence.

Private sector companies can set up
enterprises to operate either as
licensees or as generating
companies.

All private companies entering the
Electricity Sector hereafter will be
allowed a debt-equity ratio upto 4:1.

*  Promoter’s contribution should be at
least 11% of the total outiay.

" To ensure that private entrepreneurs
bring in additionality of resources to
the sector, not less than 60% of the
total outlay for the project must
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come from sources other than Public
Financial Institutions.

Upto hundred per cent (100%) foreign
equity participation can be permitted
for projects set up by foreign private
investors.

The condition of dividend balancing
by export earnings which is normally
being applied to cases of foreign
investment upto 51% equity will not
be applicable to foreign investments
in the power sector.

The rates for depreciation in respect
of assets have been liberalised.

With the approval of the Government,
import of equipment for power
projects will also be permitted in
cases where foreign supplier(s) or
agency(ies) extend concessional
credit.

The customs duty for import of
power equipment has been reduced
to 20% and this rate has also been
extended to machinery required for
modernisation and renovation of
power plants.

A five year tax holiday has been
allowed in respect of profits and
gains of new industrial undenakings
set up anywhere in India for either
generation or generation and
distribution of power. The five year
tax holiday will begin from the year
of generation of power.

The excise duty on a large number
of capital goods and instruments in
the power sector has been reduced
to a lower rate.
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*  The 16% return on the foreign equity
included in the tariff can be provided
in the respective foreign currency.

* Fixed costs can be recovered at
68.5% PLF. Attractive incentives are
prescribed for performance beyond
this PLF.

For generating companies the
following incentives are offered:—

*  Normative parameters under which
generating companies will operate
have been notified which inter alia
provide for 16% rate of return on the
paid up and subscribed equity.

*  Generating companies operating coal
based, gas based and hydro projects
can sell power on the basis of a
suitably structured two part tariff.

The specific incentives for Licensees
are:-

*  Licences of longer duration of 30
years in the first instance and
subsequent renewals of 20 years
instead of 20 and 10 years
respectively as it was before.

Higher rate of return of 5% in place
of the previous 2% above the RBI
rate.

* Capitalisation of Interest During
Construction (IDC) at actual cost (for
expansion projects also) as against
1% over RBI rate as it was before.

*  Special appropriations to meet debt
redemption obligations.

SRAVANA 3, 1916 (SAKA)
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National Telecom Policy

7. SHRI BRAJA KISHORE
TRIPATHY:
SHRI CHETAN P.S.
CHAUHAN:

Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the new National
Telecom Policy contemplates foreign
equity participation;

(b) if so, the percentage of such
equity by foreign and multinational
companies and the other conditions for
such participation;

(c) whether any guidelines have
been framed in this regard;

(d) if so, the details thereof, and

(e) the future of C-DOT based
technology?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) The National
Telecom Policy amongst other things,
envisages private investment and
association of the private sector to bridge
the resource gap.

(b). to (d). The guidelines for
implementation of the National Telecom
Policy are under consideration of the
Government.

(e) The National Telecom Policy
places emphasis on encouraging
indigenous technology and setting up of
a suitable funding mechanism for
indigenous R&D so that the Indian
Technology can meet the national demand
and alggp compete globally.
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Tapti Gas Field

*8. SHRI SHANKERSINH
VAGHELA: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government have
conducted any survey in off shore Tapti
Gas field of Gujarat;

(b) if so, the latest assessment of
availability of gas in this area;

(c) whether the availability of gas
in the area is sufficient to meet the
shortfall at Hazira and the proposed
power plant in Pipavav;

(d) if so, the details, thereof;

{e) whether the Gujarat Govemment
has sent any proposal to supply gas trom
the Tapti gas field and carry the gas on
land to Hazira; and

(f) if so, the time by which the
Govemment is likely to take a final
decision in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Yes, Sir. The
recoverable reserves in the mid-Tapti
and South Tapti fields are 31525 mm?.

(c) No, Sir.
(d) Does not arise.

(e) and (f). Two Undertakings of
the Government of Gujarat where partners
in a consortium that submitted a bid for
the development of the mid-Tapti fields.
The bid was not found acceptable.
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Environmental Action Plan

9. SHRI V. SREENIVASA
PRASAD:
SHRI TARA SINGH:

Will the Minister of POWER be
pleased to state:

(a) whether the NTPC with the
concurrence of the World Bank has
embarked on an environmental action
plan for power plants in various States;

(b) if so, the details of the plan and
the quantum of World Bank assistance
received for the said task;

(c) the plans of the NTPC to
ensure zero discharge of industrial
effluent; and

(d) the time by which the
environmental plan is likely to be
implemented in all the NTPC power
plants?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): (a) and (b). The
Environmental Action Plan of NTPC for
its power plants in various States, inter-
alia, includes:—

(i) Upgradation of Electrostatic
Precipitators wherever neces-

sary.

(i) Implementation of comprehen-
sive effluent discharge
schemes.

(jii) Implementation of Resettiement
& Rehabilitation (R&R) Action
Plan in accordance with the
R&R Action Plan in accor-
dance with the R&R Policy
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approved by Government of
India.

(iv) Implementation of ecological
monitoring studies, ground level
contamination monitoring
studies, etc.

(v) Implementation of safety and
hazard management plans.

Part of the funds required for
the implementation of the action
plan would be provided by the
World Bank under the US $ 400
Million NTPC Power Generation
Project Loan.

(c) Studies have been initiated by
the NTPC to explore the possibilities of
zero discharge of effluents from their
power plants.

(d) The Environmental Action Plan
will be implemented in phases by 1998-
99 for the activities identified to be
executed at present.

Exploration of Oil and Gas

*10. SHRIMATI GIRIJA DEVi:
SHRI SRIKANTA JENA:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether global tenders have
been invited for oil and gas exploration
in certain parts of the country;

(b) if so, the areas for which global
tenders have been invited and the
response thereto;

(c) whether any- decision has been
taken in this regard; and
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(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Government has
so far invited foreign and Indian
companies to bid for exploration blocks
in seven rounds of bidding. In the recently
concluded Seventh Round of bidding, 45
blocks had been offered from the following
basins:—

Onshore:

1. Assam-Arakan

2. Bengal
3. Cambay
4. Cauvery

5. Gujarat-Kutch

6. Krishna-Godavari

7. Punjab
8. Pumea
9. Rajasthan
Offshore
10. Andaman
11.  Bengal
12. Cauvery

13. Krishna-Godavari

14, Saurashtra
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12 bids have been received for 10
blocks by the last date for receipt of bids
of 30.6.94.

(c) and (d). Bids are under
evaluation.

Hydro Electric Potential

*11. SHRIMATI VASUNDHARA
RAJE:
SHRI NAWAL KISHORE
RAI:

Will the Minister of POWER be
pleased to state:

(a) whether the Government are
aware of the tremendous hydro-electric
potential of Northern and North-Eastem
regions;
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(b) if so, the estimated hydro-
electric potential in those regions; and

(c) the details of the hydel units
cleared in the Northern and North-Eastern
regions during each of the last three
years?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): (a) and (b). The Hydro-
electric Potential assessed by Central
Electricity Authority in the Northern and
North-Eastern Regions is 30155 MW and
31857 MW respectively at 60% load
factors.

(c) The hydel projects accorded
investment approval by the Planning
Commission with respect to state sector
projects and by the Government of India
for Central Sector projects in the last 3
years are indicated in the Statement
attached.

STATEMENT

Hydroelectric Projects in Northern & North-Eastem Regions cleared by Planning
Commission/Government of India during the last 3 years

Region/State/Name of Installed Estimated Date of
the Project and Capacity Cost Sanction
Implementing Agency (MW) (Rs. Crores)

1991-92

Northern Region

Dhauliganga St. | 4x70=280 601.98 8.4.91
(NHPC) (Central Gowt.

Undertaking)

North-Eastern Region

Nuranang 3x2=6 9.85 19.8.91

(Gowvt. of Arunachal
Pradesh)
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Region/State/Name of Installed Estimated Date of
the Project and Capacity Cost Sanction
Implementing Agency (MW) (Rs. Crores)

Serlui ‘B’ 2x4.5=9 41.57 31.10.91

(Govt. of Mizoram)
1992-93

Northern Region

Nil

North-Eastern Region
Nil

1993-94

Northern Region

Tehri St. | (UP) 4x250-1000 3391.40 15.3.94
THDC (Joint Venture of
Govt. of India and

Gowvt. of Uttar Pradesh)

Shahpurkandi 2x40+2x40+ 895.08 5.7.93
(Govt. of Punjab) 1x6=168

North-Eastern Region

Kopili St. | Extn. 2x50=100 111.00 14.5.93
(NEEPCO)
(A Central Govt. Undertaking)

Telecom Expansion (a) the quantum of funds required
by the Govermment for development

*12. SHRI SULTAN SALAHUD- and expansion of telecommunication net-

DIN OWAISH work;
SHRI D. VENKATESWARA
RAO:
(b) whether Sweden has agreed to
will the Minister of help India in tele-communication

COMMUNICATIONS be pleased to state: expansion programmes;
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(c) whether any agreement has
been reached in this regard; and

(d) if so, the details thereof alongwith
the names of other countries who have
shown interest in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Based on Eighth
Five Year Plan targets, the requirement
of funds have been assessed as Rs.
40555 crores. However under National
Telecom Policy 1994, the targets have
been revised.

(i) To provide telephone on
demand by 1-4-97.

(i) To provide public telephone
facility in all villages.

The additional investment to the
tune of approximately Rs. 23000 crores
is required for meeting this revised target
which is envisaged to come partly from
private sector and partly from department
of Telecommunications.

(b) There is no specific proposal
from Sweden in this regard.

(c) Question does not arise.
(d) Question does not arise.
National Highways

*13. SHRI S.B. SIDNAL: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the roads/State Highways
proposed to be declared as National

Highways during the Eighth Five Year
Plan, State-wise;
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(b) the details of roads proposed
to be declared as National Highways
during 1994-95; and

(c) the details of the proposals for
construction of bridges on National
Highways during 1994-95 and during the
Eigth Plan?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) Based on the allocation earmarked
under the Central Sector Roads
programme in the 8th Five Year Plan, it
has been possible to declare only one
road viz. Kurnool-Chittoor in Andhra
Pradesh as National Highway so far.

(b) It is too early to indicate the
details of roads likely to be declared as
National Highways during 1994-95.

(c) In the Annual Plan (1994-95),
it is proposed to take up the construction
of 245 bridges at an estimated cost of
Rs. 336.05 crores and in the 8th Plan,
429 bridges at an estimated cost of Rs.
680 crores.

Murari Committee Report

*14. PROF. UMMAREDDY VENKA-
TESWARLU: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to state:

(a) whether the Government have
considered the recommendations of the
Murari Committee Report on the deep
sea fishing industry;

(b) if so, the recommendations
proposed to be implemented during 1994
particularly in Andhra Pradesh; and
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(c) whether any relief has been
announced since July 1, 1994 for the sick
units in the country?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI):
(a) to (c). While no reliefs on the basis
of recommendations of the Technical
Committee have been announced so far,
the action for consideration of the
recommendations has been initiated at
the inter-Ministerial level.

National Mineral Policy

*15. SHRI R. SURENDER REDDY:
Will the Minister of MINES be pleased
to state:

(a) whether the new National
Mineral Policy has eased restrictions on
foreign investments in joint sector
ventures;

(b) if so, the salient features of the
Policy; and

(c) the details of the new joint
venture projects envisaged between
Kudremukh Iron Ore Company and
Hindustan Zinc Ltd. and foreign mining
companies?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV): (a) and (b).
Yes, Sir. The National Mineral Policy,
1993 for non-fuel and non-atomic
minerals, inter alia, states that induction
of foreign technology and foreign
participation in exploration and mining for
high value and scarce minerals shall be
pursued. Foreign equity investment in
joint ventures in mining promoted by
Indian Companies would be encouraged.
While foreign investment in equity would
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normally be limited to 50%, this limitation
would not apply to captive mines of any
mineral processing industry. Enhanced
equity holding can also be considered on
case to case basis.

(c) Kudremukh Iron Ore Company
Limited has not entered into any joint
venture projects. Hindustan Zinc Limited
and Nuigini Mining Company of Australia
have signed an MOU on 18.7.1994 in
New Delhi for undertaking evaluation and
development of known gold prospects in
India.

Central Road Fund

*16. PROF. SAVITHRI
LAKSHMANAN:
SHRI V. DHANANJAYA
KUMAR:

Will the Minister of SURFACE
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No.
761 on February 28, 1994 and state:

(a) whether the Group of Ministers
has implemented the resolution on Central
Road Fund;

(b) if so, the details thereof;

(c) whether augmentation in CRF
is in accordance with the revised
estimates;

(d) if not, the reasons therefor and
the criteria adopted for making allocation
from the CRF; and

(e) the details of on-going works
that have been affected adversely due
to non-aliocation of funds from CRF,
State-wise?
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THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) No, Sir.

(b) and (c). Do not arise.

(d) Pending actual augmentation of
Central Road Funds, the funds are being
allocated as per old Resolution taking
into account the total cost of schemes
approved for State, total funds released
previously, inter-se priority on All India
basis, requirements projected by the
State Government and availability of
budget provision.

(e) The Central Government does
not make scheme-wise allocation of funds
to the State Governments under Central
Road Fund. Only a lump sum amount is
placed at the disposal of States against
the approved schemes.

Dulhasti Hydroelectric Power
Project

*17.  MAJ. GEN. (RETD)
BHUWAN CHANDRA
KHANDURI:

SHRI SANDIPAN
BHAGWAN THORAT:

Will the Minister of POWER be
pleased to state:

(a) whether a Hydro-Electric Power
Project has been under construction at
Dulhasti by a French fim;

(b) if so, whether the work has
been discontinued quite sometime back;

(c) if so, the reasons therefor;

(d) whether the Government
propose to re-start the work;

JULY 25, 1994

Written Answers 76
(e) if so, the details thereof;

(f) whether the Government have
suffered any financial loss due to
discontinuance of or for re-starting the
project; and

(g) if so, the details thereof?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): (a) Yes Sir.

(b) and (c). Yes, Sir. The French
Consortium of firms has stopped the
work at site since August, 1992 citing the
prevailing security environment as the
reason.

(d) and (e). Yes, Sir. National
Hydroelectric Power Corporation and the
French Consortium of firms are
negotiating the terms of resumption of
work and towards this end a Memorandum
of Understanding was recently signed by
them.

(f) and (g). Yes, Sir. Delay in
completion of the project will entail a cost
over-run.

Investment Promotion

*18. SHRI HARIN PATHAK: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government have
formulated and implemented any
investment promotion strategy in foreign
countries to highlight the comparative
advantage of investment in India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SALMAN KHURSHEED): (a) Yes,

Sir.

(b) The Government has formulated
and is implementing a comprehensive
investment promotion strategy aimed at
promoting foreign investment into India.

Within the broad framework of this
strategy, several steps have been taken
to disseminate information about India’s
new economic policies and highlight the
comparative advantages of investment
into India.

(a)

(b)

(c)

Several promotional events
have been organised both
abroad as well as in India to
project the country as an
alternative investment
destination to international
corporate and business
audiences. These promotional
events have been addressed
by Ministers and senior
Government officials as well as
representatives of business and
industry.

In addition, bilateral visits of

Government delegations to .

important countries are used
to address targetted business
audiences and inform them of
our liberalised economic
policies.

Government is working with
apex industry organisations in
its efforts to attract foreign
investment. Overseas visits of
Indian business delegations are
in particular, being used to
project India. Our apex
Chambers have, in
collaboration with  their
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overseas counterparts and with
the active participation of indian
Embassies abroad, organised
several promotional events on
the opportunities for investment
in India.

Intensive interactions have
been organised on investment
issues with several visiting high
level business delegations.
Such delegations have also
been given assistance in
meeting  with  relevant
institutions and Ministries.

Importance has been given to
developing suitable publicity
material aimed at projecting
India as an attractive
investment destination. Publicity
kits comprising brochures, a
floppy diskette entitled “Doing
Business with India” and video
presentations have been
regularly prepared and updated.
Govemment has worked closely
with Apex Chambers and with
business and industry in
preparing these materials
aimed at projecting the
liberalised economic policies.

India’s Embassies abroad have
accorded high priority to
projecting India’s economic and
commercial interests and in
particular, to attracting foreign
investment into India. As part
of this effort, Heads of Missions
and other officers have
developed a wide range .of
contacts with local business
communities -as well: as NRI
businessmen and are
constantly trying to motivate
them to investing in India.
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Govemment proposes to continue
with these various steps to take them
further in disseminating information about
our economic reform programme amongst
foreign investors. In particuiar, it is
intended to lay increasing emphasis on
a sector-specific approach in investment
promotion efforts. Government and our
Embassies abroad are trying to and will
continue to utilise every available
opportunity to project India as an
investment destination.

[Translation]
Indo-China Relations

*19. SHRI SIMON MARANDI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the steps taken the Govemment
to strengthen further the trade, cultural
and other relations with China during the
last two years; and

(b) the response of China in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI R.L. BHATIA): (a) and (b). Following
the visit of the Prime Minister to China
in September 1993, Govemment have
maintained the momentum of high level
exchanges with China with ministerial
visits in the agriculture, culture, petroleum,
coal and metallurgy sectors. The seventh
meeting of the India-China Joint Working
Group was held in Beijing on 6-7 July
1994. Chinese Vice Premier and Foreign
Minister Mr. Qian Qichen visited India
from 17-19 July, 1994.

in the last two years, total two-way
trade almost doubled in 1993 over 1992

JULY 25, 1994

Written Answers 80

to US $ 675 million. Over 25 India-China
collaborations are operating in both
countries. At the recent meeting of the
Joint Economic Group (JEG) headed by
the Commerce Ministers of the two
countries in New Delhi, June 14-17,
1994 the trade protocol for 1994-95 was
signed. A new border trade route thorough
Shipki Pass in Himachal Pradesh opened
in July 16, 1994, in addition to, the
existing route through Lipulekh Pass in
Uttar Pradesh.

The Festival of India in China
(May-June, 1994) saw an exposition of
Indian ant, culture, music, song, dance,
textiles, science and technology, books,
films, fashion and philosophy in 16 cities
throughout China.

Other exchanges such as science
and technology, agriculture, space, social
welfare, audit, civil services training and
personnel management are growing.

The growing trade and other
exchanges with China are also a result
of China's positive and constructive
interest in these developments.

Steel Production

*20. SHRIMATI SAROJ DUBEY:
Will the Minister of STEEL be pleased
to state:

(a) the details of production of steel
in the country, State-wise;

(b) whether China has offered more
cost effective technology for the
production of steel and mining of iron
ore; and

(c) if so, the details thereof?
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THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) Details of
State-wise production of Saleable steel
during 1993-94 are given in the enclosed
Statement-1.

(b) and (c) Metallurgical &
Engineering Consultants India Ltd.
(MECON) is providing pulverised coal
injection technology on the basis of
know-how from their licensor, M/s. Central
Engineering and Research Incorporation,
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Beijing (CERI) of China, while Ms.
Simplex, an Indian firm, has signed an
agreement with M/s. China Metallurgical
Import & Export - Corporation for mini
blast furnace technology. A list of joint
ventures in the iron and steel sector
between India and China is enclosed as
Statement-1I.

Chinese companies have also
shown interest in entering into joint
ventures for development of iron ore
mines in India.

STATEMENT-!

State-wise production of Saleable Steel (Including Alloy Steel)

(‘000 tonnes)

Sl.  State/Union Territories
No.

Production
1993-94 (Prov.)

1. Andhra Pradesh

2. Arunachal Pradesh

3. Assam
4. Bihar

5. Goa

6. Gujarat
7. Haryana

8. Himachal Pradesh

9. Jammu & Kashmir

10. Kamataka

11. Kerala

1204.7

4.2

55622.1

5.2

56.3

93.1

43.5

269.0

0.1
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Sl.  State/Union Territories Production
No. 1993-94 (Prov.)
12. Madhya Pradesh 3553.7
13. Maharashtra 565.6
14. Manipur —
15. Meghalaya -
16. Mizoram -
17. Nagaland -
18. Orissa 1152.7
19. Punjab 2129
20. Rajasthan 39.8
21.  Sikkim _
22. Tamil Nadu 73.1
23. Tripura -
24. Uttar Pradesh 106.2
25. West Bengal 1286.8
26. Andaman & Nicobar -
27. Chandigarh 238
28. Dadra & Nagar Haveli -
29. Daman & Diu -
30. Delhi -
31. Lakshadweep -
32. Pondichemry 319
Total 142447
Additional estimated production from 1660.0
*EAF/IF units for which State-wise
break-up is not available.
Grand Total 15904.7

* Electric Aro Fumance/induction Fumace.
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[English]

LPG Connections in Thane District,
Maharashtra

1. SHRI RAM KAPSE: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of applications for
LPG connections pending with LPG
distributors in Thane district as on
December 31, 1993, with period of
pendency;

(b) the present position in regard
to the allotment; and

(c) the steps taken to reduce the
period of pendency?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). As on 3ist
December, 1993, there were 2.46 lakhs
of applicants on the waiting list in Thane
district. the waiting period of new LPG
connections depends upon the number
of persons on the waiting list with the
distributor, siack with the distributor and
aiso the annual programme for enrolment
of new customers. Efforts are constantly
on to release LPG connections to as
many applicants and as early as possible,
subject to product availability. New
conneactions are released depending on
the waiting lists and slacks available with
the distributors.

Negotiated Settlement to Bilateral
issues with Pakistan

2. SHRI SHIV SHARAN VERMA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:
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(a) whether the Government have
made any requests to some foreign
countries to persuade Pakistan to work
towards a bilaterally negotiated settlement
to the outstanding issues between the
two countries including Kashmir instead
of intermationalising the issue; and

(b) if so, the names of such
countries and their reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) and (b).
Govemment during the course of usual
Ministerial, Official and Diptomatic
exchanges with other countries have and
will continue to apprise them of
Government's commitment to seek the
resolution of all differences with Pakistan
peacefully and through bilateral
negotiations within the framework of the
Simla Agreement. However, there can be
no role of any sort for any third country.
There is general appreciation for India’s
stand in this regard.

Dumping of Plastic Bottles by
Pepsi

3. SHRI SANAT KUMAR MANDAL:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Plastic Pepsi bottles
trom the United States processed under
unsafe conditions are being dumped into
India;

(b) whether such plastic botties are
a health hazard; and

(c) if so, measures proposed to be
taken by the Govemment to prevent
such potential health hazard to workers
and consumers?
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THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI):
(a) No, Sir.

(b) and (c). Do not arise.
Agreement to Combat Terrorism

4. SHRI MANIKRAO HODLYA
GAVIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has signed
agreements to combat terrorism and
check illicit traffic in narcotics with a
number of countries;

(b) if so, the names of such
countries; and

(c) the extent to which the
Govemment has achieved success in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) Yes, Sir.

(b} India has signed agreements to
combat terrorism and/or to check illicit
traffic in narcotics with the following
countries:

Mauritius, Zambia, U.K., U.AE,,
Russia, Bulgaria, Romania,
Myanmar.

In addition,

(i) India and US actively cooperate
to combat illegal narcotics
trafficking through the
mechanism of the indo-US Joint
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Working Group on Narcotics.
During Prime Minister’s visit to
US in May, 1994, the two
countries signed - a
Memorandum of Understanding
on Cooperative Measures to
Increase Awareness and
Support for Efforts to Combat
Production and Distribution of
Use of lllegal Drugs.

(ii) India and Spain have issued a
Joint Declaration on combating
terrorism, drug trafficking and
organised crime in February,
1993.

(iii) An India-Pakistan Committee
to combat drug trafficking and
smuggling was set up in
December, 1986. This
Committee has been meeting
from time to time to review the
drug trafficking and smuggling
situation in the two countries
and explore ways to improve
the modes of exchange of
information.

(iv) with Uzbekistan, Kazakhstan,
Tajikistan, Kyrghyzstan and
Turkmenistan, India has signed
a Declaration on Principles of
Cooperation, which contains an
article providing for cooperation,
inter-alia in the fields of
terrorism, illegal intemational
trade in narcotics, etc.

(c) Not many incidents have
occurred, prompting intervention under
the provisions of above agreements, etc.
However, Indian drug enforcement
agencies maintain direct linkages with
other countries to check illicit narcotics
trafficking. Considerable success has been
achieved by means of joint efforts.
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International Islamic Conferences

5. SHRI SYED SHAHABUDDIN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the brief particulars of
International Islamic Conferences
organised by Non-Governmental
Organisations in which participants were
sponsored or financially assisted by the
Govermment during 1991, 1992 and 1993;

(b) the details of Indian participation,
if any;

(c) whether any resolutions or
declarations bearing on matters of
interests to India were adopted at these
conferences; and

(d) if so, the operative part of those
resolutions and declarations?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) to (d). The
information is being collected and will be
laid on the Table of the House.

Telephone to Panchayats in
Howrah, West Bengal

6. SHRI HANNAN MOLLAH: Will
the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether the Government have
received proposals for installation of
telephones at Panchayat Offices from
the Howrah Zilla Parishad,;

(b) if so, when and the details of '
Panchayat Offices;

(c) the number of Panchayat Offices
in Howrah District provided with
telephones so far and the details thereof;
and

(d) the time by which the rest of
the Panchayats are likely to get telephone
connections?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) No, Sir. The
Govemment is not aware of any such
proposal from Howrah Zilla Parishad.
However, it has been planned to install
telephone in the Panchayat Villages.

(b) The question does not arise in
view of (a) above.

(c) 71 Panchayat Offices nave
been provided with telephnne facility so
far as per details given in the Statement-
/ and /.

(d) Public telephones are planned
to be provided to the remaining
Panchayats by March, 1995.
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Panchayat offices in Howrah District under West Bengal Telecom provided with

telephone
SI.  Name Telephone Date of
No. No. installation
1. Amaraguri Amta-302 20.12.93
2. Amta Amta-264 01.01.91
3. Antila Bagnan-215 16.10.92
4.  Anulia Amta-284 01.12.93
5. Badyanathpur BGN-288 1509.92
6. Bagnan | BGN-203 02.06.92
7. Bagnan |l BGN-204 02.06.92
8. Bainarn BGN-253 02.09.92
9. Bakshirhat BGM-285 03.09.92
10. Balichak Amta-307 03.01.94
11. Bangalpara BGN-282 16.09.92
12. Bargachia JBPR-42 01.01.91
13. Basantapur KPPS-40 01.01.92
14. Bhandarghacha Amta-283 01.12.93
15. Bhatora BGN-293 13.09.92
16.  Bidhichandrapur CP-35 01.04.93
17. Bonharishpur Amta-234 01.01.94
18. Chandrabhag BGN-216 10.08.92
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SI.  Name Telephone Date of
No. No. installation
19. Dehimandalgat | AUDH-34 01.01.92
20. Dehimandalgat i AUDH-32 01.01.92
21. Gangadharpur Gangadharpur-37 02.03.92
22. Garbariachitnan BGN-292 10.08.92
23. Garbhanipur CP-40 01.05.93
24. Gobindapur JVPR-27 01.01.91
25. Hailyan BGN-283 02.08.92
26. Haturia | BGN-290 05.08.92
27. Haturia |I BGN-289 05.08.92
28. Jagatballavpur JVPR-31 01.01.91
29. Jaypur Amta-301 20.12.93
30. Jhamtia Amta-305 23.12.93
31.  Jhikira Amta-287 15.12.93
32. Kalyanpur BGN-284 07.08.92
33. Kanpur KPPS-30 01-01.91
34. Kasmouli BGN-291 06.01.92
35. Khalna Amta-303 22.12.93
36. Khardaha Amta-306 17.01.94
37. Khalave Bagnan-214 10.07.92
38. Khosalpur Amta-285 02.12.93
39. Krishnabad Amta-288 17.12.93




99 Written Answers JULY 25, 1994 Wiritten Answers 100
SIl.  Name Telephone Date of
No. No. installation
40. Kurchi-Sibpur Udayanarayanapur-34 01.02.92
41. Mugkalyan Bagnan-281 12.09.92
42. Orphuli Bagnan-286 12.08.92
43. Panchala Panchala-30 28.12.91
44. Pantihal Jagatballavpur-39 12.02.91
45. Rashpur Amta-286 02.07.91
46. Sankarhati Jagatballavpur-24 02.04.91
47. Saratchandra Bagnan-259 01.05.93
48. Subsit Bagnan-287 12.07.92
49. Tajpur Amta-304 22.12.93
50. Udang | Amta-282 20.11.93
51. Siyampur Falta-2315
52. Dinghala Falta-2317 During
53. Kamalbar Falta-2318 1} 993-94
54. Baneshar Falta-2307




101 Written Answers

SRAVANA 3, 1916 (SAKA)
STATEMENT-lI

Written Answers 102

Panchayat Offices in Howrah District under Calcutta Telephones provided with

Name of Gram Panchayat

Pub. Ph. (Telephone No./
Date of Opening)

10.

1.

Uttarjhapardah
Village & P.O.
Uttarjhapardah

Domijur 3
Village & P.O.
Domjur-3

Dakshin Jhapardah-2
Village & P.O.
Dakshinjhapardah-2

Begri-2
Village & P.O. Begri-2

Mohiary-4
Village Uttar Mohiary
P.O. Mohiary-4

Makardah-l 3

Village & P.O. Makardah 3

Bankra |
Village & P.O. Bankra

Bankra Il
Village & P.O. Bankra

Durgapur Abhoynagar
Village Durgapur
P.O. Samabaygali

Bally-Village Bally
P.O. Ghoshpara (Bally)

Sapuipara Basukuthi
Village & P.O. Sapuipara

6680-008
30-08-93

6690-810
21-03-93

6690-811
31-03-93

6630-013
10-09-93
6690-007
30-08-93
6690-014

11-09-90

665-1897
3-03-93

665-1898
3-03-94

64-1686
5-03-94
64-2749

23-03-94

64-3842
30-05-94
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Name of Gram Panchayat

Pub. Ph. (Telephone No./
Date of Opening)

12. Mashila
Village & P.0. Mashila

13. Andul
Village & P.O. Andul Mourni

14. Duillya
Village Duillya
P.O. Andul Mouri

15. Jorehat
Village & Kamrangh
P.O. Jorehat

16. Sankrail

Village & P.O. Sankrail

17. Banipur
Village & P.O. Banupur

6690-015
11-09-93

6690-011
11-09-93

6690-016
11-09-93

6690-017
11-09-93

6690-020

28-02-94

6690-019
24-01-94

Import of Crude Oil

7. SHRI BAPU HARI CHAURE: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the trend in the import of crude
oil during the last three years, year-wise;

(b) the quantum of crude oil to be
imported during the current financial year,
and

(c) the steps taken by the
Government to increase the refining
capacity to save foreign exchange going
out of the country?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The import of crude oil

during 1991-92, 1992-93, and 1993-94
has been as under:—

Year Quantity (in MMT)
1991-92 * 23.99
1992-93 * 29.25
1993-94 * 30.82
* Provisional

(b) The import of 24.23 MMT of
crude oil for the year 1994-95 has been
envisaged.

(c) Efforts are being made to
increase refining capacity by taking up
expansion of existing refineries and by
setting up of new grassroot refineries in
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the Public Sector, Joint Venture and
Private Sector in order to reduce
expenditure on import of products.

[Translation]

Commemorative Postal Stamps

8. SHRI GOVINDRAO NIKAM: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether ~ Ahmednagar
Quincentenary Committee had requested
to issue a Commemorative Postage
Stamp in memory of Rani Chand Bibi and
Ahmednagar Fort on the cccasion of
completion of 500 years of Ahmednagar
City and Fort;

(b) if so, the reasons for not
accepting the request so far; and

(c) the time by which the
Commemorative Postage Stamps are
likely to be released?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI  SUKH RAM): (a) and (b). A
proposal was received from Shri Yashwant
Rao Patil, M.P. Lok Sabha for release
of a commemorative stamp tc mark the
5th Centenary Year of Ahmednagar Fort
& Chand Bibi. This was placed before the
Philatelic Advisory Committeq for its
consideration on-11.5.92 & subsequently
it was examined by the sub-committee
of the Philatelic Advisory Committee.
However, the proposal was not among
those recommended.

(c) Does not arise.
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Bridge over Bhutahi-Balan River

9. SHRI BHOGENDRA JHA: Will
the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the traffic on the road
running almost parallel to the Indo-Nepal
border is disrupted and blocked in the
absence or a bridge over the river
Bhutahi-Balan and the river Bagmati; and

(b) if so, the action proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI .JAGDISH TYTLER):
(a) and (b). The road in question forms
part of the State Road network. The
Central Govemment is primarily concemed
with the roads declared as National
Highways only, including bridges thereon.
it is, therefore, not possible for the
Central Government to take action in the
matter.

[English]

Diesel Based Power Plants in
Kerala

10. SHRI  MULLAPPALLY
RAMCHANDRAN: Will the Minister of
POWER be pleased to state:

(a) whether the Union Government
have proposals to set up diesel based
power plants in Kerala;

(b) if so, the details thereof;

(c) the details of estimated cost
thereof; and
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(d) the time by which the work is
likely to be started for implementation of
those proposals?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
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RANGAYYA NAIDU): (a) to (d). The
following proposals have been received
from the Kerala State Electricity Board
(KSEB) for installation of Diesel
Generating (DG) projects in Kerala:—

SI. Name of the Project
No.

Capacity Estimated cost
(MW) including IDC
(Rs. crores)

1. Brahamapuram DG
District Emakulam

2. Kasargode DG
District Kasargode

3. Kozhikode DG
District Kozhikode

5x20 281.00
3x20 178.00
6x20 357.00

The Brahmapuram DG Station has
since been sanctioned by the Planning
Commission for implementation in the
State Sector. The land for the project has
been acquired and levelling work is in
progress. The orders for the supply of
main plant and equipment have not been
placed on the supplier.

The proposal for DG Station at
Kasargode was techno-economically
cleared by the Central Electricity Authority
(CEA) in December, 1992. Subsequently,
the KSEB decided to change the site for
this project as the earlier site was within
500 metres of high tide line. The KSEB
have been advised to submit a
supplementary report bringing out the
changes in the scheme due to change
in site. As regards Kozhikode DG Station
(120 MW), the CEA has not considered
it for techno-economic appraisal as all
the essential inputs/clearances have not
been tied up by the State authorities.

The construction work in respect of
Kasargode and Koshikode DG Stations
could commence only after investment
approval by the Planning Commission
has been accorded and funding
arrangements for their implementation
are tied up.

[Translation]
Road Tax on Petroleum Products

11. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether the Govemment have
taken any decision on the proposal of
increasing the rates of road tax on
petroleum products; and

(b) if not, the time by which a
decision is likely to be taken in this

regard?
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THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) and (b). The road tax is levied on
Motor Vehicles by the State Governments
in accordance with the rules/regulations
framed by them under State legislation.
Presumably, the Hon'ble Member is
referring to the resolution on augmentation
of Central Road Fund adopted by
Parliament on 13.5.88. However, the
resolution has not been implemented so
far. Since the decision in this regard is
yet to be taken, it is too early to indicate
the time by which it would be
implemented.

Utilisation of Natural Gas in
Gujarat

12. SHRI N.J. RATHVA: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the quantity of natural gas
being utilised at present in Gujarat
especially in its tribal areas;

(b) the average quantum of LPG
being used every day;

(c) the quantum of natural gas
being processed in LPG in the State and
the various schemes of the Government

o increase the production of LPG;

(d) whether gas of the wells having
no oil is covered and preserved; and

(e) it so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
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NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The average utilisation of
natural gas in Gujarat at present is 14.8
MMSCMD.

(b) The average daily consumption
of LPG in Gujarat was 731.95 MT in
1993-94 (Provisional).

(c) Around 7.3 MMSCMD of natural
gas is currently being processed for
extraction of LPG. GAIL has proposed
setting up of an LPG and C2/C3 extraction
plant at Gandhar.

(d) to (e). The production of free
gas is regulated according to the demand.

STD in Gujarat

13. SHRI GABHAJI MANGAJI
THAKORE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the names of the cities in
Gujarat where only one way STD facility
is available; and

(b) the time by which incoming and
outgoing STD facility is likely to be made
available in those cities?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) The names of
stations in Gujarat provided one way
STD are given in the Statement attached.

(b) Both way STD facility is
proposed to be given to all these stations
progressively by December '94.
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STATEMENT

STD In Gujarat

List of Stations in Gujarat provided
one way STD as on 21.7.94
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Sl Name of Stations
No.

Sl Name of Stations
No.

1. Nandej

2. Sadra

3. Navagam
4. Matar

5. Adas

6. Napad

7. Sandesar
8. Kanjari

9. Lasundra
10. Tarapur
11. Liliya Mota
12. Derol
13. Nabipur
14. Budhel
15. Vejalpur
16.  Gambhoi
\7. Saal

18. Ranavav

19. Aditygna
20.  Chorwad
21. Sherbag
22. Balva
23. Jhulesan
24, Santej
25. Dhenoj

Electronic Exchanges in Rajasthan

14. PROF. RASA SINGH RAWAT:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the details of electronic
exchanges commissioned in Rajasthan
during 1992-93 and 1993-94,

(b) whether there is any proposal
to set up new exchanges in the State
during 1994-95;

(c) if so, the details thereof district-
wise,;

(d) whether the Government
propose to expand modemised telephone
exchanges in Rajasthan during the
remaining period of the Eighth Five Year
Plan; and

(@) it 80, the details in this regard.
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) 386 electronic
exchanges were commissioned in
Rajasthan during 1992-93 and 368 during
1993-94. Detail are placed in the
Statement-| attached

(b) Yes, Sir.

(c) District-wise details are placed
in the Statement-/l attached.

(d) Yes, Sir.
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(e) During the remaining period of
8th Five Year Plan it is proposed to:—

()  Expand the capacity of existing
telephone exchanges so as to
provide telephones on demand.

(ii) Replace all life expired and
womn out electro-mechanical
exchanges.

(iii) To replace all linefinder type
MAX-lI and Strowger type
MAX-Ilf electro-mechanical
exchanges by Electronic
exchanges.

STATEMENT-I

Details of Electronics Exchanges commissioned during 1992-93 and 1993-94

Technology Year Year

1992-93 1993-94
Siemens - 1
Siemens RS US - 2
E-108 1 2
C-DOT Max-| 1 3
C-DOT SBM 1400L 5 1
C-DOT SBM 1000L 15 2
C-DOT SBM 4241 2 .
ILT 512pP 21 -
ESAX 200L 10

C-DOT 256P
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Technology Year Year.
1992-93, 1993-94
C-DOT 128P 209 210
Milt 64P 122 146
Total 386 368
STATEMENT- District ) No. of New
Exchanges
New Exchanges proposed to be set proposed
up during 1994-95
(District-wise list) 14.  Bikaner 04
District No. of New 15. Barmar 07
Exchanges
proposed 16. Jaisalmer
1. Jaipur 16 17. Nagaur 05
2. Dausa 04 18. Churu o1
3. Alwar 01 19. Sriganganagar 08
4. Bharagpur 02
20. Jodhpur 02
5. Dholpur 01
21.  Ajmer 05
6. Kota 02
22. Bhilwara 05
7. Baran 00
. 23. Chittorgarh 02
8. Jhalawar o1
' 9. . Sikar 05 24. Dandhara 01
10.  Jhunjhunu 03 25.  Dungarpur 02
11. Sawaimadhopur 03 26. Udaipur 01
12.  Dundi 02 27. Pajsamand

13. Tonk 00 28. Pali
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District No. of New

Exchanges

proposed

29. Sirohi 04

30. Jalore 04
[English]

Issue of Passports

15. SHRI RAMESH CHENNI-
THALA: Will the Minister of EXTERNAL
" AFFAIRS be pleased to state:

(a) whether there is inordinate delay
in getting passport even after the increase
in Passport fee;

(b) if so, the details thereof, State-
wise; and

Written Answers 118

(c) the sfeps taken/proposed to be
taken by the Government in this regard?

" THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) and (b). The
time taken by a passport office for issue
of passports varies from office to office
and depends on a number of factors
including the staff strength, workload,
office infrastructure and completion of
prescribed procedures. Some offices are
now taking less time for issue of passport
as compared to that before the increase
in passport fee as shown in the enclosed
Statement in July 1993. .

(c) Government have taken a
number of steps to reduce the time taken
to issue passports which include inter-
alia, augmentation of staff strength,
introduction of productivity-linked incentive
scheme, periodic inspections and
computerisation of passport offices in a
phased manner.

STATEMENT

Time taken by each Passport Office to issue the passport

Sl.  Office Time Time
No. taken in taken as of
Dec '92 31.3.94
1. Ahmedabad 105 days 80 days
2. Bangalore 28 days 73 days
3. Bareily\ 70 days 49 days -
4.  Bhopal 40 days 79 days
5. Bhubaneshwar 60 days 44 days
6.  Bombay 50 days. 52 days
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Sl Office Time . Time
No. taken in taken as of
Dec '92 31.3.94
7. Calcutta 90 days 30 days
8. Chandigarh 270 days 291 days
9. Cochin 180 days 48 days
10. Delhi 70 days 24 days
11. Goa 40 days 32 days *
12. Guwahati 60 days 28 days *
13. Hyderabad 80 days 45 days
14. Jaipur 240 days 44 days
15. Jalandhar 270 days 106 days
16. Kozhikode 330 days 66 days
17. Lucknow 18C days 114 days
18. Madras 150 days 37 days
19. Nagpur 28 days 35 days
20. Patna 300 days 280 days
21. Trichy 300 days 50 days
22. Trivandrum 240 days 35 days

* Time taken as of 4.2.1994

[Translation] (a) the number of LPG outlets run

by women in the country as on date;
LPG Outlets to Women

16. SHRI A. ASOKARAJ: Will the (b) whether any special exceptions
Minister of PETROLEUM AND NATURAL are granted to LPG outlets run by women;
GAS be pleased to state: and
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(c) whether school dropout women
are considered for these agencies?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) As on 1.6.1994, 780 LPG
distributorships were being operated by
women all over the country either on
proprietorship basis or partnership basis.

(b) No, Sir.

(c) As per present policy for dealer
selection, there is no separate reservation
for women. They can also apply in
response to the advertisements if they
meet the eligibility criteria.

Branch Post Offices in Bihar

17. SHRI RAM KIRPAL YADAV:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of new branch post
offices sanctioned in Bihar during 1993-
94 and the number of such offices
opened out of them; and

(b) the number of such offices
proposed to be opened during 1994-95?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) During 1993-94,
90 branch post offices were sanctioned
in Bihar and all the branch post offices
have already been opened.

(b) The targets for opening of post
offices during 1994-95 have not yet been
finalised.
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Privatisation of Oil fields

18. SHRI RAMCHANDRA
VEERAPPA: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government
propose to privatise a number of small
sized oil fields in the country.

(b) if so, the details thereof;

(c) the conditions laid down for the
privatisation of these oil fields and the
benefits likely to be derived as a result
thereof; and

(d) the manner in which the
resettlement of the employees is to be
affected as a consequence thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Government of
India has in August, 1992 invited foreign
and Indian private companies to
participate in the development of 31
small sized oil and gas fields.

A further offer of 33 small sized
fields was made in October, 1993.

(c) The fields would be developed
under production sharing arrangements,
by the companies on their own, without
any participation by ONGC/OIL.

The parties would have to bear
their share of statutory levies likely royalty
and cess. The private companies share
of oil would be paid for at international
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market price; pricing of gas produced
would be on intemationally accepted
principles;

The involvement of private
companies in oil production would bring
quickly into the production stream
discovered hydrocarbons reserves in the
country and augment the indigenous
availability of petroleum, thereby
conserving foreign exchange reserves.

(d) No employees of ONGC will be
affected as a result of development of
these fields by Indian and foreign

companies.
[Translation]

LPG Distributorship in Nahataur,
Uttar Pradesh

19. DR. MUMTAZ ANSARI: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state: '

(a) whether the Government have
cleared applications for the allotment of
L.P.G. distributorship of Indian Oil
Corporation in Nahataur town located
under the Bijnor District of Uttar Pradesh;
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Subject to
economic viability and product availability,
locations having a population of 20,000
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and above are considered for setting up
of LPG distributorships, in a phased
manner. Nahataur Town in District Bijnor
(UP.) has not been included in the
current LPG Marketing Pian 1992-94.

Export of Steel

20. SHRI SURENDRA PAL
PATHAK: Will the Minister of STEEL be
pleased to state:

(a) the details of proposals under
consideration of the Govemment for the
import and export of steel during the
current financial year;

(b) the foreign exchange eamned
from export and spent on imports of steel
during the last three years; and

(c) the impact of new economic
policy on the annual import and export
of steel?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) As per the
current export-import policy, export and
import of steel is freely aliowed. Import

- of steel depends upon the specific

requirements of importers in order to
supplement indigenous availability both in
terms of quantity and quality. Export of
steel depends upon the demand in the
intemational market and the prevailing
intemational prices.

(b) The value of steel exports and
imports during the last three years is as
under:—

Year Exports Imports
1991-92 Rs. 283 crores Rs. 1360 crores
1992-93 Rs. 708 crores Rs. 1625 crores
1993-94 (Prov.) Rs. 1673 crores Rs. 1433 crores
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(c) With the liberalisation of the
trade policy including the facility for duty
free import of raw materials for exports,
convertibility of the rupee etc. steel experts

have increased from 3.87 lakh tonnes in

1991-92 to 22.21 lakh tonnes (prov.) in
1993-94. On the other hand steel imports
have not shown an increasing trend.

[English]
Value Added Services

21. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government have
finalised plan for value added services
like paging and electronic mail services
to be introduced all over the country;

(b) if so, the details regarding the
present status of the same;

(c) whether guidelines for new
Telecom Policy have been finalised, if so,
the details thereof; and

(d) the implications thereof in terms
of extension of network in rural and semi-
rural areas with State-wise break-up.

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) Details regarding the present
status of the Value Added Services are
. given in the enclosed Statement.

(c) and (d). Guidelines tor
implementation of Telecom Policy are yet
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to be finalised. This matter is presently
under consideration of the Government.

STATEMENT

Details regarding present status of
Value Added Services

As far as Value Added Services
are concemed, tenders have been invited
for franchising of Cellular Mobile
Telephone Services in four metro cities,
Radio Paging Service in 27 cities in the
first phase and for the rest of the country

“in the second phase from Indian

registered companies on a non-exclusive
basis. The Indian Companies are required
to have experience in_the operation of
these services and in case they do not
have such experience they can have a
joint venture company with a foreign
company having the requisite experience
with equity participation in the joint
venture.

2. Proposals have also been invited
for franchising of other Value Added
Services on a non-exclusive basis.
Proposals for these services are being
received and examined on a continuous
basis. Only Indian registered companies
are eligible for consideration.

3. The present status of these
services is as follows:

(a) Cellular Mobile Telephone
Service:

8 companies, 2 for each metro city
of Bombay, Delhi, Calcutta and Madras
have been provisionally selected. Some
of the companies have approached the
Court of Law. The matter is sub-judice
in the Supreme Court. The hearings in
the case are over and judgment is
awaited.
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(b)  Radio Paging Service:

In the first phase of tender 15
companies have been issued letters of
intent, out of which Seven Companies
have signed the licence agreement. The

(c) Others Value Added Services:
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matter is also sub-judice in the Court of
Delhi and there is no stay.

In the second phase of tender, the
evaluation is under progress.

Service Proposals Letters of Under Remarks
received intent issued. examination.
E-Mail 19 @ 14 5 @ includes
3, who have
signed LA.
Voice Mail 4 1 -
64 Kbps Data 9 2 -
Service
Audiotex 3 3 -
Video 1 1 -
Conferencing
Others 3 3 -
Total 39 @ 24 15

Lead Free Diesel

22. SHRI RAM NAIK: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government have
decided to sell diesel containing less than
0.5 percent lead, from April 1, 1996;

(b) if so, the international standard
of lead in the diesel, and the rise in the

price of diesel, if any, due to this change;
and

(c) the time by which the iead free
diesel is likely to be made available in
the rural areas?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.
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[Transiation]
Business Channel

23.  SHRI RAM SINGH
KASHWAN:
SHRI PRABHU DAYAL
KATHERIA:
SHRI M.V.V.S. MURTHY:
SHRI RAJENDRA AGNI-
HOTRI:

SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI SULTAN SALAHUD-

DIN OWAISI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Government
propose to start a special postal service
‘Business Channel’; and

(b) if so, the details thereof and the
time by which it is likely to be started?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) The Business Channel has been
introduced with effect from 1st July, '94
in 6 important cities of the country viz
Delhi, Bombay, Calcutta, Madras,
Bangalore & Hyderabad. The scheme
envisages segregation of business mails
posted in post offices or in mail offices
across the counter in bulk by various
organisations -at the stage of collection,
sorting & transmission, such segregation
will help in streamiining the functioning
of mail offices and in the process it will
ensure better disposal not only of the
mails posted in bulk but also the other
mails.
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[English]

Indian Council for World Affairs

24. DR. AMRIT LAL KALIDAS
PATEL: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government have
received any representation for taking
over the management of the Indian
Council for World Affairs;

(b) if so, the details thereof;

(c) whether the Government are
aware of the deterioration in the working
conditions and salary of staff in the
council;

(d) if so, the steps taken by the
Government in this regard;

(e) whether the Government
propose to take various measures
including possibility of introducing any Bill
in Parliament for taking over the
management of the council; and

(f) if so, the details thereof and the
time by which these measures are likely
to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) Yes, Sir.

(b) The ICWA Employees Trade
Union have, from time to time, been
representing the Govemment for taking
over the management of the Indian
Council of World Affairs.

(c) The representations received
from ICWA Employees Trade Union
contained such reports.
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(d) The Indian Council of World
Affairs is an autonomous body and
Govemment of India has no control over
its management. As such , it is not in
a position to take any steps in this
regard.

(e) and (f). As a policy, Government
is not in favour of taking over of
autonomous bodies. However, the
Govemment has decided to constitute a
high-powered committee to oversee the
functioning of the Indian Council of World
Affairs. However, as the Council is an
autonomous body, the Govemment can
constitute such a committee only with its
consent. Presently, the goveming body
of the ICWA is being persuaded to pass
a resolution requesting the Govemment
to constitute this high-powered committee.
Once this committee is constituted, it can
also look into allegation, demands and
complaints of the staff.

[Translation]
Power Sector

25. SHRI SATYA DEO SINGH: Will
the Minister of POWER be pleased to
state:

(a) whether any decision has been
taken to hand over various power projects
to the domestic and foreign companies;
and

(b) if so, the details with reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) With the

~ objective of bringing in additionality of
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resources. for the capacity . addition
programme in the electricity sector Gowt.
formulated a policy in 1991 to encourage
greater participation by privately owned
enterprises in the electricity generation,
supply and distribution.

(b) The details of the policy are
given in the enclosed Statement. The
reasons for introducing the policy was
the widening gap between electricity
demand and supply and severe resource
crunch faced by the State Electricity
Boards and Central and State Sector
Generating Corporations. '

STATEMENT

Guidelines of the policy to encourage
greater private investments in power
generation and distribution to tap
additionality of resources

The following are the details of the
scheme to encourage greater private
sector participation in the electricity
generation, supply and distribution:—

. The Indian Electricity Act, 1910
and the Electricity (Supply) Act,
1948 have been amended to bring
about a new legal, administrative
and financial environment for private
enterprises in the Electricity Sector.

* Private Sector can set up thermal
projects (coal/gas) and hydel
projects and wind/solar energy
project of any size.

* Electricity Projects where the total
outlay does not exceed Rs. 25
crores need not be submitted to
the Central Electricity Authority for
concurrence.
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-

Private sector companies can set
up enterprises to operate either as
licensees or as generating
companies.

All private companies entering the
Electricity Sector hereafter will be
allowed a debt-equity ratio upto
4:1.

Promoter's contribution should be
at least 11% of the total outlay.

To ensure that private entre-
preneurs being in additionality of
resources to the sector, not less
than 60% of the total outlay for the
project must come from sources
other than Public Financial Institu-
tions.

Upto hundred per cent (100%
foreign equity participation can be
permitted for projects set up by
foreign private investors.

The condition of dividend balancing
by export eamings which is normally
being applied to cases of foreign
investment upto 51% equity will not
be applicable to foreign investments
in the power sector.

The rates for depreciation in respect
of assets have been liberalised.

With the approval of the
Govemment, import of equipment
for power projects will also be
permitted in cases where foreign
supplier(s) or agency(ies) extend
concessional credit.

The customs duty for import for
power equipment has been reduced
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to 20% and this rate has also been
extended to machinery required for
modemisation and renovation of
power plants.

A five year tax holiday has been
allowed in respect of profits and
gains of new industrial undertakings
set up anywhere in India for either
generation or generation and
distribution of power. The five year
tax holiday will begin from the year
of generation of power.

The excise duty on a large number
of capital goods and instruments in
the power sector has been reduced
to a lower rate.

The 16% retum on the foreign
equity included in the tariff can be
provided in the respective foreign
currency.

Fixed costs can be recovered at
68.5% PLF. Attractive incentives
are prescribed for performance
beyond this PLF.

For generating companies the

following incentives are offered:-

Normative parameters under which
generating companies will operate
have been notified which inter alia
provide for 16% rate of retum on
the paid up and subscribed equity.

Generating companies operating
coal based, gas based and hydro
projects can sell power on the
basis of a suitably structured two
part tariff.
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The specific incentives for Licensees
are:

* Licences of longer duration of 30
years in the first instance and
subsequent renewals of 20 years
instead of 20 and 10 years
respectively as it was before.

* Higher rate of return of 5% in place
of the previous 2% above the RBI
rate.

: Capitalisation of Interest During
Construction (IDC) at actual cost
(for expansion projects also) as
against 1% over RBI rate as it was
before.

* Special apprcpriations to meet debt
redemption obligation.

[English]
Oil Selection Boards

26. DR. KARTIKESWAR PATRA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the names of States where new
Oil Selection Boards have been formed
so far;

(b) the reasons for changing the
old Oil Selection Board; and

(c) the criteria followed by the
Govemment to form the new Oil Selection
Boards?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). The tenure of
Chairman and Members of seven Oil
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Selection Boards were terminated on
March 2, 1994, as the functioning of the
Boards was not found satisfactory. Six
out of the seven Oil Selection Boards for
the undermentioned States have since
been reconstituted:
1. Bihar
2. Haryana
3. Kamataka
4. Maharashtra, Goa, Daman & Diu
5. Punjab
6. Uttar Pradesh

(‘c) As per existing policy, Oil
Selection Boards are constitued/

reconstituted as under:

(i) A retired Judge of a High
Court - Chairman

(i) A representative of

SC/ST/other - Member
weaker sections

(iii) A prominent public
figure - Member

Abattoirs

27. DR. P.R. GANGWAR: Will the
Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government have given
approval for the setting up of new
abattoirs in the country during the Eighth
Five Year Plan;

(b) if so, the amount allocated
therefor and other details in this regard;
and
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(c) whether the Government
propose to close down the existing
abattoirs in view of public protest?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI):
(a) and (b). Permission to set up abottoirs
is given by the State Governments under
the provision of the concerned State
Governments.

Various schemes to provide
assistance for modernisation and
improvement of abattoirs and for
integrated meat processing plants have
been formulated and are operated by the
Department of Animal Husbandry &
Dairying (Ministry of Agricuiture) and
Ministry of Food Processing Industries.
The total assistance released under
various schemes of both the ministries
is Rs. 10.2 crores in 1992-93 and 1993-
94 Rs. 13.6 crores have been allocated
for 1994-95.

(c) Dces not arise.
[Translation]
Direct Exchange Lines

28. SHRIMATI KRISHNENDRA
KAUR (Deepa): Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the total number of direct
exchange lines set up till 1991;

(b) the total number of such lines
et up by the end of 1993-94;

(c) the target fixed in this regard
for 1994-95; and
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(d) The time by which this target
is likely to be achieved?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Total number of
direct exchange lines as on 31-3-91 was
50,74,734.

(b) Total number of direct exchange
lines as 31-3-94 is 80,37,384. The
increase of direct exchange lines from
31-3-91 to 31-3-94 being 29,62,650.

(c) Based on Annual Plan 1994-95
14 Lakh DELs are to be provided.

(d) The above target of DELs is
planned to be achieved by 31-3-95.

[English]
Excess Billing in Delhi

29. SHR! SHANTARAM
POTDUKHE:
CR. LAL BAHADUR
RAWAL:
SHRI RAJVEER SINGH:
SHRI SURENDRA PAL
PATHAK:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of complaints
recorded for excess billing in MTNL,
Delhi during 1993-94 and 1994-95 (so
far);

(b) the action taken by the
Government thereon; and

(c) the steps taken to ensure the
correct billing to the customers?
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) The number of
excess billing complaints received during
1993-94 and 1994-95 (upto June, 1994)
is as under—

Year No. of complaints
1993-94 11,581
1994-95 3,124

(upto June’ 94)

(b) The complaints of Excess Billing
is examined thoroughly from all aspects
including clerical and technical faults as
per laid down procedure. In case of
clerical error the bill is corrected
immediately. In other cases, the fault
records, exchange equipment and the
outdoor plant are checked. The
subscriber’s calling pattem is also verified
with reference to his previous record and
the observation report.

After considering all these aspects
a decision is taken on the complaint and
suitable rebate is allowed to the
subscriber, if found justified.

(c) Besides issue of bills on
computer, following steps have been
taken to reduce the incidence of excess
billing -complaints.

Subscribers having STD/ISD
facilities are brought on electronic
exchanges to the extent possible, which
provides dynamic STD/ISD locking facility.

Indoor equipment and outdoor
plants are regularly checked to ensure
that there is no technical fault.
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All DPs, pillars are put under lock,
to avoid misuses by any unscrupulous
person. Entry to the exchanges has been
restricted.

Vigilance unit also conducts surprise
checks with regard to possible misuse or
diversion of line.

Roads in Guijarat

30. DR. K.D. JESWANI: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of on-going road
construction works in Gujarat sanctioned
by the Union Government under Central
Road Fund;

(b) the details and estimated costs
involved therein;

(c) the funds allocated by the
Government for these schemes;

(d) whether the complete amount
has been sanctioned by the Union
Government; and

(e) if not, the time by when the
balance is likely to be released?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) and (b). A Statement indicating the
on-going works in Gujarat sanctioned
under Central Road Fund is given in the
enclosed Statement.

(c) and (d). Allocation of funds is
done every year in lump-sum and not
work-wise taking into account the total
cost of schemes approved for the State,
total funds released previously, inter-se
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priority on All India basis, requirements
projected by State and availability of
budget provision. However, funds released
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to Gujarat for on-going works under
Central Road Fund during the last five
years are as under:—

(Rs. in lakhs)

1989-90

1990-91

1991-92

1992-93

1993-94

100.00

150.00

60.00

70.00

80.00

(e) Since release of funds under
Central Road Fund depends upon the
availability of budget provision, it is difficult

to indicate the time by when balance
would be released.

STATEMENT
Sl.  Name of works Date of Amount approved
No. sanction under C.R.F.
(Rs. in lakhs)
1 2 3 4
ROAD WORKS
1. Establishing District Lab. 27.10.83 17.00
(Testing) at 10 places
2. Traffic Engineering Cell 13.1.86 30.12
3. Establishing R/Lab and 6.3.86 11.75
Development Cell
4. Widening to intermediate 15.1.87 50.00

Lane of Uchhel-Nisar Road
(35 Km)
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2

3 4

Construction of Turing lanes
and Developing Rests areas
on State Highways on Five places

Studies relating to Traffic
Volumes, Accidents Prone areas
Parking Stoping Locations &
Reconstruction for Temporary
Safety & Capacity of High in
10 selected Heavily routes.

Widening to 2-lane of Linkhade
Lindi-Checklia road in selected
15 Kms (99.85 KM to 145 KM)

Widening to 4-lanes carriageway
on Ahmedabad-Mehsana road in
Gujarat (selected 12 KM)

Construction of a parallel
service road on Ahmedabad
bypass from Km 6/0 to 13/230

BRIDGE WORKS

10.

11.

Construction of bridge and its
approaches across river Folku

and diversion near Dhangadhra

on Ahmedabad-Viramgan-Dhangadhra
road in Surendemagar District.

Construction of bridge with
approaches across river Shihan
on Jamnagar-Khanbhlia-Davarka
Road.

14.5.87 11.50

14.5.87 14.00

14.7.87 50.00

14.7.87 65.00

28.2.92 98.67

19.6.80 40.00

15.4.87 14.71

[Transiation]

Oil Refineries in Maharashtra and

Madhya Pradesh

31. SHRI DATTA MEGHE: Will the

Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Union Government
have received proposal from the
Government of Maharashtra and Madhya
Pradesh for setting up of oil refineries in
respective States; and

(b) if so, the decision taken by the
Union Govemment in this regard?
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Government of
India has accorded Ist Stage approval to
M/s Hindustan Petroleum Corporation
Ltd. (HPCL and M/s. Bharat Petroleum
Corporation Ltd. (BPCL) for preparing a
Detailed Feasibility Report for setting up
of 6 MMTPA grassroot refineries in Joint
‘Sector in Westem India and Central India
respectively. The locations of the above
proposed refineries have been decided
at Deoghar, District Ratnagiri,
Maharashtra and Bina, District Sagar,
Madhya Pradesh respectively.

Telephone Connections in Delhi

32. SHRI NITISH KUMAR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government have
fixed the targets to release telephone
connections immediately on demand in
Delhi State;

(b) if so, the time by which this
target is likely to be achieved;

(c) whether a large number of
telephone connections were released in
Dethi during the first three to four months
of the year 1994;

(d) if so, whether all sanctioned
telephones have since been installed;

(e) the minimum and maximum
time consumed in the installation of these
telephones;

(f) whether the level of maintenance
has declined due to increase in the
number of telephones; and
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(g) if not, the extent to which
maintenance work has been garried out
by the Government in Delhi during last
six months?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) and (b). As per
National Telecom Policy, telephones are
to be made available on demand by end
of year 1997.

(c) Yes Sir.
(d) No Sir.

(e) The minimum time consumed
is a few days. The maximum time cannot
be ascertained as some telephones have
not been installed due to area being
technically not feasible.

(f) and (g). No Sir, However due
to large provision of telephone congestion
was encountered on a few exchange
routes due to higher traffic than
anticipated at Planning stage. The number
of .junctions on such inter exchanges
routes showing congestion are augmented
suitably.

[Translation]
Replacement of Gas Cylinders

33. SHRI B.L. SHARMA PREM:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the leaking gas cylinders
are not replaced by the concemed oil
company whereas the gas dealers have
to give replacement for the leak gas
cylinders to consumers; and

(b) if so, the reasons therefor?
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). As per the
oresent policy, distributors are under
instructions to weigh and also to check
for leakage, each and every cylinder,
before delivery to customers. Any leaky
cylinders found at the time of inspection
before delivery by distributors are to be
retumed to supply point for which full
reimbursement provided by oil company.

In regard to leaky cylinders found
at the customers’ premises during use,
the same are replaced by new cylinder
against free replacement or proportionate
compensation.

Telephone Connections in M.P.

34. SHRI SATYANARAYAN
JATIYA: Will the Minister of
COMMUNICATIONS be pleased to state:

-

(a) the places in Madhya Pradesh
where the number of applicants on the
waiting list is more than one thousand
as on June, 1994,

(b) the measures taken to clear the
waiting list;

(c) the time by which telephone
connections are likely to be provided;

(d) whether the Gcecvernment
propose to expand the telephone
exchanges in the State particulartly in
Ujjain;

(e) if so, the details thereof, and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) (1) Bhopal, (2)

Bhilai, (3) Gwalior, (4) Indore, (5) Raipur,

(6) Rewa, (7) Sagar and (8) Satna have
a waiting list of more than one thousand
in M.P.

(b) and (c). The Telecom Policy
1994 envisages the provision of
telephones practicaly on demand by
1.4.1997 all over the country. During
1994-95 it is proposed to provided 57000
new telephone connections in Madhya
Pradesh.

(d) and (e). Yes, Sir. During
1994-95 it is proposed to add 91,600
Switching lines in Madhya Pradesh out
of which 2000 lines are proposed in
Ujjain.

(f) Question does not arise.
Telephone Exchanges with S.T.D.

35. DR. LAL BAHADUR
RAWAL:
SHRI RAJVEER SINGH:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of telephone
exchanges in the country selected for
linking with STD facility during the last
two years;

(b) the number of telephone
exchanges out of them linked with this
facility particularty in State of Uttar
Pradesh; and

(c) the number of places which are
proposed to be linked with STD facility?
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) 2496 stations
were proposed for provision of S.T.D.
facility during the last two years namely
viz. 92-93 & 93-94.

(b) A total of 3475 stations have
been connected to the STD network
during the last two years. However, some
of the stations planned have not yet been
linked to the STD network due to
constraints in respect of availability of
funds equipments, land, building etc.

In Uttar Pradesh 112 stations have
been linked to the STD network during
92-93 & 93-94.

(c) 1294 stations are proposed to
be linked to the STD network during 94-
95 subject to availability of resources
such as funds, equipment, land, building
etc.

[English]

Telephone in Panchayats in
West Bengal

36. SHRI INDRAJIT GUPTA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of Anchal Panchayat
offices in West Bengal with and without
telephone facility, separately; and

(b) the time by which all the Anchal
Panchayats are likely to be provided with
such facility?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) As on 30.06.1994,
the numbers of such offices with and
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without telephone facility are 2,748 and
323 respectively.

(b) By March, 1995 all such
Panchayats are likely to be provided with
this facility.

Collaboration with Foreign
Companies

37. SHRI GEORGE FERNANDES:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the norms followed by various
countries to collaborate with foreign
companies in their domestic telecom
sector;

(b) whether the United States does
not permit more than 20% foreign equity
in the domestic telecom sector;

(c) whether the Union Government
propose to allow high equity holding by
foreign companies in the Indian telecom
sector in view of the above facts; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Details in respect
of some of the countries are given in
Statement attached.

(b) The information is being
collected and will be placed on the Table
of the House.

(c) and (d). In the Indian Telecom
manufacturing sector, proposals with upto
51% foreign equity are allowed on
automatic approval basis. Proposals for
foreign equity in Telecom Value Added
Services sector and proposals for more
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than 51% foreign equity in the telecom
manufacturing sector are considered on
case by case basis by the Government.
Noms for equity holding by foreign
companies in the Basic telecom services
which has been pemmitted to Indian
registered companies under the National
Telecom Policy announced on 13.5.94
are yet to be finalised.

STATEMENT

Norms for collaboration with foreign
companies

1. Indonesia:

Under the liberalised regulations
announced by the Government of
Indonesia on 2.6.94, foreign investment
upto 95% is permissible in Telecom. The
minimum equity holding for Indonesia
partner which was earlier 20% was
reduced to 5%.

2. Australia:

There are no restnctions on the
foreign ownership for “Service Providers”
in Telecom which can be owned upto
100% by foreign companies. ‘Service
Providers’ are entities which lease telecom
capacity from Licensed carriers and
provide full range of Telecom services
including Voice Services.

However, Australia has permitted
two general carriers, one with 100%
Gowvt. ownership and other with 51%
Australian ownership. In addition, there
are three Mobile carriers one with 100%
Govemment ownership, 2nd with 51%
Australian ownership and third with 100%
foreign ownership. In the case of third
Licensed company for mobile carrier, the
100% foreign ownership is required to be
changed to majority Australian ownership
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within 10 years of grant of licence, i.e.,
by 2003.

3. Srilanka:

Foreign investments in Telecom
sector upto 40% are approved on
automatic basis and foreign investment
above 40% are subject to case by case
approval.

4. Myanmar:

Mayanmar Foreign Investment Law
does not allow foreign investment,
including joint collabortion/joint ventures,
in telecommunications sector, which
remains a total monopoly of Myanmar
Posts and Telecommunications, a State-
owned enterprise, However, multinational
companies, such as Ericsson and
Siemens are awarded contracts for
projects in the telecommunications sector
in Myanmar from time to time.

5. Germany:

So far Telecom Sector has been
a govemment monopoly. A new Law
providing for privatisation of Telecom.
has been passed. This Law will come
into force from 1.1.1995. Under this law
Govemment corporation ‘Telecom' will
offer 49% of its equity on the stock
exchange from 1996 onwards retaining
51%. There will be no restrictions for
participation by foreign companies in
telecom service.

6. France:

In France, regulatory framework of
the French telecommunication industry is
govemned by their Law of December, 90.
Under telecommunication network
infrastructure, a company with more than
20% of the registered capital or voting
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rights held directly or indirectly by foreign
nationals other than those belonging to
European Community cannot be granted
licences to participate in the domestic
telecommunication sector in France.
Similarly, telecommunication services
pertaining to telephone services between
fixed points and telex services have been
reserved for the public telecommunication
operator-France Telecom-only.

7. Singapore:

In Singapore, foreign participation
in basic telecom services is not permitted
at present. In the Value Added services,
there is no foreign participation restriction
and each case is considered on case by
case basis.

8. Vietnam:

In the are of domestic
telecommunication services in Vietnam,
foreign equity participation is not
permitted. Involvement of foreign
companies is the form of contractual
business cooperation without equity
participation is allowed. For manufacture
of telecommunication equipment equity
panticipation of upto 99% (but in practice
only upto 70%) is permitted.

Clearance for Steel Plant in Bihar

38. SHRI MOHAMMAD ALl
ASHRAF FATMI: Will the Minister of
STEEL be pleased to state:

(a) whether any proposal for the
setting up of a steel plant in Bihar has
been lying pending with the Union
Government;

(b) if so, the details thereof;
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(c) the reasons for delay in giving
clearance; and

(d) the time by which the project
is likely to be cleared?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) to (d).
One proposal of M/s. Ashiana Alloys &
Steels Ltd. for grant of industrial licence
for manufacture of Mild Steel Ingots &
Steel Castings for an annual capacity of
13,500 Metric Tonnes at Digha Ghat,
Patna, Bihar was received in June, 1994.
The proposal has already been examined
and an appropriate communication will
be issued shortly to the applicant.

Siliguri-Darjeeling Section

39. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether Government are aware
that there are frequent landslides on the
road connecting Siliguri to Darjeeling;

(b) if so, whether Govermment
propose to declare it as a National
Highway; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) to (c). Road between Siliguri and
Darjeeling is already a National Highway.
It is occasionally affected by landslides
during rains. Immediate steps are taken
to remove slips and to keep the road
traffic-worthy.
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[Translation]

Telephone to Gram Panchayats in
Gujarat

40. SHRI CHHITUBHAI GAMIT:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of the Gram
Panchayats in Gujarat provided with
Telephone facility during 1990-91,

JULY 25, 1994

Whitten Answers 156

1991-92, 1992-93 and 1993-94, district-
wise; and

(b) the total expenditure incurred
thereon?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Distric-wise details
of such Gram Panchayats are given in
the Statement attached.

(b) The total expenditure incurred
is about Rs. 84 crores.

STATEMENT

Details of Gram Panchayats District-wise, provided with telephone facility in

Gujarat
District 1990-91 1991-92 1992-93 1993-94
Ahmedabad 2 58 194 126
Gandhinagar - 7 19 1
Baroda - 31 47 323
Rajkot 3 89 35 231
Surat - 188 27 127
Nadiad - 116 266 344
Bhavnagar 3 46 78 160
Bhuj 5 46 85 158
Jamnagar 1 22 106 121
Junagadh 3 69 61 175
Mehsana 242 145 244
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District 1990-91 1 991-92 1992-93 1993-94
Valsad 2 11 63 134
Himatnagar 2 99 182 190
Palanpur 6 109 129 206
Surendranagar 6 92 55 295
Bharuch 5 48 153 183
Godhra - 82 27 277
Amreli - 121 83 75
Dang - 1 - -
Union Territory - 2 -
Total 38 1576 1755 3370
[English] (c) if so, whether the Government
have made any assessment as to how
Spillage of Oil much coral reef disaster is occuring in

41.  SHRI M.V.V.S. MURTHY:
SHRI BOLLA BULLI
RAMAIAH:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether thousands of tonnes of
oil has spilled over either through
accidents or washing of large tankers or
during transfer of oil at ports every week;

(b) if so, whether there was spillage
of huge quantity of oil contaminating
resort beaches on the Atlantic coast
when a barge slammed into a coral reef
of San Juan;

the country every year;

(d) the steps taken to check spillage
of oil in the country; and

(e) the various factors responsible
for this oil spillage?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (e). The information is
being collected and will be laid on the
table of the House.

Koel-Karo Hydel Project

42. SHRI RAM VILAS PASWAN:
Will the Minister of POWER be pleased
to state:
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(a) the details of the schemes of
the Union Government for the
implementation of the Koel-Karo Hydel
Project in Bihar and the extent to which
the Commitment has been fulfilled;

(b) whether the Union Government
have not made efforts for the execution
of the project; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (c). In
December, 1993, Government of India
had suggested to the Government of
Bihar to explore the possibility of execution
of the project through private participation
since the current resource position of
NHPC did not enable it to start work
immediately on the project. The
Govemment of Bihar however requested
the Gowvt. of India to provide funds or
direct NHPC to arrange funds from
external agencies. It is not possible within
the existing plan allocation for the 8th
Plan to provide funds for speedy execution
of the project. Also extemal funds even
if available, normally cover only a part
of the project cost.

[Transiation]
Indo-China Agreement

43.  SHRI ARVIND TRIVEDI:
SHRI JANARDAN MISRA:
SHRI SHRAVAN KUMAR
PATEL:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether India and China have
entered into any agreement in the field
of oil recently;
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(b) if so, the details thereof, and

(c) the time by which the
agreements are likely to be implemented?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). At the conclusion
of the recent visit of Minister of State for
Petroleum and Natural Gas to China,
agreed minutes were signed between the
Ministry of Petroleum and Natural Gas
and China National Petroleum Corporation
envisaging cooperation in the oil sector.

Coal Production by lISCO

44. PROF. RITA VERMA: Will the
Minister of STEEL be pleased to state:

(a) the quantity of S.L.V. and
seggregated Jhama Coal produced by
Ramnagore Chasnalla, Jitpur Collieries of
Indian Iron and Steel Company (IISCO)
during 1991-92, 1992-93 and 1993-94;

(b) the month-wise details of sales
of seggregated Jhama and S.L.V. Coal
in each of these collieries during 1993-
94; and

(c) the opening stock of S.L.V. and
seggregated Jhama Coal in all the three
collieries of [ISCO as on March 31,
19947

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) The
quantity of Segregated Low Value (S.L.V.)
and segregated Jhama Coal produced by
Ramnagore, Chasnalla & Jitpur Collieries
of indian Iron and Steel Company Lid.
(11SCO) for the years 1991-92, 1992-93
and 1993-94 is given below:
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UNIT: METRIC TONNES

Year Ramnagore Chasnalla Jitpur
1991-92 1,33,309 NIL NIL
1992-93 1,82,661 NIL NIL
1993-94 1,28,285 17,331 NIL

(b) The details of month-wise sales of segregated Jhama/S.L.V. coal during 1993-
94 are as under:

UNIT: METRIC TONNES

Month Ramnagore Chasnalla Jitpur
Quantity Sold
April '93 6925.400 NIL NIL
May '93 5723.060 NIL NIL
June '93 3520.980 NIL NIL
July '93 273.060 NIL NIL
August '93 942.140 NIL NiL
September '93 11196.880 NiL NIL
October '93 18969.720 NIL NIL
November '93 14406.560 NIL NIL
December '93 11180.120 1116.20 NIL
January '94 11110.380 1998.48 NIL
February '94 10303.700 2547.60 NiL
March '94 14240.920 149158 NIL

Total 108792.920 7153.86
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(c) The opening stock of S.L.V. and
segregated Jhama Coal as on 31.3.94
is given below:

Chasnalla Ramnagore Jitpur
10,053 53,455 NIL
[English]

Oil Development Cess

45. SHRI MOHAN RAWALE:
SHRIMATI BHAVNA
CHIKHALIA:
SHRIMATI SHEELA
GAUTAM:

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) the objectives behind levying
the Oil Development Cess;

(b) the extent to which these
objectives have been achieved;

(c) the present rate at which the
Qil Development Cess is being levied;

(d) the total amount at present in
the Oil Development Cess Fund;

(e) the purpose for which the
amount collected has been utilised in the

past;

(f) whether it is proposed to provide
this amount to the Oil Industry
Development Board; and

(g) if so, the details thereot?
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THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Oil Industry (Development)
Act, 1974, provides for a levy of cess
on indigenous crude oil and natural gas
as a duty of excise, to be credited to
the Consolidated Fund of India, and the
Central Govemment may, if Parliament
by appropriation made by law in this
behalf so provides, pay to the Oil Industry
Development Board from time to time
from out of such proceeds such sums
of money as it may think fit for being
utilised exclusively for the purposes of
this Act, viz. for the development of Oil
Industry, and for matters connected
therewith.

(b) Since the inception of the Act
and upto March. 1994, the Oil Industry
Development board has provided loan
assistance of Rs. 5175.00 crores to the
oil industry to supplement its resources
for meeting capital and operational
requirements. During this period, grants-
in-aid to the tune of Rs. 93.11 crores
were also disbursed for oil sector activities.

(c) The present rate of levy of cess
on crude oil is Rs. 900.00 per tonne.

(d) As on 31.3.94, the total
accumulation in the Oil Industry
Davelopment Fund is Rs. 3007 crores.

(e) This amount has been utilised
for funding capital and operational
requirements of the oil industry. Part of
these funds has also been used for
extending soft term loans and grants-in-
aid for research and development activities
of relevance to the oil industry.

(f) and (g). As per Section 16 of
Oil Industry (Development) Act, 1974,
the Central Government may pay to the
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Board such sums of money as the
Central Government may consider
necessary.

Inter State Bus Service

46. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether parallel inter-State bus
service to Hardwar, Rishikesh, Dehradun,
Mussoorie, Agra, Jaipur, Jammu, Katra
etc. are being operated regularly from
different parts of Delhi;

(b) whether these buses are plying
in utter violation of the Motor Vehicle Act,
1988;

(c) the number of buses booked for
violating the provisions of MVA in the last
three years, year-wise; and
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(d) the action taken against the
operators of those buses?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI! JAGDISH TYTLER):
(a) and (b). No, Sir. However, the
Government of National Capital Territory
of Delhi have informed that temporary
permits are issued to Contract Carriage
buses under Section 87 of the Motor
Vehicles Act, 1988 for going outside
Delhi. Further they have also informed
that any violation of the terms of the
permit conditions, are checked by their
Enforcement Wing.

(c) and (d). The Govemment of
National Capital Teritory of Delhi have
further informed that they do not maintain
separate data about challans made for
different type of vehicles for violation of
the Motor Vehicles Rules. However, the
data fumnished by them in respect of the
challans made for all types of vehicies
during the last three years is indicated
below:

Year

Total No. of challans made Total No. of
for buses viz. DTC, Contract challans made
Carriage, Mini buses, for other

Redline Buses, Tourist

States Buses

Buses etc.
April, 91 - March, 92 3182 564
April, 92 - March, 93 8553 821
April, 93 - March, 94 27619 593

[Translation]
Shipyard in Hazira
47. SHRI MAHESH KANODIA: Wil

the Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether the Government have
decided to construct a shipyard in Hazira,

(b) if so, the details thereof, and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) Government of India have no proposal
to construct a shipyard

(b) and (c). Do not arise.

Satellite Money Order Service in
District Headquarters

48. SHRI ARJUN SINGH YADAV:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the district headquarters
in different States have been linked with
the Satellite Money Order Service;

(b) if so, the number of headquarters
which have been linked with this service
and the number of those yet be linked;
and

(c) the work done in this regard
during 1993-94 and the scheme of the
Govemment for 1994-95 in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHR! SUKH RAM): (a) and (b). In order
to provide speedier and more effective
Money Order Service, the Department of

Posts has taken up a programme of
transmission of Money Order advice
through satellite channel. The first phase
of this programme envisages setting up
of 75 micro earth stations in the country
covering the State capitals and remote
and hilly areas. The 75 locations selected
for such micro earth stations is given in
the Statement attached. Each micro earth
station consisting of a VSAT (Very Small
Aperture Terminal) and other necessary
peripherals, is to provide expeditious link
to other Post Offices situated around it
for a more efficient Money Order service.
The number of micro earth stations for
satellite transmission of Money Orders is
proposed to be enlarged subsequently to
provide more intensive coverage of the
country.

(c) The Department has launched
a pilot scheme during 1993-94 at six
locations namely Delhi, Madras,
Bangalore, Lucknow, Shimla and Patna
where micro earth stations have been set
up to work out and refine the detailed
procedures for the system.

With successful implementation of
the pilot scheme, the project will be
implemented in phases from 1994-95
with the setting up of micro earth stations
in the remaining locations.

STATEMENT

List of Proposed Locations for Micro Earth Stations (VSATS)

Sl.  Name of the Circle Town/Cities
No.
1. Assam 1. Guwahati, 2. Silchar,3. Tezpur,

2. Andhra Pradesh

4. Dibrugarh, 5. North Lakhimpur

1. Hyderabad, 2. Vijaywada,
3. Visakhapatanam, 4. Tirupati, 5. Kurnool
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Sl.  Name of the Circle Town/Cities
No.
3. Bihar 1. Patna, 2. Ranchi, 3. Gaya, 4. Purnia,
5. Darbhanga, 6. Madhepura, 7. Muzaffarpur
4. Delhi 1. New Delhi G.P.O.
5. Gujarat 1. Rajkot, 2. Baroda, 3. Ahmedabad
6. Himachal Pradesh 1. Shimla, 2. Mandi
7. Haryana 1. Ambala, 2. Rohtak
8. Jammu & Kashmir 1. Jammu, 2. Srinagar
9. Kamataka 1. Bangalore, 2. Mysore, 3. Dharwad,
4. Mangalore, 5. Raichur
10. Kerala 1. Trivandrum, 2. Calicut, 3. Cochin
11. Madhya Pradesh 1. Raipur, 2. Jabalpur, 3. Indore, 4. Ratlam,
5. Bhopal 6. Gwalior
12. Maharashtra 1. Nagpur, 2. Bombay, 3. Pune 4. Panaji,
5. Aumagabad
13.  North Easten 1. Shillong, 2. Aizwal, 3. Agartala, 4. Kohima
14. Orissa 1. Bhubaneswar, 2. Sambalpur
15.  Punjab 1. Ludhiana, 2. Jalandhar
16. Rajasthan 1. Jaipur, 2. Jodhpur, 3. Udaipur, 4. Ajmer,
5. Kota
17. Tamil Nadu 1. Madras, 2. Coimbatore, 3. Madurai,
4. Trichi, 5. Thanjavur
18. Uttar Pradesh 1. Lucknow, 2. Kanpur, 3. Varanasi, 4. Agra,
5. Allahabad, 6. Saharanpur, 7. Bareilly,
8. Rudraprayag
19. West Bengal 1. Calcutta, 2. Siliguri, 3. Port Blair
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[English]

Substitute for Petrol Developed by
Patrex

49. SHRI MANORANJAN BHAKTA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Patrex Fuel India has
developed a substitute for petrol as
reported in the, ‘Times of India’ dated
June 24, 1994:

(b) if so, whether Bharat Petroleum
Corporation Limited has tested the product
developed by Patrex Fuel India Ltd.; and

(c) if so, by when it is likely to be
made available in the market?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) A claim has been made
by Patrex Fuel India that they have
developed a substitute for petrol as
reported in the Times of India
dated 24-6-1994.

(b) BPCL has tested a product
presented by Patrex Fuel India.

(c) Govemment has not permitted
private marketing of petrol or its
equivalent.

LPG Dealers in Karnataka

50. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) the number of private LPG
dealers in Karnataka,
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(b) whether the Government has
fixed any maximum deposit amount and
the maximum price for LPG being sold
by these private LPG dealers;

(c) if so, the details thereof;

(d) the amount of deposit and the
rate of LPG being sold by private LPG
dealers in Kamataka;

(e) whether some of the private
LPG dealers are collecting huge amount
as deposits and selling LPG at exorbitant
rates; and

(f) if so, the action proposed to be
taken in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Under the Parallel
Marketing System private agencies are
free to appoint distributors and register
customers.

(b) to (d). Under the said system
private agencies have been allowed to
import LPG using/setting up their own
facilities and distribution network for sale
of such imported LPG at market
determined prices, under their own terms.
The Government does not regulate price
or deposits, etc.

(e) and (f). Some such reports
have come to the notice of the
Government. The State and UT
Govemments have been advised to ban
collection of deposits by paralliel
marketeers without their making adequate
arrangements for supply of these
products. Besides, they have also been
advised to verify the genuineness,
antecedents and capabilities of persons/
agencies intending to take up activities
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under the parallel marketing system and
to take appropriate action against persons
who have been found indulging in
fraudulent and unfair trade practices.
Public have also been suitably advised
and warned through press releases that
they must find out the antecedents,
genuineness and capabilities of concerned
p-rallel marketeers before entering into
any transaction with them. MRTP
Commission also takes action against
persons/firms/ companies indulging in
unfair trade practices.

Cashew Nut production and
processing

51. SHRI R. DHANUSKODI
ATHITHAN: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased
to state:

(a) the number of cashew nut
processing units, State-wise;

(b) the quantity of raw cashew nuts
processed annually in each States during
the last three years;

(c) whether cashew nut producers
are not getting remunerative prices for
their products; ‘

(d) if so, the details thereof;

(e) the number of cashew nut
farmers co-operative societies, State-wise;

(f) whether the Union Government
have taken steps to encourage cashew
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nut farmers cooperative societies to
ensure remunerative prices for farmers;
and

(9) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PROCESS-
ING INDUSTRIES (SHRI TARUN
GOGOI): (a) to (g). As cashew processing
is being done mostly in the small scale
and unorganised sector, information
regarding State-wise number of units,
quantum of processing, number of co-
operative societies etc. are not maintained
centrally. However, as per the available
information there are some 690 factories
processing raw cashew nuts in the country
which are mostly located in the cashew
producing States of Kerala, Karnataka,
Andhra Pradesh, Goa, Maharashtra,
Orissa. Tamil Nadu, West Bengal,
Pondicherry and Tripura. State-wise
production of raw cashew nuts during
1990-91, 1991-92 and 1992-93 are given
in the Statement attached. In addition to
processing of cashew nuts produced
within the country, India also imports raw
cashew nuts and process them in the
factories. Import of raw cashew nuts in
the years 1990-91, 1991-92 and
1992-93 were of the order of 82,639 MT,
1,06,322 MT and 1,33.293 MT
respectively. Thus, the total amount of
cashew processed in the country which
is inclusive of processing of domestic raw
cashew during the year 1990-91, 1991-
92 and 1992-93 was estimated to be of
the order of 3,77,229 MT, 4,11,632 MT
and 4,82,683 MT respectively.
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STATEMENT

Production of Raw Cashew Nuts

(Unit: Metric Tonnes)

State Years
1990-91 1991-92 1992-93
Kerala 1,42,100 1,43,200 1,51,600
Kamataka 25,770 26,750 31,260
Andhra Pradesh 37,770 40,360 44,880
Orissa 29,100 31,840 39,060
Maharashtra 29,510 31,960 25,590
Goa 14,100 14,490 33,810
Tamil Nadu 12,470 12,710 19,190
West Bengal 3,440 3,660 3,660
Pondicherry 280 290 290
Tripura 50 50 50
2,94,590 3,05,310 3,49,390

Utilisation of Natural Gas in Tripura

52. SHRIMAT!I BIBHU KUMARI
DEVI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to
state:

(a) whether a scheme has been
prepared for the utilisation of the natural
gas available in Tripura for domestic
distribution through pipelines in and
around the city of Agartala;

(b) if so, the details of the scheme
and the estimated cost of the same;

(c) whether the Government have
taken a decisicn in regard to the
implementation of the scheme; and

(d) the time by which the same is
likely to be completed?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
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NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (d). The Tripura Natural
Gas Company (TNGC) is distributing
natural gas to industrial and domestic
consumers in and around Agartala. TNGC
is at present drawing 500 SCMD of gas
from Gas Authority of India Ltd.

Post Offices in Gram Panchayats
of Guijarat

53. SHRI HARIBHAI PATEL: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of Gram
Panchayats in Gujarat;

(b) the number of Gram Panchayats
out of them with Post Office facility till
March, 1994; and

(c) the time by which the post
offices are likely to be opened in the
remaining Gram Panchayats?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) and (b). There
are 13108 Gram Panchayats in Gujarat
and out of these 8077 Gram Panchayats
are with Post Office facility at present.

(c) Post Offices are opened under
annual plans subject to availability of
funds. While priority is given to Gram
Panchayats in opening of post offices, it
is not possible to indicate a time-frame
for covering all Gram Panchayats.

Private Sector LPG Distribution in
Gujarat

54. SHRI HARIN PATHAK: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) the total number of LPG
distributors in private sector oil companies
operating in each district of Gujarat as
on March, 1994;

(b) the total number of consumers
registered and in waiting list in the
agencies; and

(c) the time by which all the
consumers registered are likely to get
connections?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). Under the Paraliel
Marketing System private agencies are
free to appoint distributors and register
customers without any involvement of the
Govemment and the information is not
available with the Govemment.

[Translation]
Shortage of Instruments

55. SHRI RAMESHWAR PATIDAR:
Will the Minister of COMMUNICATIONS
be pleased to state: :

(a) whether Mahanagar Telephone
Nigam Limited is facing acute shortage
of the instruments to be installed in the
telephone exchanges due to which delay
is being caused in replacement of the old
exchanges;

(b) if so, to what extent the working
of the telephone network has been
affected on account of that; and

(c) the steps taken to overcome it
and the remedial measures taken to
improve the functioning of Mahanagar
Telephone Nigam Limited?
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) No Sir. The old
and life expired exchanges are being
replaced in a phased manner.

(b) and (c). Does not arise in view
of the (a) above.

Directions to LPG Distributors

56. SHRI RAJVEER SINGH: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have
directed LPG distributors to ensure that
the employees who would go to supply
the LPG cylinder would also carry
weighting instrument with him; and

(b) if so, when such directions were
issued and the time by which the same
would be implemented?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). No such directions
have been given to the LPG distributors.
However, LPG distributors are under
instructions to carry out pre-delivery
checks including correctness of weight of
a filed LPG cylinder at their godowns.

LPG Agencies in Bareilly, U.P.

57. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government
propose to set up LPG agencies at
Fatehganj West, Mirganj and Nawabganj
Municipality at Bareilly in Uttar Pradesh;
and
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(b) if so, the time by which a final
decision is likely to be taken in this
regard?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Subject to
economic viability and product availability,
LPG distributorships are opened at
locations having population of 20,000
and above in a phased manner. There
is no proposal at present to set up LPG
distributorships at Fatehganj West, Mirganj
and Nawabganj Municipality of Bareilly
(U.P.)

[English]
Oil Exploration

58. KUMARI FRIDA TOPNO: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether a meeting was held
recently in New Delhi to formulate a plan
for oil exploration for the next three
years;

(b) if so, the decision reached at
the meeting; and

(c) the areas selected for oil
exploration in the country and estimated
quantity of oil projected to be produced?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). A proposal for
enhancing the exploration effort in the
Eighth Plan has been formulated which
includes:—

(i) National Seismic Programme.
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(ii) Deep Water Exploration.
(iii) Exploration in Frontier areas.

(iv) Acquisition of acreage/reserves
abroad.

Assistance to South Africa

59. SHRI ANNA JOSHI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the new Government
of South Africa has approached the
Government for assistance in respect of
skilled/ professional manpower,
machineries etc. from India for their
developmental schemes;

(b) if so, the details thereof; and

(c) the steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SALMAN KHURSHEED): (a) to
(c). The Government is discussing various
aspects of bilateral cooperation with the
Government of South Africa. The
Govemment of India has offered technical
and other assistance to the new South
African Government.

Pradeep Port Trust

60. SHRI LOKANATH
CHOUDHURY: Will the Minister of
SURFACE TRANSPORT be pleased to
state:

(a) whether the proposed labour
trustees in Paradeep Port Trust have
been nominated;
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(b) if so, the details thereof; and
(c) if not the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHR! JAGDISH TYTLER):
(a) No, Sir.

(b) Does not arise.

(c) On the basis of verification of
membership among the Port and Dock
Workers at Paradeep Port conducted by
the Ministry of Labour for the period as
on 31-12-1990, Utkal Port & Dock Workers
Union is entitled to both the seats. As
there are two factions in the Union, there
is a dispute about its leadership. Title suit
in this connection is pending. Since this
Union is entitled to both the seats, it has
not been possible to nominate the trustees
till title suit is disposed.

[Translation]
Private Parties to Import LPG

61. SHRIMATI PRATIBHA
DEVISING PATIL: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government have
permitted private sector LPG companies
to import LPG;

(b) if so, the details thereof and the
quantum of LPG to be imported:

(c) whether these parties have
made arrangements for storage of LPG;

(d) if so, the details thereof;
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(e) the measures being taken by
the Government from safety point of
view;

(f) the details of the waiting list for
LPG connection with each of the
distributor; and

(g) the time by which the registered
consumers are likely to get connections?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (e). Under the Parallel
Marketing System, private agencies have
been allowed to import LPG, using/
setting up their own facilities and
distribution network for sale of such
imported LPG, at market determined
prices. Individual parties do not need any
permission from the Ministry of Petroleum
and Natural Gas for undertaking parallel
marketing system. However, they will
have to obtain necessary approvals under
the relevant Acts and Rules regarding
safety, pollution control etc., as applicable.
11 parties have entered into Memorandum
of Understandings with Government Qil
Companies for utilising their import and
storage facilities. By 15.7.1994, 20424
MTs of LPG have been imported by the
private agencies. In addition, one party
is reported to have imported 5,000
cylinders of 11 Kg. capacity each.

(f) to (g). Under the said scheme
the private agencies are free to appoint
distributors and register customers without
any involvement of Government.

Payment for Lost ltems

62. SHRI KASHIRAM RANA: Wiill
the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether the Government
propose to revise the ratio of
compensatory payment in the event of
the insured goods getting lost in transit
and whether such cases are proposed
to be brought within the purview of
Consumer Protection Act;

(b) if so, the details in this regard;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) to (c). There is
already a provision under the rules to pay
compensation not exceeding the amount
for which a Postal article has been
insured in case of loss of the insured
article subject to the condition that
compensation so payable shall in no
case exceed the value of the articles lost
or the amount of damage caused. Postal
services are already under the punview
of the Consumer Protection Act. However,
the liability of the Government is limited
to what has been laid down in the Indian
Post Office Act.

Hiring of Tankers

63. SHRI PHOOL CHAND VERMA:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government'’s attention
has ben drawn to the news-item appearing
in ‘Rashtriya Sahara’ dated June 28,
1994 under the caption ‘Tel parivahan ke
purane farmule se sarkar ko karoron ka
nukasan’;

(b) if so, whether the hiring charges
of a tanker in the international market are
less as compared to Indian formula
adopted in hiring tankers; and
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(c) if so, the reaction of the
Government thereto?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). The hire charges
under cost plus formula of old national
fleet are currently lower than the market
rates but new ship acquisitions are costing
more.

[English]

Privatisation of Petroleum Products

64. SHRI P.C. THOMAS: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government
propose to privatise production and
distribution of petroleum products in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Government has
already approved proposals for private
investment including foreign investment
in refining and have granted LCis to
seven private parties to set up oil
refineries in the country.

Parallel Marketing has been
introduced to promote private sector
initiative and investment in Marketing of
LPG, SKO and LSHS and other
decanalised products with the objective
of increasing availability of these products
in the country.
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[Translation]
Visit of Foreign Delegations

65. SHRI RATILAL VERMA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the countries from where high
powered delegations visited India from
march, 1994 to June, 1994 under the
leadership of heads of the State and
Heads of the Government;

(b) the broad details of the talks
held with those delegations, country-wise
and the outcomes thereof; and

(c) the views expressed by these
delegations in regard to Kashmir issue;
country-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) The names of
the countries, whose high-powered
delegations led by their Heads of State/
Heads of Government visited India from
March, 1994 to June, 1994, are Poland
Maldives and Argentina.

In addition, the Heads of State/
Government of the following countries
visited New Delhi to attend the re-
convened G-15 Summit in March, 1994;

Indonesia, Zimbabwe, Nigeria,
Senegal, Malaysia and Argentina.

(b) Information, country-wise, is as
under:

Poland

Issues concerning international and
regional affairs as well as biiateral
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cooperation were discussed. Views were
also exchanged on disarmament. On
bilateral aspects, the two sides concurred
on the need to strengthen trade and
economic ties and activise the Indo-
Polish Joint Business Council and the
Indo-Polish Joint Commission. It was
also decided that the two sides would
exchange views on restructuring of the
UN Security Council and cooperate and
coordinate efforts in GATT in relation to
the follow up of the Uruguay Round and
particularly the Multi-Fibre Agreement.

Maldives

Discussions covered the issues of
mutual interest of bilateral, regional and
international nature and the areas of
existing and future cooperation between
India and Maldives. The visit led to better
understanding of each other's views and
enhanced cooperation between the two
countries.

Argentina

Wide-ranging discussions on
international, regional and bilateral issues
were held. Four Agreements—(i)
Agreement on abolition of visas for
diplomatic and official passport holders;
(ii) Agreement on establishment of Indo-
Argentina Joint Commission; (iii) Intent
on signing of Cultural Exchange
Programme; and (iv) Memorandum of
Understanding on cooperation between
Exim Bank of India and its Argentina
counterpart organisations were signed.

G-15 Summit

However, discussions with the
Heads of State or Govermment, who had
come for the G-15 Summit Meeting, were
mainly in the context of G-15, chalking
out areas of concrete cooperation and
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reaffirming its continued relevance. There
were also fruitful bilateral discussions
held with these leaders.

(c) Country-wise position is as
under:

Poland

The outstanding issue between India
and Pakistan should be settled bilaterally
and that they were against the
internationalisation of this issue.

Maldives

Kashmir problem should be
amicably and peacefully resolved through
a dialogue between India and Pakistan.

Argentina

Did not express any view on
Kashmir issue.

G-15 Summit

Though there was no reference to
Kashmir in Joint Communique issued at
G-15 Summit, it highlighted the threat
posed by terrorism in the fcllowing words:

“Terrorism has emerged as one of
the most dangerous threats to the
enjoyment of human rights.
Terrorists and their organisations
violate the human rights of innocent
civilians while at the same time
undermining the free functioning of
democratic institutions. Terrorism
takes on a particularly pemicious
character when it is aided from
abroad. The intemational community
should cooperate effectively to
prevent and combat terrorism.”
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[English]
Adulteration of Petrol

66. SHRI JAGMEET SINGH BRAR:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have
issued guidelines to the petrol pumps
and connected shops under its
department with regard to put a check
on adulteration of petrol;

(b) if so, the number of such cases
handed over to vigilance department for
enquiry during the last three years;

(c) The number of persons against
whom action has been taken after
ascertaining the adulteration alongwith
the number of petrol pumps cancelled by
Government, State-wise;

(d) whether the Government
propose to formulate any policy in this
regard so that common consumers are
not cheated by supplying unadulterated
petrol; and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a), (d) and (e). The MS/HSD
Control Order, 1990 and marketing
discipline guidelines are in operation for
curbing adulteration/malpractices at the
retail outlets. As per guidelines, regular
inspections are carried out by Oil
Company Officers and Joint Industry
Teams. Surprise inspections are made
by mobile laboratories. Density checks
under MS/HSD Control Order are carried

out by dealers and Oil Companies. Filter

paper test and furfural doping test are
also carried out for checking adulteration.
In proven cases of adulteration, punitive
action is taken including termination of
dealership.

(b) and (c). In cases of adulteration
detected by Oil Companies, action is
taken by the Oil Companies themselves.

The State-wise details of cases of
proven adulteration wherein action has
been taken by the Oil Companies are
given in the enclosed Statement.

STATEMENT

State Name of the Dealer
and Location

Action Taken

1. Orissa 1.

Kedar Gauri Service Station
Bhubaneshwar

Delaership
terminated

2. Janpath Service Station,

Bhubaneshwar

-do-

3. Badri Narain, Kashi Prasad,

Bhadrak

2. Uttar Pradesh 1.
Dehradun

-do-

Singh Service Station,
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State Name of the Dealer
and Location

Action Takenr

3. Maharashtra 1. M/s. M.P. Auto, Dealership
Kamptee Road, Nagpur. terminated

2. Jay Auto, Borpbay. -do-

3. M/s. Ram Agencies, Saoner. -do-

4. M/s. Parthsarthy, Shahpur. -do-

4. Karnataka 1. M/s. N.A. Service Station, -do-

Bangalore

Road Construction Projects

67. SHRI DHRMANNA MODAYYA
SADUL: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether a large number of
private sector projects for road building
are lying pending with the Union
Government; and

(b) if so, the details thereof?
THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHR! JAGDISH TYTLER):
(a) No, Sir.
(b) Does not arise.
Visit of Prime Minister of Taiwan
68. SHRI JAGAT VIR SINGH

DRONA.: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister of
Taiwan recently visited India;

(b) if so, the details thereof;
(c) the broad details of the talks

held by him with Indian leaders and the
outcome thereof, and

(d) the extent of usefulness of the
visit in regard to Indo-Taiwanese
relations?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) No Sir.

(b) to (d). Does not arise.
Maintenance of Buses

69. SHR! SHRAVAN KUMAR
PATEL: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether Government’s attention
has been drawn to the report in the
‘Hindustan Times' dated July 9, 1994
captioned, “Dirty buses add to commuters
woes”;

(b) if so, what are the standards
laid down, if any, about the facilities,
structure and maintenance of buses in
the Union Territory of Delhi under DTC
and under STA permits;

(c) whether any inspection and
survey of all these buses has since been
carried out and if so, details thereof;

(d) the total number of buses in the
DTC fleet as on April 30, 1994;
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(e) whether Government propose
to reduce the size of the DTC fleet; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) Yes, Sir.

(b) and (c). Under the provisions
of Section 56 of Motor Vehicles Act,
1988, Stage Carriage Permit buses are
required to obtain certificate of fitness
which is valid for one year. Inspection is
carried out at the time of renewal of
certificate of fitness by the Board of
Inspectors. The dimension, facilities,
structure etc. of the buses are checked
as per the conditions laid down in Rule
91 to 122 of Central Motor Vehicle Rules,
1989. The owner of the bus plying under
State Carriage Permits is responsible to
keep the bus neat and clean as per
permit conditions. So far as DTC is
concemed, all the DTC buses are checked
for the cleanliness/presentability at the
time of out-shedding from the Depots
everyday.

(d) As on 30-4-1994 DTC had a
fleet strength of 3505.

(e) and (f). It has been decided to
keep the fleet strength of DTC fixed at
3500 buses.

Kayamkulam Thermal Power Plant

70.  SHRIMAT! SUSEELA
GOPALAN:
PROF. K.V. THOMAS:

Will the Minister of POWER be
pleased to state:
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(a) whether the Govemment have
given its approval and arranged required
financial assistance for the Kayamkulam
Thermal Power Project in Kerala;

(b) if not, the time by which the
approval would be given and the financial
allocation made; and

(c) the financial institution funding
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (c). The
Government of India have recently
decided that the Kayamkulam Thermal
Power Project in Kerala will be
implemented by the National Thermal
Power Corporation (NTPC). NTPC would
arrange for requisite finance partly through
its own resources and partly through
commercial borrowings, issue of bonds,
etc. A token provision of Rs. 1 crore has
been made by NTPC in the current
financial year pending investment approval
for expenditure on establishment etc.
Investment approval to the project will be
accorded after updating of the cost
estimates.

Match Wax

71. SHRI BHUPINDER SINGH
HOODA: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether there is surplus
availability of match wax in the country,
after regular allotments;

(b) if so, whether any regular
allotment of match wax is being provided
to the Haryana;
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(c) if not, whether any demand of
Haryana is pending with the Union
Government and if so, the reasons for
delay in allotment;

(d) whether regular allotment of
match wax has been considered recently
in any other cases; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) At present there is no
surplus availability of paraffin wax type-
Il (match wax). To make the product
easily available, paraffin wax has been
decanalised with effect from 1.4.1992.

(b) The allocation of paraffin wax
type-lll is made to some States/UTs on
regular basis. However, adhoc allocations
of match wax have been made in the
past to various States/UTs including
Haryana to liquidate the surplus availability
at that particular point of time.

(c) to (e). The Directorate of
Industries, Haryana has requested
allotment of about 700 MTs per month
of paraffin wax type-ill (match wax) on
regular basis. The demand of individual
State/UT is decided on a case to case
basis, on merits.

[Translation]
STD Facility to Village Panchayats
72. SHRI JANGBIR SINGH: Will
the Minister of COMMUNICATIONS be
pleased to state:
(a) the number of the village

panchayats provided with S.T.D. facility
during the last three years, State-wise;

JULY 25, 1994

Written Answers 196

(b) the number of the village-
panchayats proposed to be provided with
the said facility during 1994-95; and

(c) the time by which the above
facilities is likely to be provided to Bahal,
Luharu, Dadri, Boni-Khera, Tosham and
Bond located in Bhiwani district of
Haryana?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) and (b).
Information is being collected and will be
faid on the table of the House.

(c) the details are as under:—

(i) Bothway STD facility has
already been provided at Dadri,
Bawani-Khera and Tosham
during March, 1994.

(ii) STD facility in outgoing direction
has also been provided at
Luharu during March, 1994.

(i) Bothway STD facility to Bahal,
Bond and Luharu has been
planned to be provided during
the year 1994-95.

Agreements with foreign countries
in Power Sector

73. SHRI MOHAN SINGH (Deoria):
Will the Minister of POWER be pleased
to state:

(a) the names of the foreign
countries with whcih agreements relating
to power generation have been signed
by Indian Govemment during June, 1994;
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(b) the country-wise names of
companies which are coming forward to
invest in power sector of India and the
amount likely to be invested by each of
them; and

(c) the extent to which the power
production is likely to go up in the country
as a result thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) No Agreements
have been signed with foreign countries
for power generation in private sector in
June, 1994.

(b) and (c). The details are given
in Statement attached.
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Country-wise break up of the proposals

Country Capacity Cost No. of Offers
1. USA 14169.00 46596.39 22
2. UK 2050.00 6525.00 3
3. Germany 2154.70 6678.14 2
4. Australia 888.00 2553.73 3
5. Japan 1000.00 3000.00 1
6. Malta 500.00 1632.00 1
7. lsrael 1670.00 6400.60 3
22431.70 73385.86 . 35

[English] [Translation]

Gold in Assam

75. SHRI KABINDRA
PURKAYASTHA: Will the Minister of
MINES be pleased to state:

(a) whether the Government
propose to conduct a survey to reasses
gold availability in the country;

(b) if so, whether the sands of river
Subansiri in Assam was found to be rich
in gold deposits; and

(c) if so, the steps being taken to
extract these reserves?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES
(SHRI BALRAM SINGH YADAV): (a)
Yes, Sir.

(b) A study by the Regional
Research Laboratory, Jorhat and
Directorate of Geology and Mining
(Assam) has indicated poor incidence of
0.37 g/t of gold in Subansiri river, Assam
at some places.

(c) Does not arise.

L.P.G. Bottling at Gorakhpur, U.P.

76. SHRI PANKAJ CHOWDHARY:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Union Government
have received proposal from the Uttar
Pradesh Govemment to set up a bottling
plant at Gorakhpur;

(b) if so, the decision taken by the
Union Government in this regard; and

(c) the amount estimated to be
spent on setting up of this bottling plant?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No such proposal has
been received. One LPG bottling plant
is already operating at Gorakhpur.

(b) and (c). Do not arise.
[English]
Passport Offices

77. SHRI S.M. LALJAN BASHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:
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(a) whether there is any proposal
to hand over the function of issuing
passports to the Ministry of Home Affairs.

(b) if so, the reasons therefor and
the present status of the proposal;

(c) whether there is any proposal
to streamline the system of public dealing
in passport offices;

(d) if so, the details thereof;

(e) whether the Government have
introduced any innovations in the system
of processing passport applications during
the last one year; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) No, Sir.

(b) Does not arise.

(c) to (f). Streamlining the working
of the passport offices is a continuous
process involving various steps like
computerisation of passport offices in a

JULY 25, 1994
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phased manner, improvement of the
infra-structure of passport offices, regular
inspections of passport offices, and
augmentation of staff strength, as
necessary.

Steel Units

78. DR. KRUPASINDHU BHOI: Wili
the Minister of STEEL be pleased to
state:

(a) the details of major, minor and
medium steel units being set up in Orissa
during the Eighth Plan; and

(b) the progress made so far in this
regard?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) and (b).
According to the information received
from the State Government of Orissa,
five steel plants and one cold rolling mill
are proposed to be set up in Orissa
during the Eighth Plan. The details of
these plants and their progress are given
below:—

SI.  Name of the Unit

Product & Capacity

Progress

No. & Location (in lac tonnes)
1. Mid-East Integrated Phase- 1
Steel Ltd., Daitari Pig Iron— 4.64
Phase-[|
Steel - 500
2. Brahamani iron and Concast
Steel Co., Daitari Slabs ~ 5.50
3. Neelachal Ispat Billets &
Nigam Ltd., Daitari Slabs— 10.00

531 acres of land

taken over by the

company. Site work

started. Chinese collaboration
approved.

Land allotted.

Land acquisition

is in progress. Loan application
to IDBI made. Application for
Environment clearance made.
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Sl.  Name of the Unit Product & Capacity Progress

No. & Location (in lac tonnes)

4. ORIND Steels Ltd., CR Steel Land allotted
Daitari Coils —5.00

5. Bhusan Steels & Concast Land allotted. Site

Strips Ltd., Daitari. Slabs — 6.50

6. Mesco-Kalinga Steels HR Steel
Ltd., Daitari. Coils — 12.00

demarcation work in progress.

Land allotted. MOU
signed with State Gowt. for
implementation of the project.

Indian Missions

79. SHRI PREM CHAND RAM: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the countries where there is no
Indian Mission; and

(b) the names of the countries
where Indian Embassies are likely to be
opened during 1994?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) A list containing
the names of the countries where there
is no Indian Mission at present is given
in the enclosed Statement.

(b) An Indian Mission is likely to be
opened in Colombia. However, a formal
announcement will be made after the
necessary administrative procedures have
been completed.

STATEMENT

Names of the countries in which resident Indian Missions do not exist.

ey

Benin

Burkina Faso

Burundi

Cameroon

Cape Verde Islands
Central African Republic
Chad

Comoros

© ®@ N o o0 & 0w N

Congo

—
e

Equatorial Guinea

-
-

Eritrea
Gabon

ey
g

13. Gambia
14. Guinea

15. Guinea Bissau

16. Lesotho
17. Liberia
18. Malawi
19. Mali

20. Niger
21. Rwanda

22. Sao Tome & Principe
23. Siemra' Leone
24. Swazland
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25. Togo
26. Zaire
27. The Bahamas

28. Cook Islands
29. Marshall Islands
30. Nauru

31. New Caledonia

32. Society Islands

33. Tonga
34. Tuvalu
35. Fiji

36. Kiribati

37. Papua New Guinea
38. Solomon Islands
39. Vanuatu

40. Westem Samoa
41. Azerbaijan

42. Albania

43. Amenia

44. Bosnia-Herzegovina

45. Croatia
46. Estonia
47. Georgia
48. Latvia
49. Lithuania
50. Moidova

51. Slovak Republic
52. Slovenia

53. The Holy See
54. Iceland

55. Liechtenstein

JULY 25, 1994
56. Luxemberg
57. Monaco
58. San Marino
59. Antigua & Barbuda
60. Barbados
61. Belize
62. Bolivia
63. Caynan lIslanas
64. Colombia
65. Costa Rica
66. Commonwealth of Dominica
67. Dominican Republic
68. Ecuador
69. ElI Salvador
70. Grenada
71. Guatemala
72. Haiti
73. Honduras
74. Netherlands Antilles
75. Paraguay
76. St Christopher and Nevis
77. St Lucia
78. St Vincent and the Grenadines
79. Turks and Caicos Islands
80. Uruguay
81. Taiwan
82. Djibouti
83. Mauritania
84. Somalia
85. Gibraltar
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Automatic Telephone Exchanges in
Kerala

80. SHRI THAYIL JOHN
ANJALOSE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government
propose to set up new automatic
telephone exchanges in Kerala; and

SRAVANA 3,
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(b) if so, the details thereof with
locations and capacity of each exchange?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) As given in the enclosed

Statement.

STATEMENT

New Automatic Telephone Exchanges proposed to be set up in Kerala during
1994-95

Alleppey

(1) Arthinkal

(2) Pathirapally

(3) Alieppey Unit 1lI
Cannanore

(1) Vaniyappara

(2) Tellicherry Unit Ii
Calicut

(1) Rec Calicut

(2) Calicut Unit il
(3) Calicut Unit il
Ernakulam

(1) Manjapra

(2) Murukkumpadam

- 256 P C-DOT RAX

- 256 P C-DOT RAX

- 2000 Lines RLU

- 256 P C-DOT RAX

- 3000 Lines RLU

- 256 P C-DOT RAX
- 10000 Lines (New Technology)

- 5000 Lines E-10-B Main

- 256 P C-DOT RAX

- 256 P C-DOT RAX
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(3) Ernakulam Unit IV

(4) Ernakulam-Waellington Island Unit I
(5) Kothamangalam Unit I
(6) Perumbavoor Unit Il
Palghat

(1) Palghat Unit Il
Pathanamthitta

(1) Vallicode-Kottayam
Quilon

(1) Quilon-Vellayittambalom
Trivandrum

(1) Trivandrum-Kaithamukku
(2) Trivandrum-Kaimanam

(3) Trivandrum-Medical College Unit Il

- 2000 Lines (New Technology)

3000 Lines C-DOT MAX |

|

- 2000 Lines C-DOT MAX |

C-DOT MAX |

- 3000 Lines

- 5000 Lines RLU

- 256 P C-DOT RAX

- 2000 Lines RLU

- 4000 Lines (New Technology)

- 2000 Lines (New Technology)

-~ E-10-B (M) 4000 Lines

Total

- 20 Exchanges

[Translation]

LPG Godown Between Jhansi and
Kanpur

81. SHRI GAYA PRASAD KOR!:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government
propose to set up a LPG godown on the
National Highway between Jhansi and
Kanpur in Uttar Pradesh;

(b) if so, whether any provision of
foreign assistance was envisaged in this
regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.
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[English]
Rates of STD Telephones Calis

82. DR. R. MALLU: Will the Minister
of COMMUNICATIONS be pleased to
state:

(a) whether domestic rates of STD
calls and FAX are halved after 9 P.M,,
and on holidays;

(b) if so, the details thereof;

(c) whether the Government
propose to provide similar facility for
overseas calls also;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) and (b). The
domestic rates of STD calls and FAX are
charged at 25% of the nommal tariff
between 2100 hours to 2400 hrs. and
0000 hrs. to 0600 hrs. on week days,
National Holidays and Sundays for radial
distances over 50 K.Ms. between any
two exchanges or between any two long
distance charging centres.

(c) to (e). The question of tariff for
ISD calls is dependent upon number of
factors including revenue sharing with
other countries and is therefore examined
by the Govemment periodically.

Commemorative Stamps

83. DR. VASANT NIWRUTTI
PAWAR: Will the Minister of
COMMUNICATIONS be pleased to state:

SRAVANA 3, 1916 (SAKA)
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(a) the number of proposals pending
with his Ministry for releasse of
commemorative stamps as on
June 30, 1994,

(b) the number of such stamps
released during 1993-94 with names of
erinent persons;

(c) whether any recommendations
from the Government of Maharashtra is
pending for issue of commemorative
stamps; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHR! SUKH RAM): (a) The number of
proposals pending as on 30.6.94 for
consideration by the Philatelic Advisory
Committee, which functions in the
Department of Posts to advise on such
matters are twenty-nine.

(b) The total number of stamps
issued during the period June '93 to
June '94 is 31 out of which 15 were of
eminent personalities.

(c) No Sir.
(d) Does not arise.
[Translation]
Diamond Mining Sector

84. SHRI UPENDRA NATH
VERMA: Will the Minister of MINES be
pleased to state:

(a) the country’s share in intema-
tional diamond market;
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(b) whether the selling price of the
Indian diamonds abroad is lower than the
corresponding domestic selling price;

(c) the details of the benefits
accruing to the diamond mining and
trading sector as a result of the new
Economic Policy adopted by the Union
Government; and

(d) the number of workers engaged
in the diamond mining sector and the
employment potential of this sector in the
near future?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES (SHRI
BALRAM SINGH YADAV): (a) India has
40% share in the interational market in
cut and polished diamond.

(b) Selling price of diamonds depend
on their gquantity.

(c) As a result of New Economic
Policy of Union Government, some
reputed Intemational Diamond Mining
Companies are taking interest in exploring
new mines for diamond production. Some
Companies have shown interest in
technical collaboration with NDMC for

-increasing Diamond production from its
Diamond Mining Project, Panna, Madhya
Pradesh.

(d) Total employees employed by
NDMC as on 30.6.94 are 681 in its
diamond mixing project situated at Panna.

MOU between GSI and Oil India
85. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of MINES be
pleased to state:

(a) whether G.S.l. and Oil India
Ltd. have signed a Memorandum of

JULY 25, 1994
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Understanding on conducting an
aeromagnetic Survey of Bihar.

(b) if so, the details thereof; and

(c) the time by which the above
agreement would be implemented?

THE MINISTER OF STATE OF
THE MINISTRY OF MINES
(SHRI BALRAM SINGH YADAV): (a)
Yes, Sir.

(b) The Geological Survey of India
(GSI) signed an MOU with Oil India
Limited on 16th September, 1993 to
conduct high resolution aeromagnetic
surveys over parts of Ganga Valley in
Uttar Pradesh and Bihar for a period of
two years for acquisition, processing and
interpretations of the high resolution
aeromagnetic data with the objective of
identification of exploration targets for oil.

(c) Aeromagnetic  surveys
commenced from 20th November, 1993.

Companies Producing Soft Drinks

86. SHRI TEJ NARAYAN SINGH:
Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government have
formulated any scheme for production of
soft drink in the country by unemployed
persons;

(b) if so, the details thereof;, and

(c) the details of indigenous and
foreign companies producing soft drinks
in the country?
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THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI TARUN GOGOI):
(a) No, Sir.

(b) Does not arise.

(c) Soft Drinks are normally
understood as Sweetened Aerated Water.
There are 650 indigenous companies
licensed under Fruit Products Order as
on 1.1.1994 for producing Sweetened
Aerated Water. No foreign Company is
producing soft drinks in India. However,
M/s Pepsi Foods Ltd., and M/s. Britco
Foods Cc. Pvt. Ltd. are manufacturing
soft drink concentrate.

Production of Natural Gas and
Crude Oil in Bombay High

87. SHRI SURAJBHANU SOLANKI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether natural gas is being
produced alongwith crude oil in the
Bombay High;

(b) if so, the quantity produced
during 1993-94 and the manner in which
it is proposed to be utilised for industrial
purposes;

(c) whether any pipelines are being
lai¢y for the supply of natural gas of
Bombay High from main land to terminals;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir

(b) to (d). The gas production from
Bombay High during 1993-94 was about

SRAVANA 3, 1916 (SAKA)
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4539 MMSCM. This is presently
transported to Uran through a subsea
pipeline for use by industries in fertilizers,
power, petrochemicals, etc. Another
pipeline from Bombay High (ICP platform)
to Heera field is presently under
construction to facilitate transportation of
additional gas from Bombay High to Uran
through the existing trunkline.

[English]
Manganese Ore India Limited

88. SHRI RAMCHANDRA
GHANGARE: Will the Minister of STEEL
be pleased to state:

(a) whether the Manganese Ore
India Limited has signed a memorandum
of Understanding with the Government of
India for the year 1994-95; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL
(SHRI SONTOSH MOHAN DEV): (a)
Yes, Sir.

(b) As per the MOU signed by
MOIL with Government of India, during
the year 1994-95. MOIL expects to
produce 6.25 lakh tonnes of Manganese
Ore and 385 tonnes of Electrolytic
Manganese Dioxide (EMD) with an
expected net tumover of Rs. 82.76 crores
and a profit (after tax) of Rs. 9.19 crores.

[Translation]

Conversion of Telephone Exchanges
in Delhi and Uttar Pradesh

89. SHRI RAJ NARAIN: Will the
Minister of COMMUNICATIONS be
pleased to state:
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(a) whether the Government
propose to replace the old telephone
exchanges in Delhi and Uttar Pradesh
during 1994-95 and 1995-96;

(b) if so, the details with locations
thereof, year-wise; and

(c) the number of persons on the
waiting list for telephone connection in
Dehradun, Gorakhpur and Varanasi
Divisions in Uttar Pradesh and Paschim
Vihar in Delhi as, on June 30, 1991 and
on October 31, 1994 separately?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) and (c). The information is
being collected and will be laid on the
Table of the House.

[English]
ONGC Projects

90. SHRI RAM NIHOR RAl: Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether some of the Oil and
Natural Gas Corporation projects,
scheduled to commence production this
year are suffering huge cost overruns;

(b) it so, the details thereof;

(c) by when the NEELAM projects
are likely to start production;

(d) the steps taken to avoid
escalation in the original cost;

(e) whether ONGC have given
number of oil fields to the Indian and

foreign entrepreneurs; and
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(f) if so, the details thereof and the
date on which they are likely to start
functioning?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Three ONGC
projects namely Neelam Development,
L-Il Development and L-lll Development
which were scheduled to commence
production this year have observed cost
escalation. While revised cost estimates
for L-1l & L-1Il projects have been received
from ONGC, the revised cost estimate
for Neelam Development has since been
approved.

(c) Neelam Project has since
commenced production.

(d) Steps taken to check cost over-
runs include:—

(i) To provide an exclusively
dedicated group of personnel
to coordinate timely execution
of the projects; and

(i) Award of contracts at fixed
lump-sum basis to the extent
possible.

(e) and (f). Four medium sized
fields—Mukta, Panna, Mid & South Tapti
and Ravva have been awarded to two
consortia of Indian and foreign companies
for development under joint sector.
Contracts have not been signed so far.

Telephone Connections in
Msharashtra

91. SHRI RAM KAPSE: Will the
Minister of COMMUNICATIONS be
pleased to state:
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(a) the number of persons on the
waiting list for telephone connections in
Maharashtra, district-wise and category-
wise;

(b) the time by which the waiting
list will be cleared; and

(c) the programme, if any, chalked
out for the purpose?

SRAVANA 3, 1916 (SAKA)
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THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Information is
given in the enclosed Statement.

(b) and (c). Telecom Policy 1994
envisages the provision of telephone
connections practically on demand by
1.4.97 all over the country. During
1994-95 it is proposed to provide 2,47,000
new telephone connections in
Maharashtra including MTNL Bombay.

STATEMENT

Number of Persons on waitng list for Telephone Connections in Maharashtra,
District-wise and Category-wise as on 31.3.94

SI.  District oYT SPL GENL Total
No.
1. Bombay (MTNL) 5316 937 87043 93296
2. Thane (Kalyan) 3901 123 31019 35043
3. Nasik 805 828 17746 19379
4. Nagpur 1498 1304 25088 27890
5. Jalgaon 131 292 7263 7686
6. Raigad 73 10 2020 2103
7. Ahmednagar 59 234 10051 10344
8. Aurangabad 635 612 11256 12503
9. Jalna 1 Nil 1416 1417
10. Nanded 164 51 3559 3774
11.  Parbhani 5 9 1587 1601
12. Latur 147 310 4172 4629
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Sl District oYT SPL GENL Total

No.
13. Beed 14 33 1612 1659
14. Osmanabad 3 S 912 920
15. Kolhapur 210 233 11470 11913
16. Solapur 1020 791 8926 10737
17. Sangli 322 223 6485 7030
18. Satara 5 12 1561 1578
19. Ratnagiri 138 123 3425 3686
20. Sindudurg 8 39 1131 1178
21. Pune 187 1033 53688 54908
22. Dhule 68 46 3274 3385
23. Akola 152 140 4341 4633
24. Amaravati 47 91 3794 3932
25. Dhandara 34 30 1189 1253
26. Buldana 1 84 875 960
27. Wardha 4 2 1173 1179
28. Yeotmal 76 82 1664 1822
29. Ghandrapur 5 Nil 2109 2114
30. Gadchiroli Nil 2 388 390
15026 7679 310237 332942
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Maritime Boundaries with Pakistan
and Bangladesh

92. SHRI SYED SHAHABUDDIN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the progress made in the
bilateral negotiations on demarcation of
maritime boundaries with Pakistan in the
Arabian Sea and with Bangladesh in the
Bay of Bengal;

(b) the exact status of negotiations;
and

(c) the reasons for the delay in the
conclusion of agreements?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) to (c). A
Statement is attached.

STATEMENT
Pakistan

(a) to (c). We have held five rounds
of discussions with Pakistan with a view
to demarcating the India-Pakistan
maritime boundary in the Sir Creek area.
The last round of talks on the issue were
held at New Delhi on 5-6 November,
1992 during which the two sides had a
detailed exchange of views. However,
the differences in the interpretation of the
boundary in the Sir Creek area persist.

Government have since conveyed
to Pakistan certain constructive and
specific suggestions which can form the
basis of a comprehensive and meaningful
dialogue on the issue.
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Bangladesh

(a) Indo-Bangladesh talks on
maritime boundary in the Bay of Bengal
were first held in November 1974. The
last round of talks was held in August
1982. Despite these talks, no substantial
progress has been achieved so far.

(b) The water is being pursued
through diplomatic channels in order to
seek resumption of the Indo-Bangladesh
talks on demarcation of maritime
boundary.

(c) No agreement has been
concluded because of divergent
approaches and viewpoints of the two
sides.

Vehicular Pollution

93. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister
of SURFACE TRANSPORT be pleased
to state:

(a) the comparative figures of the
daily emission of vehicular pollution in
Delhi, Bombay, Calcutta, Madras and
Bangalore;

(b) what percentage of total
atmosphere pollution is caused by
Vehicles in these cities; and

(c) the action proposed to be taken
by the Government to control vehicular
pollution in the major metropolitan cities?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH TYTLER):
(a) to (c). The information is being
collected and will be laid on the Table
of the House.
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National Mineral Development
Corporation

94. SHRI R. SURENDER REDDY:
Will the Minister of STEEL be pleased
to state:

(a) whether the performance of the
National Mineral Development Corpora-
tion (NMDC) has been improving over
the last three years;

(b) if so, the details of the tumover,
profits and dividends paid by the NMDC
during the last three years, year-wise;

(c) whether the Corporation has
signed a Memorandum of Understanding

with his Ministry for 1994-95 recently;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF  STEEL
(SHRI SONTOSH MOHAN DEV): (a) and
(b). While the production of iron ore and
diamonds by the National Mineral
Development Corporation Limited (NMDC)
has been increasing every year, profits
have been affected over the last three
years primarily due to increase in
operational costs and decline in the
export prices of iron ore. Details of the
tumnover, profits and dividends paid by
the NMDC during the last three years are
as under.—

1992-93 1993-94 (Prov.)

1991-92
(iy Sales Rs. 304.74 crores
Turnover
(including
other income)
(i)  Net Profit Rs. 145.21 crores
(i)  Dividend Rs. 26.43 crores

paid

Rs. 299.37 crores Rs. 306.54 crores

Rs. 116.30 crores Rs. 96.74 crores

Rs. 26.43 crores Rs. 26.43 crores
(Proposed)

(c) and (d) in the Memorandum of
understanding for 1994-95 signed recently
between NMDC and the Steel Ministry,

the Company has undertaken to achieve
the following physical and financial targets
during 1994-95:—

(i) Production of Iron Ore
(i) Production of Diamonds
(iiiy Gross Margin

(iv) Net profit to Capital
employed

11.2 Millicn Tonnes

17800 Carats

Rs. 78.26 crores

11.51%
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Distribution of Dealership for LPG/
Petrol/Diesel in Kerala

95. SHRI MULLAPPALLY
RAMCHANDRAN: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Union Government
have received complaints about
distribution of dealership for LPG and
Petrol/Diesel bunks in Kerala;

(b) if so, the details thereof;

(c) whether the Oil Selection Boards
has been disbanded before its normal
tenure in Kerala; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (d). Complaints were
received against the functioning of the
Oil Selection Board for Kerala and
Lakshadweep including a few Writ
Petitions filed in the High Court of Kerala
against the selections made by the OSB.
In view of this, the tenure of the Chairman
and the Members of OSB (Kerala &
Lakshadweep), which was due to expire
on 31.12.1994, was terminated on
2.3.1994, in public interest.

[Translation]

Allotment of Dealership

96. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of PETROLEUM
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AND NATURAL GAS be pieased to
state:

(a) the number of licences issued
by the Govermment during the last two
years for allotment of petrol pumps,
diesel pumps and LPG agencies
respectively;

(b) the number of licences out of
them given to persons belonging to
Scheduled Castes, Scheduled Tribes,
Backward classes, handicapped, educated
unemployed and persons retired from the
Amed forces and Para-military forces,
State-wise;

(c) the number of licence-holders
against whom complaints regarding less
measurement and adulteration have been
received and the action taken against
them;

(d) the number of foreign companies
which have issued licences for petrol/
diesel pumps and LPG agencies alongwith
the State-wise number of licences issued
by them; and

(e) the number of licences proposed
to be issued in the public sector and
private sector during the current financial
year, the State-wise details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Letters of intent for petrol/
diesel Retail Outlets and LPG
distributorships are issued by the Ol
Marketing Companies on the
recommendations of the Oil Selection
Boards and also in pursuance of
Government sanctions issued under

~ discretionary powers.
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Accordingly, LOls issued during the
last 2 years are reported as under.—

RO LPG
1992-93 32 104
1993-94 671 381

(b) The existing policy provides
reservation for different categories of
people as under:—

SC/ST - 25%
Physically - 7%%
handicapped

Defence - %%
Freedom Fighters - 5%
Open - 55%

There is no separate reservation
for backward classes and educated
unemployed persons.

(c) Six dealerships have been
terminated after charges of adulteration
against them have been proved.

(d) and (e). About 1400 RO
dealerships and 850 LPG distributorships
already included in the Marketing Plans
are due to be allotted during the current
year by the public sector Oil Marketing
Companies. Actual number would depend
on various factors such as the number
of candidates applying in response to
advertisements and the number of
interviews that could be conducted by the
Oil Selection Boards. Under the Paralle!
Marketing System private agencies are
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free to appoint distributors for LPG and
kerosene without any involvement of
Govemment. Petrol/diesel are not allowed
to be marketed by private agencies
including foreign companies.

Bridges in Gujarat

97. SHRI N.J. RATHVA: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Oil and Natural Gas
Commission have allocated funds for the
construction of bridges in Gujarat;

{b) if so, the details thereof; and

(c) the amount spent so far by the
Oil and Natural Gas Commission on the
Construction of bridges in Gujarat?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). ONGC Ltd. have
not specifically allocated funds for
construction of bridges in Gujarat.
However, the Corporation has assisted
the Govemnment of Gujarat with a sum
of Rs. 2 crores for construction of an
over-bridge over Sabarmati Railway
Crossing at Ahmedabad. Of this, Rs. 1
crore was released during 1992-93 and
balance Rs. 1 crore was released during
1993-94.

Telephone Dues Against
Ex. Ministers/Ex.M.Ps.

98. SHRI LALIT ORAON: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the details in regard to those
Ex. Ministers/Ex. Members of Parliament
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and retired Government Officers as on
30th June, 1994 against whom telephone
bills for more than ten thousand rupees
are outstanding and they have not made
any payments in this regard for the last
six months of more; and

(b) the action taken by the
Govermnment so far to recover the amount
outstanding against them?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) and (b). The
information is being collected and the
same will be laid on the Table of the
House.

[English]
Consular Offices in Hyderabad

99. SHRI DATTATRAYA
BANDARU: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether Andhra Pradesh
Govemnment has requested the Union
Govemment for setting up Consular offices
of some of the developed countries in
Hyderabad;

(b) if so, the reaction of the
Govemment thereto; and

~ (c) the steps proposed to be taken
by the Govemment in_this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R.L. BHATIA): (a) No, Sir.

(b) and (c). Does not arise.
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Power Finance Corporation

100. SHRI JAGAT VIR SINGH
DRONA: Will the Minister of POWER be
pleased to state:

(a) whether the Power Finance
Corporation propose to raise resources
through bonds;

(b) if so, the details thereof; and

(c) the purpose for which the
amount realised through bonds is
proposed to be utilised?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.v.
RANGAYYA NAIDU): (a) At present there
is no proposal before the Power Finance
Corporation to raise resources through
Bonds.

(b) and (c). Do not arise in view
of (a) above.

Oil Exploration

101. SHRI S.B. SIDNAL: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government had
invited bids in 1993-94 for oil exploration
in various blocks;

(b) if so, the foreign and Indian
companies which have responded,

(c) the details of companies which
have been allotted exploration work,
company-wise and State-wise;

(d) whether all the blocks have
been allotted; and
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(e) i not, the reasons therefore?

THE MINISTER OF STATE OF
THE MINISTRY OF PETROLEUM AND
NATURAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). During 1993-94
Govemment of India had invited Indian
and foreign companies for exploration of
oil and gas is specified blocks under the
Fifth, Sixth and Seventh Rounds. The list
of foreign and Indian companies which
put in bids in these three rounds is given
in the enclosed Statement.

(c) to (e). While proposals received
under Fifth Round are under considera-
tion of Govemment, negotiations with
bidders who submitted bids under Sixth
Round are in progress. The bids received

under Seventh Round are under evalua-
tion.

STATEMENT
Fifth Round
Indian Companies

Hindustan Oil Exploration Company,
Baroda

Essar Oil, Bombay

Videocon Intemational Ltd.,
Ahmedabad

Phoenix Overseas Ltd., India
Rupsa Petroleum

Tata Petrodyne (P) Ltd.
Foreign Companies
Rexwood Corporation, USA
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Okland Oil Company, USA

Command Petroleum Holding NL,
Australia

Vaalco Energy Incl., USA

Hyundai Heavy Industries Co. Lid.,
Korea.

Sixth Round

indiasn Companies

Tata Petrodyne, New Dethi

Reliance Industries, Bombay
Videocon Petroleum, Aurangabad,
Larsen & Toubro, Bombay

Hindustan Oil Exploration Co., Baroda
Rupsa Petroleum, West Bengal

Gujarat State Petrochemicals
Corporation, Ahmedabad

Phoenix Overseas, New Delhi

Harsh Oil and Gas consultants, New
Delhi.

Naharwar Marketing Private Ltd., New
Delhi

Petrodrill (P) Ltd., New Delhi
Foreign Companies
BHP Petroleum, Australia

Amoco Petroleum Co., USA



245 Written Answers
Enron Exploration Co. USA

Command Petroleum, Australia
Vaalco Energy, USA

Phoenix Geophysies, Canada
Samson Intemational, USA
Rexwood Corporation, USA
Okland Oil Co., USA

Seventh Round

Indian Companies

Gujarat State Petrochemicals Ltd.
Essar Oil Ltd.

Harsh Oil and Gas Consultants (P)
Ltd.

Phoenix Overseas Ltd.

Reliance Industries Ltd.

Tata Petrodyne

Hindustan Oil Exploration Company
Foreign Companies _

Phoenix Geophysics Lid. Canada
Vaalco Energy Inc. USA

Rexwood Corporation and Okland Oil
Co. USA

Opsels Geophysical System, USA
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Euroissue of VSNL

102. SHRI BAPU HARI
CHAURE:
SHRI PARASRAM
BHARDWAJ:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether attention of the
Govemment has been drawn to the
news-item captioned “VSNL losing Rs. 1
crore a day” appearing in the ‘Hindustan
Times’ dated July 11, 1994 regarding re-
launching of Euroissue of VSNL;

(b) if so, the facts thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNICATIONS
(SHRI SUKH RAM): (a) Yes, Sir.

(b) VSNL, had proceéded for a
Euroissue of 20 Million Shares as per
Govemment approval. However, as the
indicative price at the end of the book-
building process was found less than
Rs. 1400, the Company in consultation
with the Government deferred the issue.

(c) The amount of loss quoted in
the Newspaper appears to be without the
basis.

Telephone Connections
103. SHRI RAMESH CHENNI-
THALA:
SHRIMATI SAROJ DUBEY:

Will the Minister of COMMUNICA-
TIONS be pieased to atate:
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(a) the break-up of the backlog
applications for telephone connections as
on date, State-wise;

(b) whether there is any action plan
prepared to clear the backlog; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) State-wise waiting list as
on 30.6.94 is given in the enclosed
Statement.
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(b) Yes, Sir.

(c) National Telecom. Policy 1994
envisages to provide telephone
connections on demand by 1.4.1997.
Exchanges are being planned accordingly
to meet the above objective. During
1994-95 annual plan, a target of providing
14 lakh new telephone connections has
been fixed. Efforts are also being made
to procure additional equipment on lease
to reduce the backlog of waiting list.

STATEMENT

Telephone Connections

SI.  Name of the State

Waiting list as on

No. 30.6.94
1. Andhra Pradesh 160880
2. Assam 12798
3. Bihar 34901
4. Gujarat (includes Dadar, Daman,

Diu & Nagar Haveli (U.Ts) 211636
5. Haryana 62811
6. Himachal Pradesh 16801
7. Jammu & Kashmir : 19958
8. Karnataka 176812
9. Kerala (includes Lakshadweep (U.T.) 325434

10. Madhya Pradesh 51933
11.  Maharashtra (Includes Goa State) 353248
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Sl. Name of the State

Waiting list as on

No. 30.6.94
12, North East (Includes Arunachal Pradesh,
Manipur, Meghalaya, Mizoram, Nagaland &
Tripura) 6715
13. Orissa 6636
14. Punjab (Includes Chandigarh (U.T.) 204440
15. Rajasthan 174383
16. Tamil Nadu (Inciudes Pondicherry (U.T.) 319811
17. Uttar Pradesh 131057
18. West Bengal (Includes Sikkim State) 77554
19. Delhi 260669
[Transiation] of U.P. for which O.B. numbers have

Telephone Connection

104. DR. SAKSHIJI: Will the Minister
of COMMUNICATIONS be pleased to
state:

(a) the number of such cases in
Mathura district of Uttar Pradesh where
telephone connections have been
sanctioned and O.B. number issued but
connections have not been given so far;

(b) the reasons therefor; and

(c) the ti<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>